
Third Series .22 Tuesday,  March 10, 1964 
Phalguna 20, 1885(Saka)

    
      

Seventh Session 
Third  

   New Delhi 



CONTENTS 

No. 22.-Tuesday, March 10, I964IPh~""a 20, 1885 (Saka) 

Oral Answers to Questions-
*Starred Questions Nos. 502 to 510 
Short Notice Question No.6. 

Written Answers to Questions-
Starred Questions Nos. 5JI to 521 
Unstarred Questions Nos. IDOl to 1037 

Re: alleged breach of privilege 
Re: arrest of Member 
Papers laid on the Table 
Correction of Answer to Starred Question No. 496 
Arrest of Member 
General Budget, 1964-65-Gcneral Discussion-

Shri T. T. Krishnamachari 
Demands for Grants on Account, 1964-65 
Appropriation (Vote on Account) Bill, I964-Passed 
Demands for Supplementary Grants (Railways), 1963-64 

Shri Shahnawaz Khan 
Shri Vasudevan Nair 
Dr. Ram Manohar Lohia 
Shri Himatsingka . 
Shri A. P. Sharma 
Shri Yashpal Singh 
Shri P. Venkatasubbaiah 
Shri U. M. Trivedi 
Dr. Mahadeva Prasad 
Dr. M. S. Aney 
Shri Vishram Prasad 
Shri Ganapati Ram 
Shri Onkar Lal Berwa 
Shri Baswant 
Shri Bade 

Appropriation (Railways) NO.2 Bill, 1964-Passed 
Demands for Supplementary Grants (General), 1963-64 

Shri Vasudevan Nair 
Shrimati Lakshmikanthamma 
Shri Ranga 
Shri D. S. Patil 

COLUMNS 

4609-16 
4616-44 
4644-46 

4646 
4646-47 

4647-50 

4650-5 1 

465 1- 86 
'4687-4711.< 

4718-19 
471!)-8r 

4719-2.1, 4767-81 
4724-27 
4728-32 
4732-34 
4734-38 
4738-42 
4742-44 
4744-45 

4746-49 
4749-5 1 
4751-54 
4754-56 
4756-62 
4762-66 
4766-67 

4782-87 
'4787-4822 
.4799-4803 

4803-oR 
4808-13 
4815-19 

Shri Vishram Prasad .~ __ . ______ -.1~19-22 
*The sign+marked above the name of a Member indicates that the Question 

was actually asked on the floor of the House by that Member. 



LOK SABHA DEBATES 

LOK SABHA 

Tuesday, March 10, 1964/Phalguna 20, 
1885 (Saka) 

The Lok Sabha met at Eleven 01 the 
Clock 

[MR. SPEAKER in the Chair] 

ORAL ANSWERS TO QUESTIONS 

Security Measures at Airports 

+ r Shri R. G. Dubey: 
*582 ) Shri Vishram Prasad: . I Shrl Shree Narayan Das: 

L Shri P. C. Borooah: 

Will the Minister of Transport be 
pleased to state: 

(a) whether there is a plan to en-
.force rigid security measures at the 
international and important airports 
ill India; and 

(b) if 50, the reasons therefor? 

The Deputy Minister in the MInis-
try of Transport (Shri Mohiuddln): 
(a) and (b). On account of strategic 
L'llportance of aerodromes and the 
installations therein and the need for 
maintaining navigational coverage for 
air traffic, the security arrangements 
at the aerodromes have been further 
tightened. Certain vital installations/ 
units including hangars and aircraft 
parking areas, engineering and main-
tenance workshops, refuelling /fire-
fighting installations, radio receiving 
and transmitting stations, power and 
water supply installations etc. have 
been declared as protected places 
under rule 7 of the Defence of India 
Rules, 1962 and entry into the opera-

2394(Ai) LSD-I. 

4570 
ilonal area is regulated with greater 
vigilance. 

The question of e. trusting the se-
curity of vital installations to a police 
force and to regulate entry to all 
vulnerable points with their super-
"lision, is being examined. 

Shri R. G. Dubey: Is it a fact that 
these new measures have been intro-
duced after the escape of Mr. Daniel 
Walcott? 

Shrl Mohi"cUa: No; these areu 
were declared as protected areas last 
year as soon as the emergency wu 
declared and various arrangements 
were made regarding the strengthen-
ing of the security measures. Of 
course, SInce Mr. Walcott's escape. 
somp. more steps have been taken. 

Shri R. G. Dubey: May I know 
whether Government realise that 
these new measures will unnecessarily 
put to harassment the innocent citi-
zens? For example, the present ar-
rangement is that the friends of the 
passengers are not allowed to go up 
to the railings. Is it a fact that ac-
cording to the new measures, people 
who want to go to the air-port to 
meet their friends etc. have to secure 
a permit or something of that kind? 

Shrl Mohluddin: Passenger tram.:. 
of course, is regulated by different 
ways. So far as the hall of the termi-
nal building is concerned, passengers 
and their friends can go there ..... . 

Mr. Speaker: The hon. Member 
wants to know whether even for go-
Ing up to the railings, they will have 
to get a permit. 

Shrl Mohluddin: Up to the railinp 
they can go freely. r might remind 
the hon. Member that he would haTe 
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Iound that even before the emer-
cency, persons other than passengers 
wel'e not allowed to go beyond the 
railings towards the aircraft. 

8lui Warior: May I know whether 
for these security measures, the or-
ganisation has been set up by the 
Ministry itself or whether it has been 
left to the Central Intelligence 
Bureau? 

Shrl Mohiuddin: The security mea-
8Ul'es are certainly left to the aero-
drome authorities, The question of 
intelligence is quite a different aftair. 
So far as the security measures at 
the airport are concerned, there are 
the customs authorities, then there are 
the passport authorities, the aero-
drome authorities and others, and 
there is full ~ a  between 
aU these three, and all these arrange-
lIlents are made after consultation. 

Shrl P. C. Borooah: May I know 
whether a study has been made as to 
the nature of the security arrange-
ments that shall have to be taken at 
our air-ports. and whether any neces-
lity has been felt for bringing in 
equipment and know-how from other 
countries? 

Shrl Mohiuddin: I do not think 
that for security arrangements it is 
Ilecessary to bring in know-how from 
outside. 

Shrl Trldib Kumar Cbaudhurl: May 
I know whether the security measures 
adopted at the air-ports would extend 
only up to the railings guarding the 
air-ports, or whether there would be 
.ame security measures on the other 
lide of the railings also so that inci-
dents like Mr. Walcott's escape may 
Dot happen again? 

Shrl Mohiuddin: I have already 
mentioned that the hangar, a 1a~ 
tions and so on are included. 

Sbri Sham Lal SanI: Besides the 
lIeCUl"ity measures taken all over the 
air-ports, may I bow if some 8PCcifte 

attention is being paid to the air-
ports that are spread over in the 
eastern and northern borders; if so, 
what sort of security measures are 
being taken there? 

Shri Mohiuddin: As far as civil 
airports are concerned of course, 
every effort is made ~ h  in-
cluding the eastern and the border 
areas, and naturally, security mea-
sures will be more strict near the 
borders, but there are no other special 
arrangements for border area. 

Sbri U. M. TrIvedi: May I know 
if instructions have now been issued 
10 the officers posted in connection 
with security measures that they shall 
not distinguish between white, black, 
ycllow and brown in enforcing these 
measures, as in the case of Walcott! 
He was allowed to walk in a ~ 
he was of white skin. 

Shri Mohluddin: I do not think 
that white skin was the only consi-
deration when he was allowed to guo 
It happened like that, and perhaps if 
therc were any other person trying 
10 escape in the same way, he might 
have as well succeeded. There a~ 
no dLqcrimination in this respect. 

Shrimati Renaka Ray: What wa.; 
the other consideration? 

o..TT ~~ : mere ~  
it lftI: "tl'RT I~ W p.; ~  m;m:r 
~~ ~~1 .~~. 
:m :aorii' !fi1lf I .~ ~ If))f "'!m;;rr., 
~ ~ I 

l5I'T (iih ........ t : ~ ~. 
it ~ ~ ifil ~ ~ ~1 .  ~ I 

~ ~ : ~ Ii!1m ffi 'It'" 
~~ ~~ ~ 

;r(lt 
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*" ~~ .  i:r't ~~ 'fiT 
'If'Nfl:!' lIil: IIH fit; 'fll'T ~ if; 
~~ ~  ~ it ~ 
a ~~ ~~~ 

~ I ~~  

Shri KaJl1U' Singh: What substance 
is there in the general impression that 
the agcnts of our two mass land 
neighbours are at the moment well 
infiltrated into almost alI our centres 
and establishments connected with 
our military defence' 

Shri Mohiuddia: The hon. Mem-
ber is asking a question about mili-
tary defence. 

SIlri Kapur Singh: Air-ports are 
very much connected with military 
defence. 

Mr. Speaker: It is too wide a ques-
tion to be covered here. 

SfGeks of Wheat, Rice aDd Sqar 

+ r Shri Yashpal Singh: 
.503 . .( Shr! D. C. Sharma: 

1 Shn P. C. Borooah: 
L Shrl P. R. Chakravertl: 

Will the Minister of Food and Api-
nlmre be pleased to state: 

(a) the stock of wheat, rice and 
mgar held by the Government of 
India up to "date; 

(b) how long will it suflice the 
aeed of the country; and 

(e) the steps taken to procure ro-
Uter supplies from foreign countries 
during the current year? 

The Parliamentary Secretary to the 
Kiuister 01 Food and Agriculture (Shri 
SlUllde): (a) and (b). The Govern-
ment of India does not hold any 
.tocks of sugar. The available stocks 
of. wheat and rice are programmed 
to build up in course at time after 
taking into account imports, procure-
ment and needs of consumption, a 

buffer stock at 4 million tonnes of 
wheat and 2 million tonnes of rice 
and are adequate tor the purpose. 

(cl Apart from the bulk of our im-
ports of foodgrains made from the 
U.S.A. under P.L. 480, a a ~  
have been made for import of rice 
from Burma and UAR and of wheat 
trom Australia. There is also a pro-
posal to enter into a fresh PL480 
agreement with the US Government 
I"r import of both wheat and rice. It 
is not proposed to import any sugar. 

*" ~1 I  me: : 'fll'T ~ ~" GIl'l 
~~ ~ fit; ~ . ~ if; Iffif mur 
fii;cr;:rr 11),11<: ffiGT ~ ~ ~ ~  

if; ~ it ~ iPf <'fltr fir.wrT iii'!" 
liT ~ .ro ~ ~~ ~ ? 

.shri Shinde: The stocks held by 
the sugar factories as on 15th Febru-
ary, 1964 were 11.2 lakh tons, and 
the production is expected to exceed 
27 lakh tons. That is the expectation, 
but no accurate or exact assessment 
is possible at this stage becaUSe the 
season is still on. 

~~~  ~~ 
~ ~  ~ fl!'O ~~ fffi'i if; fii;m;f 
~ ~ lIillffi 'R ~ ~ ;;rrifr ~ 
~ qTo Q,<:ro-Yc;o "/fiT 'li'<:rT fit;u ~ 
'R ~ ~-~ ~  ~ 1{ fiI;6;rr 
~~ ? 

PIm ~~ : ~ ~  1fif 
~ ~ I 

"" ~  \\tTo fiJ"iqr : ~ G1Fr.f1 ~ " 
~ fit; ~ ;mr ~ ~ <l<f> ~  ~ fit; 
~  ~ 9,Y9 ~ C;; ~  ~  gm 
~. ~  If{: qfi<;lf, ifl1 Of m 'iICT 
~ cm:ft" f1r<:ff <tiT ~ I  ~ ~  \ill 
~~ ~  !JiT WI" !fiT ~I  lfmfT ~ I 
The MinJster of State in the Minis-

try of Food aJUl Agriculture (Shrl A. 
II. 'I'tIomu): That is not correct. In 
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fact, at the request of the U.P. Gov-
ernment, we allotted recently a lakh 
tons-20,00 tons each to five centres-
and to Kanpur also 20,000 has been 
allotted, so that there should not be 
any' difficulty. If any particular dim-
culty is pointed out, I shall enquire. 

Shri M. L. Dwlvedl: Part of my 
question has not been replied to. 
mi'I' ~ Ifl \ifCfTiI' ~ ~ ~ I 

~~ 11 flfiom ~ ~ ~ fit; ~ ~ 
<m'IT mer ~ Of) ~ 1fT ~ ~ 

t? 
~~  ~~~ ~ 

~~~ 1 ~ ? 

'1) ~ ~ : ~ it; 'ffif 

~ 'ift;ft 1fT ~ ~ ;;r.r fit; ~ 
it ;;ft;!1 aR ~  m: ~ ~ ~ I 1t 
~ ~ ~ flfi ~ ;fAT ~ 1  

it m<rn ~ om ~ ~ ? 

Shri Shinde: As I have already ex-
plained, as far as we are concerned, 
Government does not hold any stock 
of sugar. The stocks are naturally 
with the sugar factories. The facts 
have already been explained by me. 

Shri p. C. Borooah: May I know 
whether any special assistance is go-
ing to be given or is being given to 
State Governments to build up buffer 
stocks in adequate quantities; if so, to 
what extent; and what will be the 
total of both the Centre and the 
States together? 

Mr. Speaker: Not too many 'whe-
thers' together. 

Shri A. M. Thomasl Buffer stocks 
are built up for purposes of Central 
reserve. But it is open to State Gov-
ernments also to build up some buffer 
stocks out of internal procurement as 
UP is doing. It is procuring both 
for its own purposes as well as for 
the Central reserves. 

~~ ~~  
~~ ~  ~ 1 
IIit m-r ijfJffi' ~ I ~ ~ ~ ~ fiI; 
f1«;r ~ maT ~ femiT ~ 'fim ~ 
-~ ~ ~ ma- it fl«;rr If><: ~ ~ 

IR: ~  ~ ~ itiT qm mr;;naT ~ ? 
Shri A. M. Thomas: With regard to 

the wheat supplied to the flour mills, 
the ex-factory prices are fixed. If 
anybody sells at more than that, he 
can be prosecuted. So I do not think 
there is any black-marketing, as hBl 
been alleged. 

'11 ~ : ir't ~ I  1fT ~ , 

~ qrlIT ~ I 

'11 afIrn """ ~  : 'WoIT ~ $ 
,,"if<'!' ifiT ~ ~ g\1; ~ <J;J'R fwft 
;;ft fit; ~ ~  ~ IR: ~ mu 
~ 'ffiT ~ ~ 'ifI'lf<'I' ~ IfiIIT ~ ifiT 
~ >m<:UT ~ ? 

~ i'P'T ~ .,j'll1 ('11 ~  : 
im lfltT<'!' ~ flfi fw;rT it aT ~ ~ If1fT 
~~~ ~ ~~ ~1 ~ ~ 
VHf ~ it; lfii1f<'<'l'1fi ~ 1  ~ 
11" ~ 'fI'fif'fil«f e mit ~  ;;rtq lfimilfl I 
~  it m lFlft ~  ~ "'frft;it I 

Shri Kapur Singh: What is propos-
ed to be the duration and the yearlY' 
intake of the renewed PL 480 agree-
ment now under contemplation, 8ftell' 
its present term expires'? 

Shri Swarall Singh: The duratio. 
as well as the quantities are still to 
be negotiated. . 

'11 """ ~ ~ : l!7:fT ~ - ~ 
~ ~  m ~ ~ flfi m?: it ~ 1  
~ fm:rr ~ it; ~ - ;;freT ~ ? ~ 
~~ <f.T ~ iTW ~  ~ ifiT fq.m: ~ 
~ ~  

Shri A. M. ThoDWI: Some restrlo-
tions have been imposed. e.g., thOlle 
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who deal in flour manufactured out 
of imported wheal will not be allowed 
to deal in indigenous wheat so that 
there may not be scope for abuse. 8<. 
also those who deal in atta manufac-
tured out of indigenous wheat will not 
be allowed to deal in imported wheat. 

If' mr ""~ 1l," 
1P ~~  

Shri Swaran Singh: May I clarify? 

i5)i ~ ;r@ ~  ~ ~ 

IR ~ m ~ i;fffiT ~ I ;;ffit;ir 
~  ffi ~ ~ ~ If>1 ~ t I 
~  ~ fit;fl1 If>1 ~~  ~ 
,.crrfGI'F ~ ~ ~ I ~ oqra <til 
qilr ~  ¢ 'mCT ~ ~ 51'('& fif;lIl 
I;(lCIT t ~ ~ ~ If>1 ~  ~ ~ 
ron- urmr ~ 

Dr. Sarojini MahiShi: Which of the 
States are in a position now to have 
buffer stocks of wheat and rice? 

Shri A. M. Thomas: As I have in-
dicated in answer to Shri P. C. 
Borooah some States are procuring 
for h ~ own purposes as well as for 
Central stocks. For example, Assam 
is procuring, through their co-opera-
tive agency. U.P. is procuring. 
Orissa is doing the same. We have 
advised all State Governments to 
procure either for Central purposes 
or for their own purposes. 

Mr. Speaker: This can be further 
discussed during the discussion of the 
Demands for Grants. 

Prices of Fertilizen 

+ 
f IIu:f Yuhpsl SIqh: 

Shri B. P. Yadava: 
Shri Bishanchander Seth: 
Shri Dhaon: 

I Shri P. C. Borooah: i Shri D. 1. Naik: 
.504. Shri Daljit Singh: 

Shrl Subodh Bansd.: 
I Shri P. R. Chakraverti: 

l Shrimati Savitri Nigam: 
Shri R. S. Pandey: 
Shri Ram Harkh Yadav: . 

Will the Minister of Food and Agri-
~  be pleased to refer to the 
reply given to Unstarred Question No. 
79 on the 19th November, 1963 and 
state: 

(a) whether Government have 
since considered the proposal to 
reduce the prices of fertilizers; and 

(b) if so, the .prices of various kinds 
of fertilizers fixed after reduction 7 

The Minister of State in the MinlI-
try 01 Food and Agriculture (Dr. Ram 
Subhar SiD&'h): (a) Yes. 

(b) After a careful consideration of 
the matter, Government have decided 
that the price of UREA be reduced by 
Rs. 100 per metric tonne with effect 
from 1-1-64. The present Pool Prices 
of various fertilisers are:-

Ammonium Sulphate Rs. 330 per Metric 
Tonne 

Urea . . Rs. 570 
Ammonium Sulpil,ate 

Nitrate . . Rs. 400 JJ 

Calcium Ammonium 
Nitrate • Rs. 278 .. 

If' ~" I  ;]<'I" P«:rr iii<: ~ 
m<'r if f.t;wrl" 1pft 'f.fe'm"f( iF ~ it 
If>1 tTf t ? 

.,0 (T" ~  ~  'I t f, ':l-f, ~ 
it ~~ ~ 1;;q1f ~ iF ~ it 
~ ':l wi\" ~  ~ oj IfiT l!ilIT ~ If{ ~ '"'I" 
~  ~ 1fif.1 ~ 'I ~  '1tf,Y 
"" 'I 0 0 ~  ~  e;r ;f.T Ifi'ft If>1 tr( ~ 
,:fw iF ~ it I ~~ Sliffi ;]<'I" f1r<;rr 
~ 1 ~-  # ~ ~ ~~ ~ 
Y'I ~~ ~ ~ ~ 1fi"I" Ifi11T ~  I 

'111QNl\'l' ~ : om ~ iifA" ~ 
~ flI; 'IfOiI" ~ iPf ~  ~ ~ 1  

~ iii<: W ~ if ~~ ~ 
~  ? 
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~  ~ ~ ; ;;r.r CfIIi irlIT't 
~ ~ % Ifi'RliR <m\T ~ ifil' ~  
~~~ ~ ~~1 
srfucN ~ ~ 'f>'T ~"4  ~  

~ 

wto ~ ~  "tr ~ 
IIiWr t ~ 11 ~ wtt m.r ~  
~  I ~  ~  limt it ~ 
1fT fit; ~ qlIi flIfwr.r G'f If.T ~ 
~ ~ ~ it.r.mr ~ mo 
\lIN liT ~ ~  mv !fiT I ;;r.r CAi 
~ ~~  f;;rerifT ~ t ~ ~ 
~~~ ~~  

Shri P. C. Borooah: May I know 
whether there is d.i1!erence in the 
prices of fertilisers given to planta. 
tions and for agricultural production? 

Dr. Ram Subhag Singh: Yes, Sir; 
there is a little difference between the 
prices of fertilisers for the State Gov-
ernments and to plantations. We give 
ammonium sulphate to the State Gov-
ernments at Rs. 330 per metric tonne 
and to plantations at Rs. 354·60 per 
metric tonne. Similarly, the rates are 
different for certain other types of 
fertilizers. 

Shrimati Savitri Nigam: What is 
the difference between imported fer-
tilisers and those produced in India? 
What efforts are beln, made to reduce 
the price of indigenous fertilisers? 

Dr. Ram Subbag 8111gb: We buy 
the sulphate of ammonia produced at 
Sindri at Rs. 307·20. We buy fertili-
sers for the Central fertiliser pool 
from various factories in India. The 
imported price is Rs. 222. Similarly 
the imported urE'a costs Rs. 393 and 
Sindri urea, RI!. 672; ammonium !!Ill-
phate nitrate Rs. 405 per ton and cal-
cium ammonium nitrate Rs. 280. The 
two prices are hken ~ h  and 

then the priCe is fixed for giving it 
to the State Governments as well .. 
to plantations. 

8hrimaU Savltrl Nigam: The second 
part of my questiOn has not beea 
answered. What efforts are made t. 
reduce prices? 

Dr. Ram SlIbhag Sbagb: The Minis-
try of Heavy Engineering is applyinc: 
its mind and it is precisely due to 
this that we have recently reduced 
the price of urea by Rs. 100. 

Sbrl A. p. Jain: What is the amount 
to the credit of the fertiliser pool 
made out of the profits and how hal 
It varied during the last three yean! 

Dr. Ram Subhag Singh: In 1962-81 
it was Rs. 8,50,06,580. For 1961-62, 
it was Rs. 9,47,19,930. 

Shri A. P. Jain: What is it now? 

Dr. Ram Subhag SiDgh: You caa 
deduct what I had said earlier. 
Rs. 3,78,41,292 can be deducted from 
Rs. 8,50,06,580. So, it will come to .. 

81u1 A. P. JaiD: Let me know the 
figures, pure and simple. 

Dr. Ram Subhag Siagh: I am givin: 
you the figures. 

Mr. Speaker: Order, order. It w 
only a simple deduction. Shri Tyagi. 

Shri Tyagi: In the case of fertili-
sers, as far as I know, there il first 
the retention price which w fixed 
after giving 10 per cent margin to 
factories. After that, there is the fer-
tiliser pool, and profit taking. My 
han. friend wanted to know· how 
much profit9 the pool has earned. 
May I know whether it fa a fact that 
Rs. 60 per ton was realised ,by the 
pool over and above the retentloll 
price fixed? 

Dr. Ram Subbal" 8inl"h: That i. 
totally incorrect, because, when 1 
(rave th!! figure, Rs. 8,50,00,000 odd, 
that is the total amount of profit 
earned -by the fertiliser pool, but aa 
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we reduced the price of urea thia year 
and that of calcium ammonium 
nitrate in 1962-63, that has been re-
duced by more than Rs. 3 crores per 
vear, and we are going to take fur-
ther steP6 to ,bring down the differ-
'ence. 

Sbri TJari: As the hon. Minister 
~a  that it is wrong and he has con-
tradicted it.., .. , 

Mr. Speaker: Then there are other 
methods by which it can be brou,ht 
up. 

Sbri TyaJi: Sir, it is a point arising 
tn'm his reply. He .ays that RI. 60 
per ton was wrong. But their Minis-
lry has given a statement before the 
Public Accounts Committee and they 
havc said that the factory was allow-
ed a retention price as fixed from 
lime to time by the Tari1! Commis-
fion which generally included a ten 
per cent return on total capital em-
ployed, and the pool issue price was 
IIxed by the fertiliser pool taking 
mto account the purchase price ot 
indigenous products from varioWi 
units, and of imported material in· 
eluding various other expenses. The 
Committee was informed by Audit 
lhat the pool's average price was 
about Rs. 60 per ton more than the 
rdention price allowed to the factory. 

Dr. Ram Sobba&, Slagh: In this 
price, you will have to include inci. 
dental charges, transport cost and 
other things. 

Shri Tyagi: The incidence goes to 
"the cultivator, 

Dr. Ram Sobba&, Sinrh: I will still 
·.say that it is 100 per cent incorrect. 
(Interruption.) 

Sbri TJagi: The hon. Minister is 
I:iving incorrect replies. He is incor. 
recto He is wrong. 

Mr. Speaker: Order, order. (In-
terruption) . 

Sbri U. M. Trivedi: Then, he caa 
brillg in a motion of privilege. 

nr. Ram Sabbag Singh: He need 
not have used the figure that·_ 
given by the Ministry to the Public: 
Accounts Committee, here to counter 
this. 

Shri Tyagi: Why can't I? 

nr. Ram Subhag Singh: He ia total-
ly incorrect. 

Shri Tyagi: The Minister is a1>lo-
lutely incorrect. 

Mr. Speaker: Order, order. Whllt 
is this? 

Shri TJari: He says that I am total· 
I y incorrect. I say that he ia ablo-
lutely incorrect. 

Dr. Ram Sobbar Singh: He is iIl-
correct. (Interruption). 

Mr. Speaker: Order, order. BotJa 
of them should sit down; let both of 
thEm resume their seats. Dr. P. S. 
Deshmukh. 

Dr. M. S. Aney: What was incor-
rect? Was the figure incorrect or 
both the men were incorrect? 

Sbri U. M. Trivedi: Sir, on a poiAt 
of order. 

Mr. Speaker: There is no point at. 
order. 

Shri U. M. Trivedi· I will place it 
before you and then' you can say. 
The question is very patent. The 
Chairman of the Public Accounts 
Committee has said that the Ministry 
has given him wrong figures. Giving 
wrong figures to the Public Accounts 
Committee, by a Ministry, is reaU,.. 
a very serious affair. Therefore, this 
matter must be investigated: whether 
the figures given are correct or not. 

Mr. Speaker: As an emin"nt 
lawyer. he can now decide where that 
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point of order arises! It is only as a 
part of these proceedings, and not as 
a point of order, that he has inter-
rU.Ated! 

Dr. Ram Sabhag Singh: May 
lay ...... 

Mr. Speaker: I do not allow it. It 
might be discussed and settled after-
wards or a regular discussion might 
be asked for. 

Shri Baaga.: We want a discussion. 

Dr. P. S. Deshmakh: It is appa-
rent that this pool was earning con-' 
liderable amounts for the Govern-
ment. May I know whether the 
policy of working this pool on a no-
profit-no-loss basis has now been res-
tored? 

Dr. Ram Subhag Singh: That is 
our policy; precisely that is the policy, 
and therefore we have slashed the 
profits by Rs. 3.78 crores. It is due 
to this that I sny that the earlier 
figure is incorrect. 

w1' ~  SRfT'l' : mft lim ~ if 
~ ftI; ~  4 1 ~"  """ 
srmT srfu Gif ~ ~ 0 ~ 0 ~ $ ~ 
q "IT 4 1I~"  ij?m ~  ~ ~ ~  
~  Gif ~ $ ~  ':0 ~ I  ~ I 

it iiIFRT ~ ~ flf, 4 ~~ """ 
~ #;ft ~ ~ mlf.f( ~ ~  

t ftI; iff:;; """ ~ ~ iiIT ifotilft I 

asq ~  ~ ~ I  ~ 
~I 

Shri Kanra: We have understood 
that the Government is pursuing a 
policy of subsidising the fertilisers for 
being easily avaiiable to the peasants 
at lower prices. But the fact seems 
to be different. May I know. if it is 
not at the stage of the fertiliser pool, 
at what stage anything is being done 
by the Government in order to. sub-
sidise the sale of the fertilisers and 
make them available cheaper to the 
peasants? 

Dr. Ram Subhag Singh: One step 
Is to reduce the price. The second 
step is to subsidise the distribution. 
We are giving off-season rebate of 
Rs. 2'50 per ton plus transport sub-
sidy up to 500 kilometres plus subsidy 
to all the inaccessible areas-hilly 
areas. etc. But in plain areas, this iIJ 
the figure at which it is given to the 
peasants. 

Shri Kanra: So far as the peasants 
are concerned, what is the benefit 
Government have conferred upon 
them? 

Dr. Ram Subhag Singh: It is a big 
benefit. They are purchasing it at. 
this rate. 

Shri Ranp.: You make profits aIt 
the time. 

Mr. Speaker: Next question. 

Research in Spice-Crops IUId 
Cashewnuts 

-I-
• {Shri Warior: 
505. Shri Vasadevan Nair: 

Will the Minister of Food and Agri-
culture be pleased to state: 

(a) whether Government have fina-
lised any proposal to establish a Cen-
tral research institute for carrying out 
fundamental and technological re-
&earch on spice-crops and cashewnuts; 
and 

(b) if so, the main features of the 
proposal? 

The Minister of State In the MInis-
try of Food and Agriculture (Dr. Ram 
Subhag Singh): (a) and (b). A pro-
posal to set up a Central Spices and 
Cashewnut Research Institute is 
under consideration. Details have 
not yet been finalised. 

Shri Warior: May I know whether 
the scheme will include all the spices 
in the State and where the institut. 
will be located? 
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Dr. Ram Subhag Singh: It will be 
located somewhere in Ernakulam. We 
have requested the State Govern-
ment to give some land and they are 
going to give some land. Certain 
lJteps have been suggested by the 
State Government and they are under 
examination. But the institute is 
going to be in Kerala. It will include 
all the spices, I believe. 

Shri Warior: May I know what 
preliminary steps Government have 
taken to organise this institute 
already? 

Dr. Ram Subhag Singh: Our Agri-
cultural Commissioner was there in 
Corhin in the first week of February. 
He visited some site. A committee is 
going to be constituted on which the 
!Cerala Government as well as other 
spices-growing States are going to be 
represented to finalise the whole pro-
gramme, and it will be expedited. 

Shri Joachim Alva: Is the Minister 
aWdre that in my constituency of 
North Kanara and the adjoining areas 
of Goa and South Kanara, there 11 • 
deep and intensive belt of cashewnut 
al ea? Is there a proposal to open this 
institute in this area? 

Dr. Ram Subhag Singh: No, Sir; it 
is going to be in Kerala State. 

Shri Kapur Singh: May I know 
whether any experiments are propos-
ed or are in progress to discover the 
leasibility of growing these spice 
crops in other areas than in the 
South? 

Dr. Ram Snbhag Singh: In other 
areas also, certain spices are grown. 
But in some of the southern States, 
particularly Kerala, they are grown 
in a very concentrated way. 

Mr. Speaker: He wants that ex-
ploration may be made so that the 
'Pices may be grown elsewhere alSo. 

Dr. Ram Snbhag Singh: We will 
take this fact into consideration. 

Shri Bbagwat Jha Azad: May 1 
know, how far in the absence of Such 
an institute Government would ren-
der help to the spice-crop and cashew 
growers if they ask for assistance 
lrom the Government? 

Dr. Ram Subhag Singh: Our ICAR 
Is looking after this programme. In 
the absence of this research institute 
also, there is a wing to go into this 
matter and it is properly attended to 
by that body. But we want that thiJ 
programme should receive our speci-
fic attention and therefore this insti-
tute is going to be set up. 

lIl) ~ PI  Slm : ~ Gf'R'ifT :;;mrer 
i fit; ;oft mq !fir roR mr.r ~ 
~ ~~ ~ ~ if ~ fiti;r ~ ... ~ ~~ 
~ ott ~  ? 

.-ro ~" ~ wr ~~ 
~ ott ~11  ~ ~  ~~ 
'3'f"'T ~ ~ ~  ~ ;;nIT.; <tiT ~ SI'tiR 

f"lflfmr fif;lrr ;;nit, ~ it; 'I1T<. if.fuT 
it '!'IT wm: f!filiT ~ I  s.r ID'T ~  
~ f<f'iI'R f<fim' ~  

Shri B. K. Das: May I know whe-
ther there is already a research sta-
tion about cashewnut in Kerala? 

Dr. Ram Subhag Singh: Yes, Sir; 
there is already one. 

"' tmft ~ ~  '!'IT ;fiilT ~ ~ 
~ iI'Cff.t ott lli'IT ~~ fit;!fir ~ ~ ;re-
~ m: 1 ~ !l; ~ .liT ~ 
1iRG it '1ft q;n- fiJil{ iiIT ~ ~ liT ~ ? 

..,0 ~1~ I  ~  ~ ~ "T 
m qm ~  ott ~ ifT miT I 
~ ~  1 ~ ~ ;ronr it ~ gm 
~ I a~ m<'I' ~~ mr:r it ~  ~ 
q1i1 ?:)t ~ I ;iff1l;;r ~ 1"11  111'U1' it 
~ ~ ~  ~ I 
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fiflf ~~ if; trlf, 5I'<n: ~ lfi"t 
~ ~ f;rIJlffi :on: ~ I  ~ ~  

ur) ~ ~  l'{)i;r;;r if ~ 'I1<N<f oj; 

~  'frefl if ~~ ~ 9 ~ :ao«<i; ~ 
~ <tt GTi'f <f>W 9;fR ~  ;nt 

~ 1  ~ iffrt ~~  ~ 

~  0) ~ it; f<'l'i\' ~ f>:.rriIm: 
~ I ~ lfoT f<:<lR: lfor sremr ~ I 

'iIroI' ~  fomft ~I  l'{);;r<fT '1i I ~ 
<tit ml:Tlfi ~  ~ <t7 f\1'll; ~  

~ 1ft a- ~ ~  ~ ~ ~ I 

Shrl A. p. .Jala: Black pepper 
grows on the western coast because it 
gets showers in a particular part of 
tl1& year. Some experiments were 
carried on in the eastern coast in 
Madras for growing black pepper by 
-giving artificial showers. 

Mr. Speaker: He is giving informa-
tion. 

Shri A. P . .Ja.bI: Has that expe'ri-
ment been tried and further extend-
ed? 

Dr. Ram Subhag Singh: I requ;.rc 
notice to answer that question. 

Dr. Sarojbd Mahishi: Spices and 
cashewnuts earn good foreign ex-
change. May I know whether thl're 
is any particular machinery for con-
trolling the quality of these while 
they are exported? 

Dr. Ram Sabhag Singh: Yes, there 
\s a machinery. As I said, the leAR 
looks after this programme. 

fu;;;ri l" ~1 

+ 
r"" "" ,,"0 fmT 
I "" ~ ~ If>t1m 
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-L '11 ~ ;f.lf{ : 
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~ ifflf.t ctft 'litfT ~ flfo : 
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ifi't . ~  <F ~ <tlIT ~ ~ I1  l'J'Q; 

t; ~ 

(If) ~ it; <tiff ~ ~ ~ ? 
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~  fuot): (lfo) \ft>: (1I). lffl1 ~ 

[ (a) and ('b). A senior Officer of 
the Ministry of Food and Agriculture 
has been appointed as the InquirT 
Oflker for conducting an inquiry into 
accumulation and deterioration of • 
:arge quantity of white butter in the 
Delhi Milk Scheme and for ftxing res-
pcnsibility for any lapses on the part 
of Bny individual officers. His report 
is awaited. Certain proposals for 
strengthening the administration of 
the Delhi Milk Scheme are also under 
the active consideration of t.he GOY-
ernment of India.] 

'1T If" <'1'10 ~  q-.fr +rI'fT 
~  ~ q·FiI11'r ff; ~  ~ ~9 

~ 1~  ~ f;;r; ~ f?:<'OfT ~ lfr-.r;n 

lfoT fq<r.TU ~ I it or]';;;:rr TlTf<:fT ~ fit> ~ 
m ~  ij-~ ~ urr 'RTI:!; lTI:!; ~  
m<: if7.fT lfoT<:UT ~ f'fo ""~  ;of; 9;fffi q'J'« 

~  lfrnT if ~ ~ ~  ~~ "fr 
~  lfoT mi;;r ~  'W ~ ? 

The Minister of State in the MblIs-
try of FoOd and Agriculture (Shri A. 
M. Thomas): Sir, -this question hu 
been tabled by the hon. Member with 
reference to B previous question and 
answers to supplementaries thereon. 
The previous question related to ran-
cid butter. That is why in the body 
of the reply we have indicated what 
steps have been taken in that matter. 
With regard to strengthening of the 
administration, in fact, certain propo-
sals are under consideration. We 
want to have an officer of the rank 
of General Manager who has I'(ot acl-
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ministrative experience and allO a 
Deputy General Manager who has got 
technical experience. These are un-
der consideration and under discus-
sion with the Home Ministry as well 
as the Finance Ministry. With regard 
to. the question of supplies, we are 
ha ~  about 3000 to 4000 maunds of 
milk per day. Because of the floods 
and other circumstances we are get-
ting less supplies from the U.P. area. 
So the supplies have been to some 
extent affected. But we think that 
we would be able to maintain ttis 
order of distribution in the coming 
months too. 

Shri A. M. Thomas: We are in-
creaSing the storage capacity of the 
chilling centres. We are also making 
improvements in the transport 
arrangements. 

Sbrj M. L. Dwlvedy: In the first 
part or my question, I have asked 
about tbe step, taken by Jhe Ministry. 
They have not been mentioned. 

Mr. Speaker: He has mentioned the 
lrtep9 which have been taken. 

",,\, "0 ,,"0 ~  ft ~ ~ 
t flf; ;p:fJ" If;TW ~ flf; ~ .I  fcre<:vr ~ 1 
~ ~"1  ~ ~ ~~. ~~ ~ I .  

~ ~  ; m.: ~ m. ~ ~ ~  
tfTcft ? 

Shri A. M. Thomas: Yes, Sir. Some 
complaints have reached us. We have 
enquired into them and we have 
warned the managers of the depots to 
be very careful and not to give rlop 
to such complaints. 

Shrlmatl Savitrl Nigam: May I 
know whether the han. MInister has 
received complaints of rank dis-
honesty prevailing In the counters and 
that money is not being returned to 
the people who do not take milk 011 
their cards? 

Shrl A. M. Tho-.: There have 
been some complaints of misappro-
priation which have been roltably 
dealt with. Because of proper 

accounting there will be some delay 
in the refund of the money. But we 
have a ~  the DeIhl Milk SchE'me 
that. there shoulj not be any delay at 
all in the matter of refund of mone,.. 

Shri Ramaehandra Ulaka: May I 
know whether the deep freeze equip-
ment has been received by the Gov-
ernment and, if not what other pr:>-
cess has been adopted for storin, 
ghee and avoiding further wastage? 

Shri A. M. Thomas: Though we 
have placed an order, we have ~ 
yet received the deep freeze equip. 
ment. We are now utilising the cold 
storage for ice cream for storing table 
butter. 

",,\, ~ m""': ~"1  If;T 
m1ll:f<Jr ~ lQ')<: 1fiTIhr"ll'iiT if -~ ~  

~ If;TW, W ~ iii" ~ ~  'IT ;;rr;r-
;m-T ;;iT ~ fro qrw ;;r) ;;mif ~ IFI' 
!{T {!fmT ill;p:rr m.: ~ ;;j1 ~ ~ 'R 

~ <w ~  ~~ ~ fm ~  <Itl'l if 
fffilT? ~  zr);;r;fr or.T f'foCRT ¢;r 

~ 1 ~  ~ ~~ ~~~~~ 
~ ? 
Shri A. M. Thomas; A senior om-

eer has been appointed to enquire in. 
to this. in order to assess the loss and 
also fix up the responsibility. So far 
as the sale of rancid ghee is con-
cerned We think there would be a 10llJ 
of about Rs. 74,000. 

sa'\' "'1'1'1f ~ : 'l"Ift 1l'iifl' ~ iii" 
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~ ~ I ~~~  
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~ ~ ~1  miit """ "R C!'lfi ~~ 1Ii't 
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Shri A. M. Thomas: Nobody II •• 
been wspended. 

.'\' ~ ~~  ~  
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Shri A. M. Thomas: No, Sir, so far 
as the suppliers of milk are concern-
ed, their conditions have improved 
vary much. Before the Delhi Milk 
Scheme came into being they were 
Jelling milk at clistress prices. Now 
they are getting proper price !c:,r 
their produce. 

~ ~~I  : <m ~ <ITt!" ~  ~ f'li 
~ ~ 'IiIf'iflfm <F't;;r) ~ ~  

~ ~~ ~~ ~~~ 
~ ~ 6 ~~~  

Shri A. M. ThollWl: No, Sir. The 
question of the grievances of workers 
is also being looked into. Whenever 
any such complaints come, WI: meet 
the representatives of the workers 
and discuss it with them. 

Ilr) ~ ~ : ~ f'li \PI" <1l1r I1I"ffl 
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Sbrl Warlor: May I know whethp.r 
Government have ma'le. any invest:ga-
tion of the compiaint that the g'.ee 
auctioned from thf> Delhi Milk 
Scheme was used for adulteration? 

Sbri A. M. Th<Jma!>: No, Sir. No· 
such complaint ha~ come. 

Sbrl Warlor: It was in the press. 

~ ~ ~  ~ ~ ~  ~ 
~ iflrf ~ " I  ~  ~  <f. ~  lq'tfjIiRT 
~ ;:jr.f if; " " ~1 if ~ I  ~ 

fum ~ 1fiTlf ~ ~ ~  ~  w ~ I 

Sbri A. M. Thomas: In tact, there 
has been some friction in the working 
of the scheme. We have looked into 
that also, and the entire administra-
tive set-up is being streamlined. 

Sllri A. P. Sharma: Is it not a fact 
that the employees of the Delhi Milk 
Scheme have made several complaints 
regarding the mismanagement of the 
Dlo'lhi Milk Scheme; and their union 
which is affiliated to the INTUC is 
not being recognised only because 
they have brought up these comp-
laints in regard to the mismanage-
ment of the Delhi Milk Scheme? 

Shri A. M. Thomas: With regard 
lo the recognition of the union, that 
has been considered, and we are in 
favour of granting recognition. The 
matter is being discussed with the 
Labour Ministry. 

Boad Board 

+ r Sbri Ramachandra Ulaka: 
"hri G. Mohanty: 

·[,01 i ~h  P. R. Cbakravertl: 
. Shri Visbwa Natb Pandey: 

Shrl Subodb Bansda: 
L Sbri Dbulesbwar Meena: 

Will the Minister of Transport b& 
pleased to refer to the reply given 
to Starred Question No. 484 on the 
10th December, 1963 and state: 

(a) whether the proposal for set-
ting up a Road Board has since been 
considered; and 

(b) if so, the broad features there-
of? 
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The MiJalster of TraIIsport (Shrt 
. Raj Bahadur): (a) and (b). A state-

ment giving the information required 
Is laid on the Table of the House. 
IPlaced in LibTary. See No. LT-2481/ 
64]. 

Shrl Ramachandra Ulaka: May I 
'know when this proposal was made 
by the Indian Roads Congress and 
why there is so much of delay in con-
sidering this proposal? 

Shrl ItIIJ RahIulur: The recommen-
dation about the establishment of the 
Road Board has been made from time 
to time by the Indian Roads Cong-
ress, and it was repeated in their last 
session also. The fact of the matter 
is that the functions, which expres-
sion include powers also, the composi-
tion of the board and the finances etc. 
are difficult matters to be settled, and 
particularly the matter relating to 
functions and powers is difficult 
because that would mean some sort 
of transfer of functions from the 
State transport authorities to this 
·board. 

Shri Ramachandra Ulalm: May I 
know the broad features of the 
!cheme and how this will help to eli-
minate the transport bottle-neck in 
the country? 

Shri Raj Bahadur: It is essentially 
for the development, co-ordination 
and integration of our development 
programmes concerning road and 
road transport. 

Shri Bishwanath Roy: May I know 
the important features of the func-
tions of the board, and whether inter-
·State roads would be taken up soon 
by that authority? 

Shrl Raj Bahadur: I have just now 
stated the functions. 

Shri P. Venkatasublfalab: Till a 
decision is made, may I know whether 
Gm'ernment propose to consult the 
various State Governments in orc2er 
to liberalise the giving of licences for 
the transport vehicles to move from 

State to State so that the botUe-GeCb 
I1l8,F be removed? 

Shrl Raj Bahaclur: So far as the 
constitution of this board is con'1rn-
ed, we are already in correspondence 
with the State Governments and we 
are consulting them. About liberali-
sation etc. that does not arise out of 
the main question. 

Shrimati Savitrl Nigam: May I 
know which are the States which 
have accepted this proposal and from 
whkh States the replies are awaited? 

Shri Raj Bahadur: Some sort 01 
favourable response has been indicat-
ed by the State Governments of 
Madras, Kerala, the Union Territory 
of Himachal Pradesh and one other 
Ur.i:ln Territory. Apart from that, 
ger.erally, the States do not seem to 
be very favourablY inclined, but the 
matter is yet under consideration. 

Shri Bhapat Jha Azad: In order 
to encourage a favourable response 
from the State Governments which, 
according to the statement, are not so 
much in favour, may I know whether 
Government propose to have an idea 
as to whether such boards are func-
tioning in other countries so that sucla 
information may be helpful to us? 

Shri Raj Bahadur: We have tried 
to collect some information in this 
behalf, and we are told that so far u 
the Western European countries a. 
also Japan and the USA are concern-
ed, there are no such boards. We are 
awaiting information from Australia. 

Apart from that, the basic consensWl 
of opinion amongst the various State 
Governments as expressed through 
their representatives at the last meet-
ing of the State Transport Commis-
sioners and Secretaries in Calcutta illl 
February this year appears to be that 
lhf'y are in favour of some sort of co-
ordination and integration of road 
programmes. I think that on that 
basis, perhaps some common ground 
may be found in this particular 
matter. 
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Sbri Tyagi: In view of the severe 
threat on our borders from China and 
Pakistan, is there any proposal under 
the consideration of Government to 
provide some liberal facilities "I 
trlftlsport on the 'border side so that 
the Army might not find it diftlcult 
to go from one place to another? 

Shri Raj Bahadur: That particular 
lIlatter is always under the considera-
tion of the Defence Ministry, and 
whatever assistance the Transport 
MInistry at the Centre and the con-
eerned State Governments can pro-
vide in this behalf will be provided. 

Intermediate and Minor Ports 

+ 
*S08 {Shri Mabeswar Naik: 

. Shri Onkar I,a! Berwa: 

Will the Minister of Trausport be 
pleased to state: 

(a) the progress made in the 
development of intermediate and 
minor ports in various States in rela-
tion to the programmes envisaged in 
the Third Plan; 

(b) the extent to which the prob-
lems of the concerned States relating 
to the foreign exchange for essential 
Items needed for the purpose have 
been solved; and 

(c) what other assistance from the 
Centre is being extended to the States 
in this regard? 

The Minister of Sbippinl' in tbe 
MInistry of Tl'lUISpOrt (Sbri Raj 
Babadur): (a) to (c). A statement 
giving the information is laid on the 
Table Of the House. [Placed in Lib-
rary. See. No. LT-2482/64]. 

Sbri Mabeswar Naik: From the 
statement, I find that the provision in 
the Third Plan under the central sec-
tor for development of Paradip Port 
as an intermediate Port is 
Rs. 1,54,30,000. It seems nothing has 
been spent out of this. What are the 
reasons therefor? 

8hr! Raj Bahadur: I think the hon. 
Member is aware that this particular 
port was included in the Third Plan 
by us so far as we are concerned, for 
dev{'lopment. as an intermediate port. 
Lut{'r on, the State Government in-
sisted, and we agreed, that this may 
be taken up for a bigger development 
programme. They are going ahead 
with their plan. To the extent th3t 
we can assist under the Third Plan, 
that will be placed at their disposal. 

Sbri Maheswar Naik: For develop-
ing Paradip as an all-weather po:1, 
th<!rt' is provision of Rs. 12.32 crores. 
What prevents its being taken up in 
the central sector because of the other 
impiications involved in it? 

Shr! Raj Bahadur: Because it was. 
not included in the Third Plan-that 
is the main reason. 

Shri Sureadranath Dwived:r: Am I 
to understand that this provision' of 
Rs. 12 crores made by the State Gov-
ernment for developing this port as 
an all-weather port is a scheme with 
which the Central Government has 
nothing to do, or this scheme was 
made with the concurrence of the 
Central Government? Does the Cen-
tral Government know that recently 
in the Orissa Assembly, it has been 
stated that the provision made for 
this port is Rs. 24 crores and not 
Rs. 12 crores as given in the state-
ment? 

Shri Raj Bahadur: The financial 
responsibility and also the responsi-
bility for execution of the project has 
been fully undertaken by the State 
Government. We come into the pic-
ture so far as allocations made in the 
Third Plan are concerned. Neverthe-
less. they are going ahead with their 
scheme, and whatever assistance they 
have asked, we have tried' to provide 
within the limitations of the financial 
allocation. 

Shrl Ranp: How is it that, in view 
of the fact that Paradip is to be one' 
of the first-class ports, both the ftnan-· 
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eial responsibility as well as the ex- tm: ~ lRiTlJ lfR"T ~~1 ~ .. ~ ~ 
ecutive responsibility had been hand- ij-~ ~  ~ I 
ed over to the State Government and '<! t:!. 
not taken up rby the Union Govern-
ment? \ 

Shri Raj Bahadur: It is very well 
known to the House that in the Third 
Plan, the new ports included for 
development are Mangalore and Tuti-
eorin under the central sector. So far 
as Paradip was concerned, it was in-
cluded as an intennediate port, not 
as a major port. The state Govern-
ment, however, thought that they 
could find resources, both in person-
nel and in finance, to go ahead with 
this particular project, and they have 
,one ahead. That is the stage at which 
it .tands. 

Shri Warior: What steps have Gov-
unment taken to supply dredgers for 
the minor ports, especially in Kerala 
State, where the ports have gone dry 
or shallow rather than being in com-
IIlission now? 

Shri Raj Bahadur: The various 
types of assistance provided are de-
tailed in the statement. Apart from 
that, we have established survey 
launch and dredger pool for minur 
:>orts. For this the launches have 
been received, and survey work was 
started as early as 1962. Of the two 
tiredgers, for which orders have been 
pl:.oced, one is expected in April and 
the other shortly. They also can be 
.sed for the port. Otherwise the State 
Government are also trying to pro-
"ride ~h  with small dredgers 
etc, 

.n -mm: '"" m-r : ~ tm: ~ 
~ q'$ .!fiT ~ f<tm' lim": ~ 
~ \ilTO'T ~ ? 

.. 1~ ~ ~~~  
~ .I .1 "h~ I  ~ ~ I ~~ ~ 
;;rl if.;r<: qri 6~ f!f;it ::;ffit ~ ern: 
~ <itt ~~  iii ~ I ~ ~ a- ~  iiITlfiT 
~  ~~ I m'ift ~ ~ 
~ ~ q"{' ~ ~  ~ _Am q"( 

Shri P. VeakaLasubbaiah: Undo!r 
the central .ector lhree POrts 'of 
Andhra Pradesh, namely, Kakinada, 
Masulipatam and Krishnap'!tam were 
included. But under the Third Plan, 
not even one rUI.ee nas been spent 
under the plan allocations. Why? 
Masulipatam is an im.,ortant port tor 
export of iron ore. 

Shri Raj Bahadur: The main rea-
son is that certain schemes were being 
worked out by the State Government, 
and they could not bf' finaIisf'd till the 
end of last year. That is why in the 
first two years it could not be! scru-
tinised, and I hope the sch'lme will 
';Ilon be undertakea. 

1.111 ~  ;rT'R: if ;;r"t q-T¢ 
~ ~ a. t, ~ ~  trcRile m< ~~ 
qq;lile !fiT ~ 'SfJqffl;:r it ~ 

~  ~ ? 
,,) ~ .~ ~ : ~  ~ m< 
~ ~  it ~  'Sftml<r it ~ 

~ ~~ " ~ I ~~ ~~ 
1fi1 mit ~  ~  ~~ fifo' 'I1rW ~ 
~ ~ jfurrr tJ::s ~ "I ~---  
~ ~ it ~ I q-tlmT q-)t ~ 

I1 ~  qri ~ ~  '1fT ~  ~~ it ~ I 

~  ~ ~~1  ~~~ it "~  ~ 
\Ill lfnr'fTlf ~  -a ~ fOfIl; "Ii:UJ' ~ ~ ~ 
~ ~ I " . ~1 

Sbrimati Savitr\ Nigam: WI.at are 
the reasons fol' such slOW ~ of 
Andaman and ~  Islandl! ~  
The total expenditure is Rs. 48,000, 
but only Rs. 6.()OO has been spent all 
these years. May I know the reason? 

Shri Raj Bahadur: In all such 
schemes, a minimum period is re-
quired for survey, w"rking out the 
designs, schemes and plans, and that 
is the essential pan, and hence the 
work in the first few years is bound 
to be slow. 
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Shri Joachim Alva: Doel the Union 
Ministry keep a stril't watch on the 
expenditure in tne p'lns in the mari-
time States, especially' my State? I 
firlJ from tne statement th'lt h~  

·have spent paltry sums on Bhatkal, 
'Tadri, Kumta and Belegeri, which are 
in my constituency. )]0 you not allut 
more money to these ports! 

Shri Raj Bahadur: We try to keep 
as strict a watch a. possible, consIs-
tently with the autonOilily of the 
'States. 

Railway Accidents 

+ 
.509 {Shrl P. C. Borooah: 
. Shrl Maheswar Nalk: 

Will the Minister of RailwaYIL be 
'Pleased to st-ate: 

(a) whether the Commissioner (If 
Railway Safety has recently studied 
'the need for the use of electronic de-
vices on the Indian Railways to avoII! 
accidents and submitted his report: 

(b) if so, his main observations and 
• uggestions; and 

(c) the decision taken by GovelIl-
ment in the light of the same? 

The Deputy Minister in the ~

try of Railways (Shrl S. V. Rama-
swamy): (a) The Commissioner of 
Railway Safety has submitted a note 
on "Research in Railway Safety Prob-
lems" and also published a brochure 
'In Quest of Safety'. 

(b) He lias  draWn a,ttention to the 
development of Safety devices, with 
special reference to the sdence ot 
Applied Electronics, to prevent acci-
dents caused by human failures. His 
main suggestion is to set U;J an Insti-
tute of Research on Safety DeVices 
and an Advisory Council to formulate 
the programme tor research. 

(c) Continuous special study and 
research for development of Safety 
·Devices is fully recognised. This 
could best be achieved nolt by a new 
·organisation but by strengthening the 

existing Railway Researcr., Designs 
and Standards Organisation by form-
Ing a separate Wing for Safety Re-
search. Accordingly, a Safety Re-
search Wing has been formed at the 
Railway Research Centre, Lucknow. 

8hri P. C. Borooah: May I know 
what percentage of railway accidents 
has been attributed to want of thia 
sort of devices, by the Kunzru Com-
mittee in their report? 

Shrl S. V. Ramaswamy: They haTe 
said not for want of these devices. 
but failure of the human element they 
have put at 70 per cent. 

Shrl P. C. Borooah: Have they not 
stated that for want of these devices, 
some 20 per cent of the accident. 
occur? 

8hrl S. V. Ramaswamy: It could be 
reduced if the devices are introduced, 
that is what they have said. 

Shrl Maheswar Naik: May I knoll' 
whether the particular electronic 
device has been experimented upo • 
in other advanced countries and its 
efficacy in averting accidents has beeD 
proved; if so, whether that experience 
will be utilised here in this country 
also? 

8hr1 S. V. Ramaswamy: Experi-
ments have gone on in other coun-
tries. Vast sums are being spent. We 
are, in our own way, trying to 
adopt them according to our needs. 

Shri Bhagwat Jha Azad: The answer 
to Part (b) is yes, some recommenda-
tions have been made. We want t. 
know what decision has bcen take. 
by Government, excepting that they 
want to set u.p one more research 
station, regarding the applied science 
of electronic devices for stopping 
accidents? 

Shri S. V. RamaSWIUDY: It is Jlot 
B separate organisation. It is a winc 
of the existing Railway Research, 
Designs and Standards Organisatiow 
stationed at Lucknow. 
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Shri P. C. Borooah: May I know 
whether it is a fact that quite a large 
nwnber of electrical signal interlock-
Ing works sanctioned during the 
Second Plan have not yet been compo 
leted; if so, what is the reason, and to 
what extent have they been comp-
leted? 

Shri S. V. Ramasw:amy: As far as 
possible, we have pushed through the 
various schemes. Because of short-
ages of materials and other reasons, 
it has been held uP. but we are speed. 
ing up the work and trying to compo 
.Iete it. 

"" ~ ;;-rotfGI' : 'flIT ~"  " "~ 

<m: it f.ToI'fT !fft.:r mf<'fR" ~ 'I'IT ~ 

1lR it. f<i!1; ~ "  ~ ? 

8bri S. V. Ramaswamy: We would 
like to have even foreigners to assist 
'us in the matter of ('utting down the 
.accidents. 

Maharajkumar Vijaya Ananda: I 
~  asked the Government whether 
they would consider running a pilot 
-engine ahead of such express and 
mail trains to .. liminat£' such acci-
dents? 

Shri S. V. Ramaswamy: We run 
4000 passenger and mail trains and 
express trains. I:f we are to run a 
pilot engine in front of each one 01 
:them. I leave it to the House. 

Maharajkumar VijaYa Ananda: I 
referred only to express and mall 
trains. . (Interruptions). 

~ ~~ ~~"  
~  ~1 qr f'li ~~ 1  m ~ ~ 

'1fit iI'UI' ~ ;r.'nr.!T .n-ifio'IT ~  err q'R 
1I?T ~ ~ *' tmfR! ~ 1  ~1  
'f'liit ;;rffi it I f'li<i! ~ ~ ~  

.~ ~  fllmr Sl'M 'ti1: ~ m« 
~1"  1~  - I ~ tlFl' 1ft ",1 ~ Jri;Cf1: 
~1  '!i"{ RIfT :;mrr t m<: ~ .  

;riT ~ 'IiT"{V1' t I it ~ ~ ~ 
!i f'li ifllT srAR Slurnrr *' maT"{ 1ft 
2394 (Ai )LSD-2. 

~ mm II~ Ifllr iRT ~ q)W f4' 
~  ~ ~ rn ;riT f;r.m: t. I 
~ ~ " ~ ('1' ~. 

~. tri) : >;f) <iN "df ~ Q f, 
~ 'If ~ ~ lIT or ~ ~  ~ ~ 

~ ~  ~  ;;miT ~ ~ ~ ~ 
~ ~ ;riT ifiTlf rn it; ~ ~  ~ 
~  ~ ~ ~ iI'ITt:!; ;;rrn-~ I 
~ ~~ : ~ ~  Gro mIT I 

"" ~ ~ : " ifi'Ffflr ~  f ZIT 
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~ ~  : 1WfiiPf ~ I  'll'r 

~ ~ fifi ~ ~ 2 ifiTlIl 1ft <mlfI' 
~  ifi'FfflT ~~ 1ft ~ ;;rrit, ~ 
fq;\: ~ ~ ifi'{' ,f!Cf1: <mlfI' GI'IiI' I 

" ~~ ~ ~ ",1 
ro:rr rrllT ~ I 

'11 ~" II" (j;e' .. : ~ ~  
~ Sl1il' 'liT <ffl"{ m ;;rr;rr ~ I 
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'tiT ~ ~  ~ Ifr f'li It ~  ~ 
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....mmr mm ~  t' a ~ ~ 
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~~ ~~  
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. ~ ~ ~~ U 
w IIilf ..... ~ a" t ~ ~ 1  ~ 
~ ~ 3l1fim<r i ~ ~ 'ill' ~~ 
~~ ~ I 

Mr. Speaker: Next questioll. 
SJui A. P. Sharma: You called my 

ume; I could not put my question. 
Mr. Speaker: I am sorry; I have 

,one to the next question. 
Shri Joachim Alva: Please give 

me a chance. I stood up six times. 

Mr. Speaker: I have passed on to 
the next question. It is not necessary 
that every Member who stands up 
8hould be given an opportunity. 

Shri A. P. Sharma: In order to get 
an answer for Swamiji have r to lose 
my question? 

Mr. Speaker: I am SOrry. 
Shri Joachim Alva: This reters 

to accidents and their taking a com-
placent view of the accidents YO'J 
must give Us a chance to Pllt questions 
about accidents. 

Mr. Speaker: Order, order. 'Ihis 
is not the time when accidents can be 
discussed here. Several otl:er oppor-
tunities can be utilised for that pur-
pose. I have called the next ques-
tion. 
B:r:ploratol)' Tubewells OrpDlsatiOD' 

-518. Dr. L. M. Slnghvi: Will tl,e 
Minister of Food aDd Agrleulture be 
pleased to state: 

(a) whether any comprehen'ive 
programme ot work and exploration. 

has been drawn up by the Exploratory 
Tubewells Organisation; 

(b) if so, for how many years, the 
areas and locations and h~ capital 
outlay; and 

(c) whether the work of the Orga-
nisation and its programme has been 
subjected to a co-ordinated revleW 
l'ecently and if so, with what ~  

The Parliamentary Secretary to the 
Minister of Food and Agril'1l1ture 
(Shri Shinde): (a) Yes . 

(b) Exploratory TubewelJs Crgoni-
sation has been carrying Ollt grou.ld-
water exploration in difl'erer't " ~ of 
the Country since January, 1950. Its 
present programme of work is aoprov-
ed upto the end of :!'H' Third Jo'lve 
Year Plan period. During the Third 
Plan period, its target is to drill 
about 300 exploratory ~ O'lt uf 
which 178 have been drilled upto the 
end of January 1964 in the . ~ ot 
~ a  Bihar, Gujarat, Madhya Pra-
desh, Madras, Mysore, Onssa, Pun-
jab, Rajasthan, Uttar Pradesh and 
West Bengal. 

The gross expenditure estimated for 
the Third Plan work is about 
Rs. 318'00 lakhs. 

(e) An Inter-Departmental Board 
of Management for Exploratory 'ruL "-
wells has been set up since the begin-
ning of the Project. TlJe.l\.finistry of 
Steel, Mines and Heavy Engineering. 
Ministry of Finance and Ge.fog.::al 
Survey of India are rE'present.. on 
the Board besides the Chief ~  
Exploratory Tubewells Organisation, 
the Irrigation Adviser te- the- Govern-
ment of India and h~  r"pTE'senta-

~ of the Ministrl' of P'C)od and 
Agricultul'(>. The p'ogl'US, pro-
gramme of work and other ~  

matters of the Organisation are re-
viewed by the Board periodically and 
the work is executed bv it RS approv-
ed and directed by ~h  BO>lrd. 'l'he 
last review was made by the Board 
on 24-2-1964. The Board noted thd 
the rate of physical progress had 
been well maintained. 
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SHORT NOTICE QlJESTION 

Theft 01 Geological .'\faJIII 

+ 
r Shrl Harl Vishnu Kam:SUlt Shri Mabeswar Naik. 

S N Q 6 J Sbrl Vlsbwa Natb . 
.. ", Pandey: 

l Sbri Kaebbavalya: Sbri Gokaran Prasad: 

Will the Minister I)f Steel, Alines 
IUId Heavy Engineerlur be pleased to 
.tate: 

(a) whether it is a fact that a large 
number of geological maps, aerial 
photographs, photostat copies and 
topographical sheets on I a-Pa ~ a  

and India-Tibet borliers h . ~ dis-
appeared from the a ~a Office of 
the Geological Survey :>f a~ 

(b) if so, whether an inqUlrv hilS 
been held in the matter; and . 

(c) with what ~  

TIle Minister of Steel, Mines and 
Heavy Engineering ~h  C. C::ubrJ.-
JIWllam): (a) to (c). No, Sir. 
Certain allegations to that efl'ec: were 
investigated by a Committe(, lIppoint-
ed by the Director, Geological Sut-
vey of India in 1959 and the finding 
was that the allegations were un-
founded. 

Sbri Hari Vishnu Kamatb: Has the 
Minister's attention been drawn to 
the proceedings of the West Bengal 
Legislature on the 24th of last month 
where allegations, charges and state-
ments were made to the effect that 
thousands of maps and photographs 
and photostat copies and topograhical 
sheets have disappeared from the 
office of the Geological Survey of 
India in Calcutta, and even in the 
absence of a contradiction by the 
Chief Minister, as reported in the 
papers, is the House to understand 
that the allegations are unfounded? 

Shri C. SubramlDlam: The Gov-
ernment of India are responsible for 
the Geological Survey of India. We 

have made an enquiry into it, and it 
IS absolutely baseless. 

Sbrl Hem Barua: Who made the 
enquiry? It was in 1959--

Mr. Speaker: Such things arose, and 
they made enquiries and it was found 
to be unfounded. 

Sbri Harl Vishnu Kamath: May 
know whether the Government of 
India will further probe in to this mat-
ter in view of the fresh aliegations 
made in the West Bengal Legislature 
on the 24th February-only a fort-
night a ~a  ascertain the truth of 
the statements? 

Shri C. Subramaniam: These alle-
gations were made as long ago as 
1959. I am sorry the hon. Member 
has revived that again. 

8hri Hari Vishnu Kamath: I am not 
reviving it, but the West Bengal 
Council. 

Shrl C. Subramaniam:· thought 
tha t there were some allegations 
with rtgard to some recent happen-
ings. There is no such thing. This 
was the only allegation. It has been 
gone into fully, and ns a matter of 
fact, these allegations were made by 
a disgruntled officer who wrote all 
sorts of petitions. An enquiry has 
been made against him and he has 
been dismissed. He has taken out a 
writ petition and that writ petition 
is coming up here today in the Punjab 
Higt Court for hearing. 

Shrl Barl Vishnu Kamath. He has 
referred to the happenings ~ 1959. I 
refer to the statements made in the 
West Bengal Legislature on February 
24th this year, that is, a fortnight 
ago. Today is the 10th of March. 

Mr. Speaker: In the legislature also, 
it had come up. What was ascertained, 
what was denied or not denied-that 
was also about the old incident and 
not any recent disappearance. 
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Shri Bari Vishnu Kamath: He dId 
not make it clear. 

Mr. Speaker: Not any recent dis-
appearance of maps. It only related 
to the old incident. That is what he 
is answering; I $uppose the Minister 
means that only. 

Shri C. Subramaniam: Yes, Sir. 

Dr. L. M. Singhvi: May know 
whether a complete catalogue of such 
materials was maintained and. if so, 
when was the last physical check-up 
of the complete catalogue made and 
with what result? 

Shri C. Subramaaiam: A record is 
kept, but 1 do not know how often it 
is verified. But there is absolutely no 
basis for the allegation that maps or 
documents are missing. 

'11 . ~ : ~ ~ if ~"  

• ~ ~ .. ~  ;;rr ~  ~ I it ;;rr;r;:rr 
~~ ~ ~~  ~ 

~~  <tn' ~ ~  <fliT ~ I  ~  <tn' "iT 
RU ~ ~ 'iT, lIR ~  cit, ~ ~~ 
~ ;f't;jrr ~ 1 ~ rn it; ~ om 
mifilT ~ ~ ~ ? 

~ ~~ : !tilt ~ ~ ~  ~~  

at crr ~~  ~ ~  l'I'Iiffr ~ I 

Shri Hem Barua: From what 1 un-
derstand, the hon. Minlster hoa; reter-
red to the incident of 1959. But there 
are fresh allegations to the effect that 
maps havc beenj pilfered from this 
particular offiCe and there • re allega-
tions of involvement of the Pa ~ a  

Deputy High ~ "  office 
in Calcutta in this par'.iculsl' incident. 
Therefore, we are very much elCcitl'd 
and we want to know what ~ the 
actual position. 

Shrl C. Subramanlam: 1 have not 
heard of any fresh or rcc"nt allega-
tions. If the hon. Merr.ber is aware Clf 
any facts, he may pass on thc..lIc tllcts 

to me and I shall certainly look into 
them. 

Shri Paliwal: May 1 'tnc,w whe-
ther. after the enqui!y, it a~ noti-
fied for general ~  that tht: 
allegations were a ~  

Shri C. Subramaaiam: It was the 
subjct-matter of a question in Par-
liament in 1960 and the matter was 
clarified. 

Shri Tridib Kumar Chaudhuri: May 
know whether the atccnt!oll of Gov-
ernment has been drawn to a ~~  

incident where a m,m m.mcd Masood 
had a photographic ~ h".I "  in 
the establishment of the Geu:,'gical 
Survey of India and he was doing all 
these things and he had conncctions 
with this, and whether the 1959 en-
quiry related to this alll'gati':>n or h~ 

earlier allegation? 

Shri C. Subramani:lm: As far as 
the facts 'I have' are concerned, no 
fresh allegations recently have bee. 
made about the disapnearancl' of 
maps Or documents. It was only ill 
1959 and that has been enquired into. 
Without further fact! WIth. regard to 
anything happening ill the Geological 
Survey recently, no new enquiry ca. 
be made. 

Shrl Joacllim Alva: Is ther ~ 5.Jft\· 
cient, tight, security o,'cr the maps, ot 
!f they do not haVe tight security 
measures, have they sought the assis-
tance of th.e Home Ministry for this 
purpose? 

Shri C. SubramaDiam: We have got 
classifications with regar d to security 
matters and when security matters are 
involved, security measun's are also 
taken. 

Shrl Surendraaath Dwivedy: The 
Minister has not yet chdfied whether 
the particular allegation made in the 
West Bengal Council has been investi-
&rated and found to be inc'l!I'ect. 
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Shri C. Subramaniam: MJ under-
Itanding is as it has beell referred to 
in the short notice questlOn, th.e ~ 

rence in the West Beng31 Legi£lative 
Council is also with reference to that 
incident and that has been enquired 
into, because I have not heard of any 
fresh allegations with regard to this. 

WRITTEN ANSWERS TO QUES-
, TIONS 

AlTicultural Production Board 

·511. Sbri Tridib Kumar Chaudhurl: 
Will the Minister of Food and Agrl-
crlture be pleased to state: 

(a) whether it is a fact that the 
Board of Agricultural Production hal 
decided that the Central Government 
should give financial assistance for 
intensive cultivation ot rice and wheat 
On the same basis a~ is given in the 
caSe of cotton and oilseedll in 1964-65; 

(b) thp salient points of this aid 
programme including the quantum of 
aid and the manner in which the 
money given will be spent: and 

(c) the names of States to which 
financial assistance is to be given 
for intensive rice ilnd wheat cultiva-
tion? 

The Minister of State In the Minis-
try of Food and Agriculture (Dr. Ram 
Subbag Singh): (a) Yes. 

(b) 50 per cent financial assistance 
would be provided by the Centre for 
additional staff besides the usual 
subsidies available in the Plan for 
improved seeds, phosphatic fertilisers 
agriculture implements etc. ' 

(c) A statement giving the Infonna-
lion required is placed on the Table 
of the House. [Placed in Library. See 
No. LT-24S3/64J. 

Foodgralns Licensing Order 

.SI! r Shrl HimatslDgka: 
. L Shrimati Savitri Nigam: 

Will the Minister of Food and Agrt-
cuture be pleased to state: 

(a) whether Government have un-
der consideration the issue of a model 
foodgraim licensing order; and 

(i.J) if so, the salient features. 
thereof'! 

Tbe Minister of State in the MInis. 
try of Food and Agriculture (Shrl A. 
M. Thomas): (a) Foodgrains Dealers 
Licensing Orders are already in force 
in all the States. With a view to 
strengthening the control on traders 
and for the purpOse of bringing about 
more or less uniform conditions of 
dealer's licence throughout the coun· 
try, a model draft licensing order was 
prepared and sent to the State Gov-
ernments with the suggestion that 
Iheir existing Order might be revised 
on the lines of the model drnft. 

(b) The n<'w features introduced 
in the latest model draft licensing 
order are as follows:-

(i) Provision tor a security de-
posit of Rs. 500/- or Rs. 
1,0001-. depending on the 
turnover, which would be 
forfeited for breach of any 
licensing provisions or regu-
latory orders; 

(li) Maintenance of storage at 
places declared by the licen-
sees; 

(iii) Exhibition of prices at the 
shops and sales to be made 
only to retailers registered 
with the wholesaler and in 
accordance with such direc-
tions as a competent authori-
ty may issue from time to 
time; 

(iv) Compliance by the Iicense .. s 
of instructions of such mar-
keting authority as may be 
having jurisdiction in the 
market or mandi concerned, 
if it is a regulated market, or 
such other body as may be 
recognized by the Govern-
ment in case of an unregulat-
ed market; and 

(v) Prohibiting a licensee from 
charging a price in any loca-
lity for any food grains higher 
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than that fixed by the Central 
Govenunent or the State 
Government in pursuance of 
any power conferred by law. 

State Financial CorporatioDS 

"513. Shri Subocib Hansda: Will 
the Minister of Transport be pleased 
to slate: 

\:.1) whether il is a fact that the 
State ~ a a  Corporations set up 
under the State Financial Corpora-
tions Act are unable to provide all 
the finance necessary to assist the 
road transport industry in any of the 
States; and 

(b) if so, the steps being taken to 
make it competent to finance this in-
dustry? 

The Minister of Shipping in the 
Minist:-y of Transport (Shri Raj 
Bahadur): (a) and (b). The in-
formation required is being collected 
from the Stale Financial Corporation> 
etc. and will be laid on the Table of 
the House when it is available. 

PriCe of RIce 

r Shri Dinen Bhattaeharya: 
14.~ Dr. Ranen Sen: 
L Shri Shree Narayan Das: 

Will the Minister of FOOd and Agrl-
enItnre be pleased to state: 

(a) whether it is a fact that the 
price of rice especially in the rice 
growing States has gone up even 
though the new riCe is available in 
the market; 

(b) if so, the reasons therefor; and 

(c) what was the price of rice in 
1961-62 and 1962-63 during this 
season? 

The MInister of State In the Mlnls-
try of Food and Agriculture (Shrl A. 
M. Thomas): (a) u-(c). Prices of 
rice in the country at present are 
higher than thOSe prevailing at the 
corresponding period of 1961-62 and 

1962-63 seasons. They did, however 
start declining since the middle of 
October, 1963. The all-India index 
number of wholesale prices of rice 
has moved down from 133.1 on 19th 
October, 1963 to 120'9 by the third 
week of February, 1964. This index 
number for February, 1963, was 1118'5 
and for February, 1962, 102'2. 

Review of Rural Cooperative Banks 

6515. Shrimati Malmoona Sultaa: 
Will the Minister of Community De-
velopment and Cooperation be pleas-
ed to state: 

(a) whether a review of the rural 
cooperative banks similar to the one 
recently undertaken in respect of 
urban cooperative banks has also 
been made; and 

(b) if so, the result thereof? 

The Depnty Minister In the MiU-
try of Community Development and 
Cooperation (Shri Shyam Dhal' 
Misra): (a) No Sir. 

(b) Does not arise. 

District Cooperative Marketing 
Societies 

"516. Shri P. Venkatasubbaiah: Will 
the Minister of Community Deve-
lopment and Cooperation be pleased 
to state: 

(a) whether there is a proposal 
for givmg consignment-cum-credit 
facilities to the primary societies by 
the district cooperatiVe marketing 
societies; and 

(b) if so, the present position of the 
proposal and to what extent facilities 
will be given to the cultivators for 
the purchase of seeds and fertilisers? 

The Depnty MInIster In the Mbds-
try of Comm1Ullty Developme.t and· 
CooperatIon (Shrl Shyam Dhar 
Misra): (a) and (b). No such pro-
posal is under consideration of the 
Central Government. However the 
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district cooperative marketing BOCie-
ties in some of the states. where these 
have been organised to give produc-
tion requisites on consignment account 
to primary societies. In Andhra Pra-
desh primary societies do not get this 
facility at present. However, the 
State Government is considering a 
proposal to extend this facility to 
primary marketing societies and also 
requiring them to supply fertilisers 
On credit to growers. 

UAR-India Marltime Service 

r Shri Maheswar Naik: 
Shri Onkar Lal Berwa: 

I Shri KaJrolkar: 
.517'lShri P. C. Borooah: 

Shri P. R. Chakravertl: 
Shri Himatsingka: 
Shri Koya: 

Will the Minister of Transport be 
pleased to state: 

(a) whether an agreement was 
signed in Cairo in early January this 
year for establishing regular maritime 
service between the U.A.R. and India; 
-and 

(b) if' so, the salient features of the 
agreement? 

The Minister of ShipplDg In the 
Ministry of Transport (Shrl Raj BalIa-
dur): (a) and (b). A statement is 
laid on the Table of the House. 
[Placed in Library. See No. LT-2484/ 
64]. 

Money Order Forms ! Shri P. C. Borooah: 
Shrl Maheswar Nalk: 
Shrl Rem RaJ: 

-SI8. Shri Vtshwa Nath Pandey: 
Shrl Oakar Lal Berwa: 
Shrl YashpaI Singh: 
Shri R. S. Pandey: 

Will the Minister of Posts aDd Tele-
Wrl.phs be pleased to state: 

(a) whether Government have de-
cided to make the money order forms 
saleable; 

(b) if so, the price fixed for the 
form; and 

tc) the period for which the form 
will be usable after the date of ~  
issue? 

The Deputy Minister in the Depart-
ment of Posts 8Ild Telegraphs (Shrl 
Bhagavatj): (a) and (b). With effeci 
from 1st March, 1964 inland money 
order forms are being sold at 3 nP. 
each. The price so recovered is re-
imbursed to the sender of a money 
order at the time of booking by the 
grant of a corresponding rebate in 
the commission. 

(c) No time limit has been fixed. 

Maximum Prius of FoocJcraIns 

.519 J Shri Yashpal SiJagh: 
. 1.Shri P. C. Borooah: 

Will the Minister of Food and Arri-
culture be pleased to state: 

(a) whether Government propose 
to fix maximum price of foodgrainl; 

.(b) if so, when the decision will be 
announced; and 

(c) the steps being taken to imple-
ment this decision? 

The Minister of State ia the MinJIt. 
try of FOOd and Agriculture (Shri A. 
M. Thomas): (a) to (c). The mat.-
ter is under the consideration of the 
Government and no decision has baeD 
reached so far. 

Conference or Food Ministers 

{ 

Shri P. Vellkatasubbaiah: 
Shri N. R. Laskar: 

.520 Shrl DalJit Singh: 
. Shri P. C. Borooah: 

Shri Maheswar Naik: 
Shrl Vishwa Nath Pandey: 

Will the Minister of FOOd aDd 
AgrIculture be pleased to state: 

(a) whether a Conference ot State 
·FoodMinisters was held in New Delhi 
on the 23rd February, 1964; 
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(b) if so, the decisions taken at this 
Conference to stabilise the foodgrain 
prices; and 

. Ie) other subjects discussed at the 
Conference? 

The Minister of State in the MiaIs-
try of Food and Agriculture (Shri A. 
M. Thomas): (a) Yes, Sir. 

(D) The general results of the dis-
cussions have been indicated in the 
Sabha by the Minister of Food and 
Agriculture during the debate on food 
matters on the 2nd March, 1964. The 
decisions relating to stabilization of 
foodgrains prices were as follows:-

(i) To strengthen the control on· 
traders and bring about more 
or less uniform conditions of 
dealers licence throughout 
the country; and 

(ii) To strengthen the organiza-
tional machinery in the States 
in order to ensure prompt 
action in cases of breaches of 
licensing and control orders. 

(c) The other subjects discussed 
were: 

(i) The question of taking over 
rice mills under State or co-
operative control; 

(ii) Procurement of rice; and 

(iii) Introduction of austerity 
measures and limiting the 
number of invitees to feasts, 
parties and social functions. 

Air Services 

·SZ1. Shri Yashpal Singh: Will 
the Minister of Transport be pleased 
to state: 

(a) the number of air services dis. 
continued by the various air services 
functioning in the country during 
1962-63; 

(b) for how long these will remain 
discontinued; 

(c) the reasollJ therefor; and 

(d) when they are likely to be re-
sumed? 

The Deputy Milll8hlr ill the MiDIs-
try of Transport (Shrl Mohiuddlah, 
(a) to (d). I lay a statement on the 
Table of the House. [Placed in Ub-
Tartl, SeE' No. LT-2485/641, 
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fqm1T lI'f mlfi fqm1T i ~"1 .~ lfiq-;m:r 
~-  ~  '1<: frJ7!iffi ~ i;fffl' ~ "","' 
~ ifwr ~~ ~~ !fiT 'lU 1 ~  f1l't'RfT 
~  41 ~ 

(If) ~~  err ~ ~-  '" <m 
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Postal DivislOils 

10etZ. Shri Hem Raj: Will the 
Minister of Posts and Telegraphs be 
pleased to state: 

(a) the number of postal divisions 
in the country State-wise; 

(b) the number of such divisions in 
which Divisional Postal Committees 
have been set tip and have begun 
functioning; and 

(c) whether any recommendations 
have been made by such Committees 
and if so, what are their broad fea-
tures, State-wise? 

The Deputy MiDister la the Depart-
ment of Posts and Telegraphs (Shrl 
Bharavati): (a) to (c). A statement. 
is laid on the Table of the House. 
[Pl.aced in Library, See No. LT_248fi/ 
14l. 

Levy on Rice in Ba!it.&t' 

1M! r Shri Lakhmu Bhawalli: . 'L Shrl WadIwa: 

Will the Minister of )o'ood and Agri-
CIIlture be pleased to state: 

(a) whether it is a fact th:.t the levy 
on rice in Bastar has been ordered and 
if 80, the reason therefor; 

(b) the reasons or exempting Bastar 
from levy when levy was fist ordered 
in Madhya Pradesh; 

(C) the reasons for fixing low levy 
procurement rates in Bastar tlistrict as 
compared to other districts of Madhya 
Pradesh namely Raipur and Durg; and 

(d) the reasons for not accepting 
railway out-agency in ,Tagdalpur as 
Railhead while the same has been 
acoepted railhead in Korapur District 
of Orissa and procurement rates have 
been fixed for railhead there? 

The Minister of state In the Ministry 
of Food and AgrIculture (Shrl A. M. 
Thomas): (a) Yes Sir. The rice crop 
in 1962-63 was reported to have been 
very good in Bastar District and it 
was also reported that Khadwan pad. 
dy, which was mostly produced In 

Bastar District, was suitable for the 
production of boiled rice and there 
was no demand for the boill'd rice 
produced in Bastar District in the 
States of aha a~h a and Gujarat. 

(b) To start will'1, the Levy Order 
was made applicable only to six dis-
tricts of Madhya Pradesh in Novem-
ber, 1960. Last year it was decided· 
to include Bastar District as well as it. 
was reported to be surplus. 

(e) In the Rice (Madhya PradeSh)· 
Price Control Order, different rates 
for rice were fixed for railhead and' 
non-railhead ('entres. All the centres 
in Bastar district were non-railhead 
centres; prices were accordingly fixed 
for these centres in the sam{' way as 
for non-railhead centres in other dis-
tricts. 

(d) In Orissa. procurement of rice 
on behalf of the Centre was made in 
the past on a voluntary basis. For 
non-railhead centres in Orissa there-
fore, the Go\'ernment had the' option 
either to procure rice at sudlt centres 
or not to do so. For procurement in 
Ori.sa. thf'refore, no separate prices 
for non-railhead centres had been fix-
ed. 

In the Rice (Madhya Pradesh) Price 
Control Order, different rates for rice· 
had been fixed for railhead and non-
railhead centres. The Jagdalpur out-
agency was non-railhead centre. 

~ ~~~ 
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Work Load of Rural Housewives 

1005. Shri Shree Narayan Das: Will 
·the Minister oC Food and Agriculture 
bE' pleased to refer to the reply given 
to Unstarrcd Question No. 1777 on the 
17th D('cember, 1963 and state: 

(a) whether the details of the 
scheme to ease the work load of rural 
housewives have since been worked 
.out; 

(b) if so, the important features of 
the same? 

The Minister of Agriculture CDr. 
·1tam Subbag Singh): (a) Yes, Sir. 

(b) A statement is laid on the Table 
of the House. [Placed in Library. 
See No. LT-2487/64]. 

Warehouses 

1006. Shri Yashpal Singh: Will the 
Minister of Food and Agriculture be 
pleased to state: 

(a) whether the number of ware-
hOuses run by the Central and State 
Warehousing Corporations and the 
food storage godowns maintained by 
the Central Government are insuffi-
cient to cope with the requirements; 
and 

(b) if so, the steps Government pro-
pose to take in the matter? 

The MinIster of State in the Ministry 
of Food and Agriculture (Shrl A. M. 
Thomas): (a) No, Sir. 

(b) Does not arise. 

Civil Englneen 

100'7. Shrimatl Savitrl Nigam: Will 
the Minister of Transport be pleased 
to state: 

(a) whether the shortage of Civil 
; Engineers, Overseers and Draftsmen 

Is hampering the road building pr0-
gramme; and 

(b) if so, the steps taken to remove 
this shortage? 

The Minister of Shippinr: in the 
Ministry of Transport (Shrl Raj Baha. 
dur): (a) Yes, Sir, to some extent. 

(b) New engineering colleges and 
polytechnics are being established and 
the existing technical institutions are 
being eXJ)8nded. 

Survey of Land 

{
Shri Subodh 1IanlIda: 
Shri S. C. S8.DWlta: 

1008. Shrl M. L. Dwiveell: 
Shri A. N. Vidyalankar: 

Will the Minister of Food and Agri· 
culture be pleased to state: 

(a) the names of the States which 
have completed the survey of land 
in general and of areas suitable for 
cultivntion; 

(b) the provision made in the Third 
Five Year Plan for the reclamation of 
waste lands; and 

(c) the amount utilised so far and 
the total acreage of land reclaimed 
up-to-date? 

The Minister of State In the MInis-
try of Food and Agriculture (Dr. Ram 
Subhag Slnr:h): (a) to (c). The infor· 
mation is being collected from in.e 
State Governments and will be placed 
on the Table of the Sabha. 

Foreign Telegrams 

1009. Shri Yashpal Singh: Will the 
Minister of Posts and Telegraphs be 
pleased to state: 

(a) the number of foreign telegrams 
intended for various Embassies in 
Delhi misdelivered to persons other 
than the addressee during 1962 and 
1963; 
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(b) whether complaints regarding 
.misdelivery or tampering with mes-
sages intended for Foreign Embassies 
and External Affairs have been re-
ceived at the Central Telegraph Office, 
New Delhi during 1962 and 1963; and 

(e) if so, the steps Government pro-
pose to take in the matter? 

The Deputy Minb-ter in the Depart-
ment of Posts and Telegraphs (Shri 
Bhagavati): (a) Nil. 

(b) There was no complaint of tam-
pering. Only two complaints of mis-
<ielivery of inland telegrams were 
received during 1963. 

(c) Delinquents were suitably dealt 
with. 

a ~ of Goods Wagon at Nain! 
Station 

1010. Shri P. C. Borooah: Will the 
Minister of Railways be pleased to 
state: 

(a) whether a goods wagon caught 
fire at Naini Station in Allahabad Sec-
tion on the 4th January, 1964; 

(b) . if so, the loss of life and pro-
perty suffered in the accident; and 

(c) the circumstances in which the 
fire occurred? 

The Deputy Minister in the Minis-
try of Railways (Shri Shahnawaz 
Khan): (a) Yes, but Oil 3-1-1964. 

(b) One Porter succumbed to deatih. 
The value of railway property and 
public property involved in the case Is 
estimated at Rs. 230 and Rs. 700 
respectively. 

(c) The Officers' Enquiry Report is 
under examination by the Railway 
Administration. 

Linking of Tripura with Silehar 

1811. {8hrl P. C. Borooah: 
Shrl N. R. Laskar: 

Will the Minister of RaD.wa" be 
pleased to state: 

(a) the progress made so far in c0n-
necting Tripura with Silchar via Sa-
darpur and Karimganj; and 

(b) when it is likely to be complet-
ed? 

The Deputy Minister in tile MinIstr)' 
Of Railways (8hri S. V. Ramaswamy): 
(a) and (b). Construction of the Kal-
kalighat-Dharmanagar line (31 '34 
K.M.), which connects Tripura with 
Silchar via Karimganj and Badarpur, 
has been almost completed and the 
line is expected to be opened for goods 
traffic by the middle of March, 1964. 

Bonus for Air India Staft 

tOIZ. Shrl Indrajit Gupta: Will the 
Minister of Transport be pleased to 
state: 

(a) whether it is a fact that the 
staff of Air India are going to be paid 
a profit.sharing bonus for the first 
time for 1962-63; 

(b) if so. the particulars of the pay-
ment sanctioned; and 

(c) wlhether staff of the Indian 
Airlines Corporation have also de-
manded a similar benefit? 

The Deputy Minister in the Ministry 
ef TraDSPOrt (8hri Ahmed Mohiuddln): 
(a) and (b). The demand of the Air 
Corporations Employees' Union for the 
pa"ment of bonus to the employees of 
Air India for the year 1962-63 was 
referred to the Conciliation Officer of 
the Maharashtra Government who has 
reported failure of the conciliation pro-
ceedings. However the matter is 
under further consideration. 

(e) No, Sir. 
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Jagadhri Railway Station 

1014,. Sbri D. D. Puri: Will the 
Minister of Railways be pleased to 
atate: 

(a) whether it is a fact that the 
existing railway station at Jagadhri 
on the Northern Railway is being shift-
ed to a new site; 

(b) if so, whether the new site has 
been selected; and 

(c) when the new railway station is 
likely to be ready? 

The Deputy Minister in the MinIs-
try 01 Railways (Sbri Sbahuwu 
Khan): (a) No Sir. 

(b) and (c). Do not arise. 

Demurrage on Coal 

r Sbri Mabeswar Naik: 
Sbri S. C. Samanta: 

I Sbri Mohan Swam,: 
1015. ~ Sbri Onkar Lal Berwa: 

I Shri PraklllSh Vir Shastri: 
I Sbri Kacbbavaiya: 
L Shri Rameshwaranand: 

Will the Minister of Railways be 
pleased to state: 

(a) whether it is a fact that the 
Northern'ltailway has waived the de-
murrage charges amounting to 
several thousand rupees on the coal 
imported by the Delhi State Central 
Cooperative Store which had been 

lying at the Ajmeri Gate siding for 
several weeks owing to the dispute 
between the Store and the Directorate 
of Supplies, Delhi Administration; and 

(b) if ~  on what consideration? 

The Deputy Minister in the Ministry 
Of RalIwB1s (Sbri S. V. Ramaswamy): 
(a) Wharfage charges amounting to 
Rs. 8.7701_ were foregone. 

(b) A nOte detailing the circwn-
stances under which the wharfage 
charges were foregone is as under: 

Note 

31 Wagons ot hard coke consigned 
to Delhi State Central Co-operative 
Stores, Delhi were placed at N<"W 
Delhi Mineral Siding for unloading on 
25th and 26th December, 1963. These 
wagons were unloaded by thE' consi-
gnee at different timing5. The demur-
rage charges amounting to 
Rs. 124'30 nP. accrued were recovered 
in full. 

As, however, there was dispute 
about the quality of coke, the Diredol' 
of C1vil Supplies did not allow re-
moval of the consignments till exami-
nation by a representative of the Coal 
Controller. In the meantime, thl' 
Civil Supply Authorities requested the 
Coal Controller, Calcutta to send a 
technical hand for inspection of hara 
coke to decide its grade. Inspection 
could not be held earlier than 11-1-1964 
despite best efforts. 

On 13th Jan. 1964, the Delhi State 
Co-operative Stores Limited represent-
ed to the Divisional Superintendant, 
Delhi that coal Should be delivered to 
them fret' of wharfage charges which 
had accrued without any fnult on their 
part. This request was also supported 
by the Director of Civil Supplies point-
ing out that the accrual Of wharfage 
wag beyond the control of the Co-
operative Stores and 1lhey were not to 
be blamed in any manner. The che-
rnical analysis revealed that the hard 
coke was not of grade I. 

Having regard to the reasonableness 
of the request. delivery of 31 wagons 
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of hard coke was allowed free of 
wharfage charges. 

Survey of Soils 

1116. Shri Hem Raj: Will the Minis· 
ter of Food aad Agriculture be pleas-
ed to state: 

(a) whether any organisation exists 
for the survey of the different soils of 
the Himalayan region extending from 
NEF A to Ladakh; and 

(b) if not, whether Crllvernment pro-
pose to set up one such organisation 
and where its Centres will be located? 

The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram 
Subhag Singh): (a) An All India Soil 
and Land Use SUT\'ey Organisation of 
the Government of India exists for 
undertaking soil survey mainly in the 
watersheds of major river vally pro-
jects which fall in the HimalaYan 
region as well.  Besides, the Govern-
ments of Punjab and Uttar Pradesh 
and the Himachal Pradesh Administra-
tion have also set up Soil Survey Or-
ganisations for their regions. 

(b) Docs not arise. 

Telephone Exchanges in PlUljab 

1017. Shri Daljit Singh: Will the 
Minister of Posts and Telegraphs be 
pleased to state: 

(a) whether it is proposed to con-
vert any of the existing telephone ex-
changes in Punjab into automatic ex-
changes; 

(b) whether it is also proposed to 
8utomatise Nanga! exchange; and 

(c) if so, the number of new tele-
phone connect.ions proposed to be 
sanctioned with their exchanges 
during the next two years? 

The Deputy Minister in the Depart-
ment of Posts and Telegraphs (Shn 
Bhagavatl): (a) Yes. The following 
('xchanges are proposed to be con-
verted:-

1. Chandigarh. 

2. Patiala. 

3. Ambala Cantt. 
4. Ludhiana. 
5. Ambala City. 

(b) No. 

(c) Although none of the exiatiBi 
exchanges is likely' to be automatile4l 
during the next 2 years, the nwnbel' 
of connections that are likely to be 
sanctioned in the next two years are 
as follows:-

Chandigarh 
Patiala 
Ambala Cantt. 
Ambala City 
Ludhiana 
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Wareooases 

1019. Shri Umanath: Will the 
Minister of Food ILIld Agriculture be 
pleased to state: 

(a) whether the attention of Gov-
ernment has been drawn to an official 
Resolution passed by the Madras 
Assembly on the 23rd January. 1964 
suggesting the legislation by Parlia-
ment to enable warehouses established 
under the Central WarehOUSing Cor-
poration Act to slor(' ('ommodities 
other than those mentioned in the 
Act; 

(b) whether it is a fact that ~ a  

other States have impn'ssl"d UPOIO the 
Centre similar needs; 

(c) if so. the names of thost' S\at(·s. 
and the views expressed; and 

(d) the reaction of the Centr, .. 1 
Government thereto? 

The Minister of State in the Minis-
try or Footl and Agriculture (8hri 
A. M. Thomas): (a) Yes. Sir. 

(b) to (d). The resolutions have 
been or arc being passed at our 
instance. These are necessary to 
enable Parliament to pass a law 
empowering the Warehousing Corpo-
rations to store commodities other 
than those in respect of which Parlia-
ment is authorised to make laws under 
Entry 33 of List III in the Seventh 
Schedule to the Constitution. Since a 
persistent demand for inclusion of such 
commodities e.g. tobacco, lac, wool etc. 
has been made it was felt that we 
should extend the scope of function-
ing ot these Corporations. After the 
States leplatures have passed these 
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resolutions, Government will introduce 
• bill in Parliament for the purpose. 

Soil Erosion 

1020. Shri D. J. Naik: Will the 
Minister of Food and Agriculture be 
~a  to state: 

(a) whether it is a fact that a team 
of British research workers has deve-
loped a process to prevent soil erosion 
by spraying it with a film of rubber; 
and 

(b) if so, whether Government pro-
pose carrying out experiments on 
above lines in scanty rainfall areas of 
India? 

The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram 
Subhag Singh): (a) Government of 
India have no information except what 
has been reported in the "Times of 
India" (Delhi edition) dated the 4th 
January, 1964. The Government have 
caUed for literature and the same is 
awaited. 

(b) At present there is no proposal 
under consideration of the Govern-
ment. 

Panchayati Raj Research Project 

10%1. Shri P. R. Chakraverti: Will 
the Minister of Community Develop-
ment and Co-operation be pleased to 
atate: 

(a) whether Government have 
examined the note prepared by the 
Panchayati Raj Research Project of 
the Rajasthan University's Depart-
ment of Economics and Public 
Administration; 

(b) the steps taken to set right the 
irregularities spotlighted 'by the report 
and reorientate the programme and 
process of decentralisation; 

(c) whether the suggestions made 
by the Department for doing away 
with the deficiencies of the Paneha-
yati Raj made manifest in its work-
ing tor the last few years, have been 
found uceptable; and 

(d) if so, whet.n.er Government pro-
pose to introduce necessary changes iD 
the immediate future? 

The Deputy Minister in the Milds-
try of Community Development ... 
Co-operation (Shri B. S. Murthy):. 
(a) Yes, Sir. 

(b) to (d). The report is based on 
a research study undertaken in one 
district of Rajasthan. The report hu 
indicated certain trends in Pancha-
yati Raj in Rajasthan and also made 
some recommendations. Many of 
these recommendations are in line 
with those made earlier by the Study 
Teams on Nyaya Panchayats, Gram 
Sabha, Budgeting and Accounting Pro-
cedure and Panchayati Raj resources 
which were set up by the Government 
of India. 

In Rajasthan a study team on Pan-
chayati Raj, consisting of Members of 
Parliament and the State Legislature, 
representatives of the Panchayati Raj 
institutions and some officials, set up 
by the State Government is now 
engaged in a comprehensive study of· 
the various aspects of P. R. in the 
State. This study team will be taking 
into consideration the indications and 
the recommendations of the research 
study, while finalising its own 
recommendations. 

Overbridge in Dhanbad 

1022. Shri P. R. Chakravertl: Will 
the Minister of Railways be pleased to 
state: 

(a) whether it is a fact that in 1962 
it was decided to construct an over-
bridge on the manned railway level 
crossing facing the entrance to the 
district towns of Dhanbad, Bihar, 
within a short distance of the Rail-
way Station; 

(b) whether a serious accident 
occurred early in 1962 at this level 
crossing resulting in large number ot 
casualities including several deaths 
thereby creating public panic and con-
cern; and 
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(e) how far the ~h  of an over-
bridge has materialised and the 
amount of money sanctioned? 

~h  Deputy Minister in the Minis-
try of Railways (Shri S. V. Rama-
swamy): (a) No. The proposal for a 
rO:ld over bridge has been under con-
~ a  of the State Government, 
Bihar from 1961. 

(b) An :lpcident as a result of which 
19 persons were killed and 27 injured 
occurred on 23rd April, 1962. " 

(c) Alter a joint meeting between 
the Bihar State Government Engineers 
and the Engineers of the Railway, a 
detailed plan for the oridge has been 
drawn up and sent to the State Gov-
ernment on 5th February, 1964, for 
their :lpproval. which is awaited. The 
work has been included in the Rail-
'way's Works Programme and will be 
taken up by the Railway as soon as 
the State Government approve of the 
plan and allocate funds for their share 
,of the cost. 
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Alexandra Docks. Bombay 

1025. Shri Ram Harkh Yadu: Will 
the Minister of Transport be pJeaseci 
to state: 

(a) whether it is a fact that the 
movement 0: all ships to Bombay 
Alexandra Docks came to a standstill 
on the 11th February, 1964 due to gate 
crash there; 

(b) if 50, the cause of the mishap; 
and 

(c: the extent of dislocation of buai-
ness and inconvenience to the passen-
gers? 

The Minister of Shippinr in tile 
Ministry of TraD.'IPOrt (Shri Raj 
Babadur): (a) to (c). In connection 
with the repairs to be carried out to 
the Outer Lock Gates of the Alexan-
dra Dock, Bombay, the West leaf of 
the Outer Lock Gate was lifted and 
fastened to a Floating Crane on the 
morning of the lIth February, 19M. 
far towage to the Hughes Dry Dock. 
Two tugs and a berthing Master were 
in attendance. At 9.15 a.m., as the 
Gate passed the Inner Lock Gate .. 
the tum buckles (bottle screws) con-
nected to the wire slings,broke and 
the Gate, at first sandwiched between 
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the Dock water, the Floating Crane 
Bnd the Dock Wall, sank. The Crane 
6tructure received jerks due to this 
impact. After the accident, the 
Floating Crane was towed clear of the 
gate. 

Th<:re was no casualty .except that 
a member of the Dry Dock staff, who 
fell into the water, received a slight 
injury. No damage was caused either 
to the Floating Crane or to the Gate. 

2. The sunken gate was retrieved 
from thl' water at about 7.00 p.m. on 
the folJowing day i.e. the 12th Feb-
TUary 1964, and was towed into the 
Hughes Dry Dock. The salvage opera-
tions lasted upto the evening of the 
12th February. 1964 and the sailings 
of six ships due to sail out on 11th 
February 1964, were delayed. Four 
of h ~  a ~  out on the night of the 
12th February, 1964 and the fifth on 
the morning of the 13th. The agents 
of the sixt.h cancelled her sailing and 
took a further load of 700 tons of 
general cargo. The ship sailed out on 
the 14th February, 1964. 

Three vessels due to take berths on 
the ('vening of the 12th February, 1964 
could not do so on that day but were 
berthed on the following day. The dis-
location of business has been very 
little and there was no inconvenience 
to passengers. 

New Terminal at Kennedy Inter-
national Airport 

1026. Shri D. D. Mantri: Will the 
Minister of Transport be pleased to 
lilate: 

(a) whether it is a fact that the 
Chairman of the Air-India Interna-
tional went 1.0 U.S.A. in connection 
with the opening of the new termi-
nal at the Kennedy International Air-
port; 

(b) whether it is also a fact while 
()n Government duty, the Chairman 
has made statements against the 
policy of the Government of India 
and Public Sector Industries; and 

(c) if so, the reaction of Govern-
ment thereto? 

2394 (ai) LSD--3. 

110,-

The Deputy Minister in the MJnis-
try' of Transport (Shri Mohiuddia): 
(a) No, Sir, Shri J. R. D. Tata went 
to U.S.A. in connection with the busi-
ness of his firm. The Management 
of Air-India taking advantage of the 
Chairman's visit to the United States 
had requested him to participate in 
the opening of the new Air-India 
Terminal at the Kennedy International 
Airport to which he agreed. Tlu! 
Terminal was opened by Mr. Adlai 
Stevenson, U.S. Ambassador to the 
United Nations, on 5th February, 
1964. 

(b) No statement against the poll"" 
of the Govt. of India and Public ae.-
tor Industries was made by Shri 
J. R. D. Tata. 

(c) Does not arise. 

Foreign Tourists 

r Shri Inder 1. Malhotra: 
1027. ~ Sllri YashpaJ Singh: 

L Shri Sidhpshwar Prasad: 

Will the Minister of Transport be 
plpBsed to state: 

(a) the number of foreign tourists 
who visited India during 1963; and 

(b) the total amount of foreign 
exchange earned thereby? 

The Minister of Shipping in the 
Ministry of TraJlSpOrt (8Mi lUi 
Bahadur): (a) A total of 1,40,821 
foreign tourists (excluding Pakistan 
Nationals) visited India during 1963. 

(b) The amount of foreign exchange 
earned is not yet available. U 18 
assessed by the Reserve Bank of IncHa 
who generally make the estimp 
available by about the middle of the 
following year. 

Incidence of Pests and DisellSM 

~ 8hri P. Venkatasubbaiah: 
1028 Shri ImblohJbava: 

. Shri A. K. Gopalan: 
L Shri P. Kunhan: 

Will the Minister of Food. and Agrl-
cuJture be pleased to stale: 

(a) whether it is a fact that the-
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incidence' of diseases and 
higher in fertilised fields 
those without it; and 

• 

pests is 
than in 

(b) if so, the nature of study made 
in this connection and the preventive 
steps being contemplated'? 

The Minister of State in the Minis-
try of Food and Agriculture (Dr, Ram 
Subbag Singh): (a) Yes, Sir, 

(b) The studies which have been 
carried out revealed that the use 01 
fertilisers promotes more luxuriant 
growth of green parts of plants, which 
naturally provide more succulent food 
to insects and greater surface for 
Infection by fungus, bacteria and 
virus diseases. 

Considering, however, the impact of 
fertilisers in the increased yield per-
centage of production, intensive plant 
protection measures are taken simul-
taneously alongwith the liberal use 
of fertiliser to nullify the harmful 
efforts thereof. 

Agricultural Development Schemes 
in Southern States 

1029, Shri p, Venkatasubbaiah: 
Will the Minister of Food and Agri-
culture be pleased to state; 

(a) whether any Conference of 
Southern States was recently held at 
Ernakulam to discuss agricultural 
development programmes; and 

(b) if so, the subjects discussed and 
the main recommendations made? 

The Miaister of State in the MiIWI-
try of Food and Agriculture (Dr. Ram 
Subbag Singh): (a) Yes. The Con-
terence was held at Ernakulam on 
the 2nd and 3rd February, 1964. 

(b) The subjects discussed and the 
Buggestions.' and recommendations 
.(!lade in the Conference are as fol-
iaws:-

0) Administrative 
at the State, 

arrangements 
district, block 

and village levels for ensur-
ing expeditious implementa.-
tion of agricultural produc.-
tion programmes . 

The State Governments in the Sou-
thern Region should entrust a senior 
officer with the powers and duties to 
look after the coordination of the 
Departments concerned with agricul-
ture and allied subjects in the State 
and aiso make suitable arrangements 
for coordination at district, block and 
village levels with such modifications 
as are considered necessary according 
to local conditions. 

(ii) Implementation of intensive 
cultivation programmes parti-
CUlarly for rice, millets ami 
pulses, cotton and oilseeds. 

For implementation of intensive 
cultivation programmes for rice, mil-
lets and pluses, cotton and oil seeds,. 
it has been emphasised that special 
attention should be given to the prob-
lems of location of areas and also the 
types of organisation needed. The 
desirability of making immediate sup-
ply arrangements to provide adequate 
credit. fertilisers, improved seeds, 
pesticides, etc. for integrated develop-
ment of agriculture particularly in the 
intensive cultivation ar('as was agreed 
to. It was also considered that agri-
cultural requirements should receive 
high nriority in the allocation of 
cement, iron and steel etc. 

(iii) Adequate provision of credit 
for agricultural development, 
particularly in the intensiv& 
CUltivation districts. 

While agreeing that the Reserve' 
Bank of India would take a li.beral 
view in the matter of provision of 
funds for agriculture, particularly in 
the areas selected for intensive culti-
vation of crops, it was emphasised 
that greater efforts should be made 
for revitalising and reorganising the-
cooperative structure in the States 
especially Central Cooperative Banks 
and Primary Cooperative Societies. 
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(iv) Utilisation of irrigation paten. 
tial. 

The position was generally satis-
factory in regard to utilisation of ir-
rigation potential in the region except 
in Mysore. The need for provision 
of requisite funds, enactment and en-
for.cement of proper legislation and 
pinpointing the responsibility for the 
various phases involved in using ir-
rigation potential was emphasised. 

(V) Electricity rates for agricul-
ture. 

It was noted that the electricity 
rates for agriculture in the States in 
the region were. generally quite 
reasonable. 

Hindi TraiDinl' 

1030 r ShrimatilSavitri Nipm: . 1. Shri M. L. Dwivedi: 

Will the Minister of Railways be 
pleased to state: 

(a) the number of staff (Clerks, 
typists, Hindi Inspectors, Peons, 
separately) working in the Hindi 
Training Scction on Eastern Railway; 

(b) the strength of such staff em-
ployed on other railways; and 

(C) the nature of duties allotted to 
the Hindi Supervisors by the Railway 
Board? 

The Deputy Minister iA the Minis-
try of Railways (Shri SbahnaWBZ 
Khan): (a) The strength of staff in 
the Hindi Training Section at the 
Headquarters office of the Eastern 
Railway is as follows:-

Category No. of staff 

Hindi Supervisor 2 
EUndi Teacher 8 
Peon 1 

TOTAL 11 

(b) The strength of such staff on 
other Railways is indicated in the 
statement laid on the Table of the 
House. [Placed in LibTary. See No. 
LT-2489/64]. 

(e) The duties aBotted to the Hindi 
Supervisors by the Railway Board are 
as follows:-

(1) Organisation and supervision of 
Hindi classes and conducting 
Hindi examinations on the Rail-
way. 

(2) Hindi Supervisors are also reo 
quired to check up:-

(j) whether Hindi letters receiv-
ed in Railway offices are 
being replied to in Hindi; 

(ii) whether circular letters relat-
ing to staff matters are being 
issued in Hindi also; 

(iii) whether scripts used on sign-
boards and notices displayed 
at Railway premises and in 
carnages are in accordance 
with the existing orders; 

(iv) whether Hindi sign-boards 
and notices displayed in Rail-
way premises and in carri-
ages are in accordance witb 
the standardised Hindi equi-
valents; and 

(v) whether Hindi is being used 
in noting on files in selected 
sections in Railway offices 
located in Hindi-speaking 
areas where bulk of staff hu 
• worlfing knowledge of 
Hindi. 

Merchant Fleet 

1031. Sbri R. S. Pandey: Will the 
Minister of Trusport be pleased to 
state: 

(a) whether Government are intro-
ducing a 10 year "Earn and Repay" 
plan to build up our merchant fleet: 
and 

(Ib) it so, the details thereot? 
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The Minister of Shlppinr in the 
Ministry of Transport (Shri Raj 
Bahadur): (a) and (b). There is no 
SIlch scheme as is mentioned in the 
qut!stion. Due to our foreign ex-
change difficulties, we have been try-
ing to acquire ships on deferred pay-
ment basis and we try to keep the 
period of re-payment as long as possi-
ble. In some cases, the period of re-
payment has been 6 years, 7 years 
and 8 years and recently we have got 
some offers for repayment to be 
spread over 10 years, and efforts are 
being made to utilise this offer to the 
extent possible. This does not, how 
ever, mean that here is any standard 
scheme going to be laid down pres-
cribing the period of re-payment to 
be 10 years. In fact, it will always 
be our endeavour to obtain the most 
I.uitable deferred payment tenns. 
Thus, the period of repayment and 
other terms will vary from case to 
case. 

Deputation of Railway Oflicers 

1032 r Shri Kasbl Ram Gupta: .1.. Shri Bade: 

Will the Minister of Railways be 
pleased to state whether it is a fact 
that many officers who are on depu-
tation from the Railways to other 
Government Departments, State 
undertakings and other statutory 
bodies continuously for the past 15 
)'ears are getting all the facilities 
from the Railways? 

'l'be Deputy Minister i. the Minis. 
&ry of Railways (Shri S. V. Rama. 
awamy): 1. The services of officerll 
from Railways are lent to other' Gov-
ernment Departments and State 
undertakings generally for a period 
Dot exceeding three years. 

2. There has been no case where a 
Railway officer remained on deputa-
tion or is still on deputation for 15 
years or more. 
, 3. The officers on deputation are 
governed by the rules and regulations 
o"r the borrowing departments except 
(or dearness allowance which is regu-
lated depending upon the fact whether 

the officer continues to draw pay in 
the Railway scale of payor" pay in 
the scale of pay on deputation post, 
and for transfer travelling allowance 
to take up the post to be held on 
dcputation and for reverting to the 
railways on completion of deputation, 
which is regulated under Railway 
Rules. The only other facility which 
the Railways extend to their officers 
on deputation is that of privilege 
passes and privilege ticket orders. 

4. The privilcge of passes and pri-
vilege ticket orders for the officers on 
deputation is being regulated in the 
following manner:-

(i) Where the deputation is to a 
post which must of nec"essity be 
filled by a railwayman, the 
officer continues to enjoy the 
same facilities in regard to 
Passes and Privilege ticket 
orders and on the sarile condi-
tions as though he had not pro-
ceeded on deputation. 

(ii) Except in circumstances men-
tioned in item (V) below; for 
posts which are not required to 
be filled necessarily by railway-
men, the number of passes to 
which the Railway servant on 
deputation would be eligible 
during the first three years of 
Cleputation would be the res-
~ number of passes ad-
missible to them on retirement 
as if they had completed 20 
years of service before pro-
ceeding on Qeputation. 

(iii) Where it is decided that the 
deputationist would continue 
on deputation even after three 
years, he would be eligible for 
the passes thereafter only to 
that extent as if on the date 
of completing the first three 
years of deputation he had re-
tired from: the Railway service. 

(iv) Where it is decided to transfer 
an officer placed on deputation 
initially, permanently to the 
borrowing department or or-
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ganisation the officer will be 
granted only post retirement 
passes admissible if he had re-
tired on the date of permanent 
transfer. 

(v) Officcrs who are placed on 
deputation under the "Ex-
change System" to "the Central 
Administrative Pool" are how-
ever, granted the benefit of 
passes on the terms and condi-
tions indicated in item (ij) 
above even after the first three 
years of deputation. 

Wheat for U.P. 

1033. I Shri Vishwa Nath Pandey: 
L Shri Ram Harkh Yadav: 

Will the Minister of Food and AgrI-
culture be pleased to state: 

(a) whether it is a fact that the 
Government of Uttar Pradesh have 
requested the Union Government to 
provide more wheat for the State; 
and 

(b) if so, the reaction of the Union 
Government thereto? 

The Minister-of State in· the MiIlis-
try of Food and Agriculture (Shr) 
A. M. Thomas): (a) Yes, Sir. 

(b) The demands of the Uttar Pra-
desh Government are being met. 

-~~ 

~ ~ . ~ ~ ~ ~  ~ 

~ ~  lfll: I ~ 'fi"T ii'1T ~ flli : 

(lIi) 'fliT lfll: ~ ~ flli t" 'fiV.rt'T, 
~~  lIi) 1 ~ ~ ~ t 

~  ~  ft· ~ ~ emIT ~ 
~  6Rf 'llfR ~~ ~~ ~  

(,,) ~ ~  <f'( ~ ~ lIIfflffl" 

~~ I I"~  ~ 

(q-) ~ ~ it; IFtT ~ ~ ? 

~ ~1~ ~ ~  ~  ",,0 .0 mf"ql'l)} : (iii) :;[r 'fiff I ~  

-~- .  ";1' ~ ~ " ~~ 

i;!TifT gf ~ rmfT iPf ~ P  ~ it>' 
~~ 'Ai<: ~  ~  ~ <rr.r fiAT 

~ qf.r '1lfm 'T<: {I.iIi ~  

~ ~  .. ; ~ G<f;U tJ'lTT 

(19) ~ 1 ~ it ~  iliT 1ffl!' 
~  9't ~  ~ 'i, G1Tf'ffl"!:fT if:-j ~ 

~I 

( tr) ~ 'fT q.f'1IT ~ 'lIT f<r <m 
lIiT ~  '1lf'1T'l:: ~  'f,TG<f; ~  ~ ~ 

'1T'l:: ~ ;;f1IT ;;r.r ~  . ~  1 ~ 

I ~  ~  IqT I 

~ lfit ;;it'l""\" !fiT f ... ~ 

.f'ill lJI'fom: ~ ~  
t 0 ~  'ill ~~ if!'{ II ~ ; 

~ I!m1 ~ ~I  lI'iirT lfll: Gfi'!T;!t 
lIiT !iIfT lIim flli : 

(lIi) ~ lfll: ~ t flli ~~ ~ 
1frof ~"  iii) ~ ~ 1fif ;;fi;ft 

~ 

(19) lif<{ ~  m lIi<r ij'ifi ; .m.: 
(tr') ~ 1frof ~ q-m ~  ~" "  

«mWf;;fAT & ? 

\!fTG ~  ~ ~  q ~ qJt) 
('ill "0 110 ~ 11"  : (if) ;;j'T ~ I 

(19) ~ ~1 . ~  it, ;;j') 
~  ~~  ~ ~~ 6TtrT I 

(tr) ~~ I "  11mi' ~ ~. .. 

iF ifT'f 1!<rcf ~  ~  ~ ~  ~~ 
C(lffl" ~ it VI't7u ~ film"'[ q-( frrqorur 

0fT1!. ~~ ~~ ;r,n:vr, ;ftn'Of <ii ~ 
1!11" fifll'Rr ~ " ~ ~ II ~ ~  

~I 



4643 Written Answers MARCH 10, 1964 Re: Alleged Breach 

IDdiaa Ship iD Disue911 in Westen. 
Jap8ll .. 

1036. { Shri P. C. Borooah: 
Shri Vishwa Nath Pandey: 

Will the Minister of Transport be 
pleased to state: 

(a) whether an Indian Ship was re-
ported by the Japanese Maritime 
Board to be in distress in the inland 
Sea in Western Japan on the 24th 
February, 1964; 

(b) if so, the cause of the distress; 
and 

(c) how it was rescued? 

The Minister of ShippiKg in the 
Ministry of Transport (Shri Raj 
Bahadur): (a) Yes. Sir, the m.v. 
'Bhara! Jayanti' bp10nging to MIS 
Jayanti Shipping Co. Ltd., Bombay, 
while proceeding from Wakiama to 
Kakura with a Japanese Pilot on 
board ran aground at about 1830 
hours on the 24th February. 1964. 

(b) Poor vis;biiity on account of 
heavy fog and snow. 

(C) The vessel was refloated with 
the assistance of a Japanese Salvage 
Tug on the 28th February, 1964. 

Rail-Road Bridge at Rajahmundry 

1037. Shrimati Vimala DIlVi: Will 
the Minister of Railways be pleased 
to state: 

(a) whether Government of Andhra 
Pradesh and the Central Government 
have come to any final decision on 
the provision of a rail-road bridge at 
Rajahmundry with eighteen feet deck 
to provide for a two-way motor tra-
ffic; and 

(b) if not, the reasons lor the 
delay? 

fte Depllt)' MInister iD the MiDIs-
tr.J" or RaUways (Shri S. V. Bama,-
lIWalll)'): (a) Important aspects of the 
matter pertaining to the adequacy or 
otherwise of the proposals regardine 

of Privilege 
the road deck and the consequential 
financial and technical effects are in 
the final stages at consultation with 
the Ministry of Transport and the 
State Government of Andhra Pradesh. 

(b) There has been no avoidable 
delay. In fact, it was to avoid delay 
that a high level meeting was con-
vened by the Ministry of Railways on 
19th January, 1964, with the repre-
sentatives of the State Government 
and the Ministry of Transport, to 
clarify the various implications. The 
final examination of these is being 
completed expeditiously. 

12.05 hrs. 

RE. ALLEGED BREACH OF PRIVI" 
LEGE 

Mr. Speaker: I had received a 
noli"l" of breach of privilege motIOns 
Y".'.tc'rday from Dr. Lohia and Mr. 
Ki,ilen P,,11 r);tyak, It n,lated to tile 
statement of the }Ainister of State 
for Finance, Mr. Bhagat, when he 
was replying to the allegation, ti-.at 
had bU'1l Illade by Dr. Lohia w,th 
regard to the appointment of one 
M,'. Mehta to till' Union Public Ser-
vice Commission. The notice yeste,"-
a~. was based on the plea that the 

statement of Mr. Bhagal was not com-
pI pte and was incorrect. I had dis-
allowed that notice yesterday. Mr. 
Kishen Pattnayak stood up yesterday 
to raise it in the House. I asked him 
to see me in my office if he had any 
gri"vancf'. He met me and Dr. Lohia 
also met me. Both of them did meet 
me yesterday and they asserted that 
according to their OWn understanding 
and what they thought was correct, 
there was a breach of privileg!!. 

I had considered this matter and 
argued with them also. I am deft-
nitely of the opinion that it any state-
ment is made by any Member or 
Minister which another Member be-
lieves to be unuue, incomplete or in-
correct, then there is no breach of 
privilege. This view hall been held 
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by my predecessors as well as by my-
self. There are other remedies by 
which it can be raised and the one 
that we have been adopting newly 
.here is that if a Member feels 
aggrieved or feels that a statement 

=ad.e by another Member or Minister 
is not correct, be it during a discus-
sion or during a suo ~  announce-
ment by a Minister then he can write 
to me giving the portions that he be-
lieves to be incorrect or any suppre!-
sions or untruths that are contained 
in it. Then, I ask the Membpr or 
Minister who is accused of making 
that mcomplete or incorrect state-
ment and get his statement also. I 
can allow them to make their state-
ments 011 the floor of the House. If 
the disputc· is not resolved, then the 

·only remedy left is that they should 
be on the record or placed all the 
Tablc of the House for the Members 
or for the public to judge who is 
right or who i" not right. We can-
not enter into any enquiry or investi-
gation here. We cannot take it up, 
appoint an)' committee or get 3ny 
documents or other things. Therefore, 
I am ,orry I cannot agree with the 
plea of Dr. Lahia and Shri Kishen 
Pattnayak so far as that is concern-
ed. and I cannot give my consent to 
it. 

o;fT ~ ~ ~  
'XT'r if "~ -" ~ <m ~ 
f'f>'n", i:rfiV<f in! ~ ~ f'f> ;;fA ~ 
!fiT ~ <wff <f.t fwwn ;;n 'lIT ~ 

~~ ~ : ;r if <fr;ff ~ 
1pBT ~ 

';1'"1" ~ ~ 
~ ~  ... 

~~ ~~ 
.,. ~ "'ITWIT ~ f'f> it 't <fr;ff omf 
~~  ~""" I"  '1ft m ~ '1ft I 
~ crrn 'f>@ ~ I 

lit) ~~ ~  ; 
~ !fil ;;rr.r '!1f If><": ~ ;;rr ~ ~ I 

~ ~ : it it ri« ~ 'liT 
~~ I ~~ ~ ~. 
If>T ~  ;;@ ~ I 

12;10 MS. 

RE: ARREST OF MEMBER 

Mr. Speaker: Let us proceed now-
Papers to be laid on the Table. 

Shri H. N. Mukerjee (Calcutta Cen-
tral): May I, Sir, interrupt the pro-
ceedings for a minute? 

Mr. Speaker: He has not informed 
me of his intention to raise anything. 

Shri H. N. Mukerjee: We have 
seen in the papers the report of the 
arrest of Shri A. K. Gopalan, the 
leader of our group in this House, We 
ha \·c seen also reports that he has 
been on hunger-strike for some reason. 
At the time when he was on fast he 
was arrested. You have not got, ob-
viously, any intimation. 

Mr. Speaker: 
telegrams. 

have got three 

Shri II. N. Mukprjee: I thought you 
would place them here before other 
matters. 

Mr. Speaker: I am doing that after 
some time. I have got three telegrams, 
not one. 

12.11 MS. 

PAPERS LAID ON THE TABLE 
AUDIT REPORT DEFENCE SI!.R·.'ICF.S, Ap-
PROPRIATION ACCOUNTS OF TITE DEFENCE 
SERVICES AND THE ANNUAL REI'ORT ON 

THE WORKLNG OF ,INDUSTRIAL AND COM-
MERCIAL UNDERTAKING;"; OF THE 

CENTRAL GOVT. 

The MlBister of FJDance (Shrl T. T: 
Krlshnamacharl): Sir, I beg to lay 
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on the Table a copy each of the fol-
lowing papers:-

, (i) <a) Audit Report Defence Ser-
vices, 1964, under article 151 
(1) of the Constitution. [Plac-
ed in Library. See No. LT-
2478/64J. 

(b) Appropriation Accounts of 
the Defence Services for the 
year 1962-63 and Commercial 
Appendix thereto. [Placed in 
Library, See No. LT-2479/64]. 

(ii) Annual Report on the work-
ing of Industrial and Commer-
cial undertakings of the 
Central Government for the 
year 1962-63. [Placed in Lib-
rary, See No. LT-2480/64]. 

12.12 1mI. 

CORRECTION OF ANSWER TO 
STARRED QUESTION NO. 496 

'l'be Minister without Portfolio 
(Shri Lal Bahadur Shastri): Sir, in 
answer to a supplementary question 
in the House yesterday I stated that 
I did not know if a wish had been ex-
pressed by Dalai Lama to go abroad. 
The correct position regarding this 
matter is that on the 5th March Shri 
Gyalo Thondup, brother of Dalai 
Lama met the Foreign Secretary and 
indicated that Dalai Lama contemplat-
ed a visit to some neighbouring Bud-
dhist and other countries in Asia. The 
Foreign Secretary told Shri Gyalo 
Thondup that the Government of 
India would have no objection if 
Dalai Lama visited some of these 
countries. 

Shrl Barl Vishnu Kamath (Hoshan-
~a a  We could not catch the tail 
p1fee of the statement. 

IIIhri Lal Balufdur Sbastrt· The 
PQralgn Secretary told Shri' Gya10 

'l'bOndup that the Government of 

India would have no objection if the 
Dalai Lama visited some of these coun-
tries. 

Shri Hari Vishnu Kamath: Sir, I 
rise on a point of clarification. The 
hon. Minister, if I heard him aright, 
said "some of these countries". He 
did not say what countries he wanted 
1.0 visit or what countries the Govern-
ment haVe in mind which he would be 
permitted to visit and which not. 

Shri LaI Bahadur Shastri: It was. 
a general talk. If the brother or any-
one Plse on his behalf comes up and 
discus,;cs about these matters we will 
have 1.0 go into the details further. 

Shri Bari Vishnu .Kamath: HI' can-
not name the countries off-hand now. 
which of them he Can visit and which 
he cannot? 

Mr. Speaker: That is what he 
means. 

Shri Bari Vishnu Kamath: It is aIL 
right. 

Shri Barish Chandra Mathur-
(Jalore): May know whether his 
brother indicated a regular programme 
of Dalai Lama or it was just a formal 
talk'! I want to know whether he had 
come here with a definite purpose be-
cause Dalai Lama had chalked out a 
programme to go out and impress up-
on other countries the treatment met-
ed out to them and to propagate his 
cause? 

Shri Lal Bahadur Shastri: There' 
was no specific programme with which 
he had corne. He had said that he 
wanted to visit some Buddhist coun-
tries. In filct, his idea was first to-
visit some of the Buddhist countries. 
He mentioned some other coun-
tries also round about.' Details will 
have to be discussed if they are keen, 
about it 
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Shri Banga (Chittoor): am glad 
to hear h~ statemelllt. We welcome 
this change in the attitude of ~  , 
Government. I would like to know 
whether the Dalai Lama would be· 
made to feel free to go to any COl!ntry 
that he considers necessary in the· 
promotion of his caUSe and he would 
also be free to come back whenever' 
he wants. 

Shri Lal Babadur Shastri: Of 
COllrse, he will be free to corne back. 
l'here is no doubt on that point. In· 
~ a  to the countries ne' would like 
to visit, as I said, we will have a fur-
ther talk with him when he comes LIP 
with details. 

Shri Vasudevan Nair (Ambala-
puzha): May I know whether the 
Dalai Lama has expressed a wish to 
the Government that he would like 
to go out and settle down in some 
other Buddhist country? 

Shri Lal Bahadur Shastri: We have· 
n() information. 

12'1'7 hrs. 

ARREST OF MEMBER 

Mr. Speaker: I have to inform the· 
House that I have received the follow-
ing telegram dated the 9th March, 1964, 
from the Additional District Magis-
trate, Ernakulam:-

"Shri A. K. Gopalan, Member, 
Lok Sabhs, started hunger strike 
at Vazathoppu, Thodupuzha 
Taluk, Ernakulam DistriCt, Kerala. 
He was removE'd by Circle Inspec-
tor of Police, Thodupuzha under 
Section 38 of Police Act at 1l'50 
A.M. today and was straightway 
produced before Second Class 
Magistrate, Thodupuzha. Refused . 

to be on bail. He has been re-
manded to cu.tody in the sub-jail, 
Moovattupuzha, till the the 9th c 
instant." 
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Shri H.". Mukerjee (Calcutta-
, Central): Sir, 1 want one clarification. 
These officers are under an obligation 
~ intimate to you the fact of having 

taken some Member of Parliament in-
to custody. In this case, the leader 
of a major group in opposition hap-

pens to be arrested and he is on 
hunger strike. Now, could I please 
submit to yOU in all modesty that 
perhaps it is the obligation of the 

· officers concerned to let you know the 
· condition of Shri Gopalan SO that you, 
• in your discretion, might inform the 

House? 

Shri Tridib Kumar Chaudhuri 
(Berhampur): Sir, only one word. It 
is not dear from what has appeared 
in h~ press and from what you have 
read out whether Shri Gopalan Wa, 
lirst ar:estcd and then refused ball 
and then he went on hunger strike 
or whether he first went on hunger 
s:rike and he was arrested by the 
p;JEcc on that account. That is not 
Vl'ry clear and there seems to be son:e 
contradiction between what hu, 
appeared in the prcssA:.nd the tele'-
gram that you have read out. 

Mr. Speaker: I may ;;ay that I 
have got another telegram as well. I. 
will find out the facts. 

12'19 hrs. 

GENERAL BUDGET, 1964-65-
GENERAL DISCUSSION-

contd. 
Mr. Speaker: We will now take 

up the general discussion of the 
budget. The Finance Minister may 
continue his speech. 

The Minister of FiDaIlce (Shrl T. T. 
Krisbnamachari): Mr. Speaker, I 
have listened with great care and 
attention to the speeches made by. 
hon Members on the budget, includ-
ing . those Of my colleagues. Where 
I did not listen, r have gone through; 
the text of the speeches as recorded. 

The overall impression of the reac-
tion of the hon. Members to the 
budget has, to my mind, not been dis-
appointing. Nevertheless, it seemed 
that the considerable time and length 
taken be me in trying to outline the 
basic policies of Government and fit 
the proposals within their framework 
have not paid any great dividends. It 
may be that my budget speech was 
not, perhaps, clear enough to enable 
hon. Members to understand the basic 
policies and objectives behind the 
proposals. 

While my gratitlld" is due to the 
Members who have supported the 
Budget proposals generally, I would, 
if I may be permitted, express my 
thanks for the critical appreciation of 
th(' budget by an han. Member from 
Kcrala, an hon. Member from Rajas-
than and an hon. Member from Uttar 
Pradesh In mentioning particlII"rly 
t1", h ~ of thf's(" Members. 
it should not he understood that I am 
not appreciative of the support of the 
0111<'1' Members to all of whom I am 
\'cry grateful. 

It must be perfectly obvious to the 
House that no Government can ever 
bring in a budge I with an overall ex-
penditure running to the order of 
Rs. 4000 cmres without casting some 
burden on society. What matters is 
how that burden is east. Is the inci-
dence of the burden fair and equi-
table? Is that burden cast in such a 
manner that there will be continued 
progress so far as the economy is 
concerned? Is the overall effect cal-
culated to make the economy move 
forward or to move,. backward? I 
must in all humility submit that the 
answers to these questions as they 
relate t6 the budget proposals before 
the House should be favourable. 

Again, in all humility, I must ex-
press my regret that many of the cri-
ticisms that have been levelled at the 
proposals miss these maln points but 
go on 'to side issues, some unrelated 
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to the Central budget, some having 
no connection with any of the budget 
proposals. It is perfectly clear that 
the political overtones that have 

·dominated the speeches in the general 
debate have to some extent blurred 
the principal issues but I cannot com-
plain; the budget ~  is the time 
when the Opposition seeks to drive 
the Government out of power, and 
any attempt at a straightforward hit 
on the bull's eye is a thing that we 
on this side of the House should not 
complain about. But I clo not think 
that even the Opposition Members 
have tried to hit the bull's eye and 
put the Government out of power. 
Apparently. since they were not able 

10 do so, they tried the other alter-
natives of political strategy left to 
thC'm. Primarily, the at.tempt on the 
part of the Opposition was to divide 
the party in power to play on some 
imaginary differences in the party ... 

Shri Nath Pai (Rajapur): Is such 
an attempt really necessary? 

Shri Hem Barua (Gauhati): It is 
alre"dy divirll'd. Why should he 
accuse the Opposition of that charge? 

Shrj T. T. Krishnamachari: The 
hon. Memb'cr Who has just interrupt-
prl would concede that there are real 

'differences in his party ... and the so-
ealled differences amongst the Minis-
ters themselves, and to say that the 
budget does not reflect the views of 
the hon. Prime Minister or that ad-
vantage was being taken of certain 
circumstances to bypass the Prime 
Minister's policies, to refer to th<;! 
Congress Party's resolutions and to 
say that Government were not living 
up to them and so on; all these may 
be legitimate in political warfare. 

Sbri Surendranatb Dwlvedy (Ken-
'Cirapa1'll): His own party. Members 
have done it. 

Shri T. T. Krisbnamacharl: None-
"the-less they are not valid in any 
'Pl'Oper consideration of the proposals 

that are before the House, nor is it 
the charter of the Opposition or any 
part of it to ad vise us on this side of 
the House on what we as a paJ'ty 
should do or to point to individual 
proposals as not being in consonance 
with the party's principles. No man 
would seek to take medicine for 
curing his ills from a phY5ician who 
wants to kiJI him. In this case, the 
Members of the Opposition who seek 
to give advice to us are not even 
qualified physicians, apart from the 
faet that their mala fides in relation 
to the Government and the party in 
power are welJ known. It will, there-
fore, be futile for me to go further 
into this aspect of the criticism. Like 
close companies in which the public 
are not substantially interested, there 
are alw some political parties in 
which the public are not substantially 
interested. I shall not devote too 
much attention or time to them. 

There were other criticisms that 
ranged over a wide field. It is rather 
difficult to classify them. Apart from 
the criticismg of certain of lhe spe-
cific proposals which on the whole 
were fewer in number than the gene-
ral ones, the attack ranged over the 
following groupS of subjects-neglect 
of agriculture in the budget, lack of 
relief to thp common man, rising 
prices, the budgpt does not indicate 
any specific action against concentra-
tion of economic' power, opposition 
to foreign investment. in Indian indus-
tries, absence of mention in rel!ard to 
rehabilitation of refugees from East 
Pakistan, and no evidence of econo-
mies in administration. Added !o all 
these were criticisms of a personal 
nature directed against me in parti-
cular, which unfortunately were in-
dulged in both by Members of the op-
position as weI! by! some of my hon. 
friends on this side. r do not propose 
to deal at length with any criticism 
aimed against me personally. 

The criticisms that my budget does 
not represent the views of the party 
and that it is a personal budget of 
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mine are, to say the least, infantile, 
and have been put forward fOr lack 
~ criticisms of substance. On the 

other hand, the hon. Member from 
Rajkot, representing as he does a 
singular point of view, felt that this 
budget was not mine at' all. 

Shri M. R. Masani (Rajkot): The 
hon. Minister himself had admitted 
this to his own party last Saturday 
when he took shelter behind the 
Prime Minister. 

Shri T. T. Krishnama('hari: We 
make so many admissions which are 
genuine. 

Shri U. M. Trivedi (Mandsaur): 
Which are not genuine. 

Shri T. T. Krishnamacbari: On the 
one side, it is said that the budget is 
not mine and On the other side it is 
said that the budget is mine and that 
it is a personal one. I shall leave it 
to hon. Members to settle their quar-
rels between themselves. 

There is no personality cult about 
the budget. There is really no need 
for me to claim that the budget is a 
Congress Party budget and whoever 
presents it represents the Congress 
Party. I have no objection to any-
body criticising the Congress . Party 
as such, and we can meet them on 
their ground but that would be a 
diffe!'ent ~ . However, it' any 
Member of the party wishes to criti-
cise the budget on those grounds, the 
proper forum for that is the party 
platform and not this House. 

Shri U. M. Trivedi: Why not? 

Shri Ranga (Chittoor): It is for 
them to answer. 

Shrl T. T. Krlshnamacharl: I shall 
come now to some specific criticisms. 
The complaint that no mention has 
been made of Agriculture is beside 
the point in any Central budget. The 
Centre has broadly two Jl"ethods of 
stimulatin!\" agricultural production, 
~  through the Plan, by means of 
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providing incentiVes to production and 
by subventions to agricultural pro-
grammes, to minor irrigation works 
etc.; and secondly through the medium 
of the Central Ministry of Food and 
Agriculture which helps the State 
Governments in shaping their policy 
in regard to procurement and support 
prices, the provision of fertilisers, the 
reaching of the results of agricultural 
research to the farmer and the like. 
Besides these two, through the Cu-
operative organisation, the Ministry 
of Community Development and the 
Reserve Bank help in the provision of 
credit for agriculturists and also to 
finance the marketable surpluses. The 
provision in the Plan to State Govern-
ments is of the order of Rs. 559 crores, 
of which the expenditure on agricul· 
ture and co-operation as such is of 
the order of Rs. ·45 crores; on minor 
irrigation Rs. 48 crores; on other irri-
gation projects Rs. 136 crores; and 
that on power projects which have a 
very intimate bearing on agricultural 
production Rs. 267 crores. There is 
also the provision for other types of 
help and stimulation in the Central 
Ministries' Demands for Grants. Be-
sides these, I hnve referred to the 
taking up of ~  product'on 
programmes in 80 districts for which 
there is already a provision of Rs. 3 
crores and further amounts will be 
provided as the scheme gathers mo-
mentum. Apart from these, there is 
nothing which the Central Govern-
ment could do by a ~ any special 
mention of it in the budget 

Mention has also been made of the 
need to reduce the price of fertilisers 
by hon. Members who certainly ought 
to know more about it than myself, 
perhaps. The provision of foreign ex-
change year after year for import of 
fertilisers has been I a~ . while 
local production has also been going 
itO. though not quite as fast as we 
wish it. . However, there is an over-
n 11 shortage of !)Opular ~ of ferti-
liqprq and the use Of the ~  tlO"P\1lar 
varieties needs to be stimulated. 
Price is not the factor which is stand-
Ing in the way of the increased use-
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of fertilisers but the physical short-
ages, and to accept the demand for a 
reduction in the Government's sale 
price will not benefit the consumer 
but will only increase further black-
n13rket prices for the more popular 
varieties. This is a criticism which 
is made without the book. And so is 
the mention of lower electricity tariffs 
in discussing the Central Budget, 
without realising that it is primarily 
'a State subject. Even here, I may 
add, wilhin the limit of my own ex-
perience, that the agriculturist is 
quite prepared to pay the cost. But 
what he wants is the connection. He 
wants the connection, he wants the 
pump, he wants the switch gear-
and that is where he is stumped. 

Shrl RaDlI'a: He does not want pro-
fiteering by the Agr:culture Ministry 
in the sale of fertilisers. 

The MinJster of State in the Minis-
try of Food aad Agriculture (Dr. Ram 
Subhag Sinrh): Profiteering is by 
you. 

Shri T. T. Krishnamachari: I am 
:sorry that the hon. Member inter-
rupts. Profitering is something about 
the connotation of which he ought to 
know better. 

Power tariffs for agriculture are al-
ready, to "ome extent, subsidised and 
anything lower than what they are 
now would only mean a heavier sub-
sidy, which again must come out of 
~h  common taxpayer, so far as the 
State Governments are concerned. 

In regard to the rates of interest at 
which loans are provided to the co-
()peratives, my hon. friend, Shri Ajit 
Prasad JaIl' ~11 Mysore .. (laughter). 
'Mysore' need not cause that merri-
ment. He mentioned that the ReserVe 
Bank is lending at 2 per cent and com-

plained that there are too many inter· 
me diaries in the co-operative field who 
raise this interest to 8 per cent. May 

General Di .• cus .• ion 
I say "Amen"? That is right. He 
lays that one of the tiers at least 
should be broken up and thereby a re_ 
duction in the rate effected. That is a 
point which no one will dispute. Bi'It 
again, where does the Central Govern_ 
ment Budget come into this picture? 
Efforts are being made by the Cent-
ral Ministries of Agriculture and Co-
operation to' persuade States to give 
up one of the links in these three in-
termediaries. So far, I am afraid we 
have not met with any success. This 
should not obscure the fact that there 
has been a considerable progress, both 
in the nature and in the quantum of 
credit facilities ava:lable for agricul-
ture. It is estimated that the level of 
short-and medium-tenn advances for 
agricultural production provided by 
the co-operative credit structure in the 
last year of the Third Plan would be 
about Rs.· 360 crores. Th's would be 
associated with a level of ~ a  

of central co-operative banks against 
primary agricultural credit societies 
estimated at about Rs. 340 crores, 
which would be in addit:on to the out_ 
standings against other types of assis-
tance of over Rs. 85 crores, making a 
total in all of Rs. 425 crores. 

Shri Ranga: Nothing at all. 

Shri T. T. Krishnamachari: To-
wards the end of the Fourth Plan, this 
figure should reach Rs. 710 crores. 
However, the co-operative banks are 
DOW not concerning themselves with 
the provision of credit for agricultural 
production only; they are being called 
upon increasingly to finance a variety 
of other activities :n the co-operative 
sector, such as marketing and proces-
sing of agricultural products, small-
scale industries and distribution of 
('on..umer good, and So fOl'th. The 
operations Of the co-operative banks 
are assuming d'mensions which are 
comparable to the operations of the 
joint stock commercial banks which, 
hon. Members know, were the main 
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constituent of the banking system in 
the country before the co-operative 
sector assumed these proportions in its 
thnsact:ons. The impressive growth 
of the State and Central co-operative 
banks is in no smal! measure due to 
the massive support that tht'y are 
getting from the Reserve Bank of 
India which provides assistance by 
way of: (1) short-term loans to 
State co-operative banks for seasonal 
agricultural operations and marketing 
of crops; (2) medium-term loans for 
specified agricultural purposes; 
(3) short-term loans to State-co-opera-
tive banks for production ad market-
ing of handloom proucts; and (4) 
loans to State Governments from the 
National Agricultural Credit (Long-
term Operations) Fund for participa-
tion in the share capital of the 
co-operative credit institutions at 
all levels. The assisance provided 
by the Reserve Bank has shown 
a sharp increase. Short-term loans 
sanctioned in 1962-'63 amounted 
to Rs. 163.94 crores against the 
limit sanctioned of about Rs. 12 
crores in 1951-52. The outstandings 
of these loans at the end of 1962-63 
were of the order of Rs. 12428 crores; 
outstandings of medium-term loans on 
the same date were Rs. 10.56 crores, 
as against nil in 1952-53. 

It may be pointed that the Bank 
provides short-term loans for seasonal 
agricultural operations and marketing 
of crops at 2 per cent below the bank 
rate, and for the production and mar-
keting of hand loom products at U per 
cent below the bank rate. Similarly, 
medium -term loans for agricultural 
purpOSes are provided at 11 per cent 
below the bank rate. No such con-
cess'ons are available to any of the 
commercial banks. 

The rapid progress achieved in the 
operation of the co-operative banks 
has a:lso an important Searing on the 
currency and credit situation in the 
country. The continuation of the pre-

sent policies will lead to a greater im-
pact in this direction. The Reserve 
Bank as the Central Bank of the coun_ 
try is vested with responsibilities in. 
the matter of monetary stab:Jity and 
the development of banking on sound 
lines. For enabling it to discharge 
these responsibilities satisfactorily. it 
has been vested with wide powers un-
der the Bank:ng Companies Act, 1949, 
of regulation and control over joint 
stock commercial banks whieh are an 
important source of credit for com-
merce, trade and industry. This Act,. 
however, specifically excludes c0-
operative societies from its purview 
and hence is not applicable to co-
operative banks. The progress made-
in the last 15 years or so has made it 
increaSingly clear that the present 
position under which the co-operative 
banks are outside the statutory con-
trol of the Reserve Bank needs to be 
reviewed. 

On the question of prices, several 
hon. Members had made some com-
ments. Considering that the main· 
reason for this. as the Housp is aware, 
was the decline in agriCUltural pro-· 
duction. the scope fOr action through 
budget proposals is necessarily 
limited. 

Shri Ranga: Questi:m. 

Shri T. T. Krishnamaehari: I have 
tried to keep deficit financing at a 
moderate level; and the monetary 
policy weapon will also be used as 
and when necessary and kept in 
proper gear. 

III the caSe of toodgrains, the only 
solution, to my mind, is to increase 
government control over the system ot 
distribution at strategic points. The 
State Governments must be prepared 
to enforce the various regulations af-
fecting transactions at the whdlesal& 
traders' end and thOSe engaged in the 
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processing of food grains. If the short-
age persists, the country must be pre-
pared for the imposition of some form 
of control over d;stribution, however 
unpleasant they may be. 

Shri Ranga: Question. 

Shri T. T. Krishnamachari: If I do 
not dwell on the subject of prices at 
some length, it is not because I do 
not consider it to be a matter of major 
concern, but only because I think that 
the problem can be dealt with only ~  
a major review of policies other than 
those relating to the budget; and this 
is being done in consultation with the 
State Governments. I for my part 
consider it essential for Government to 
take a decision well before the sow-
ing season for the kharif crops. Simi-
larly, for other needs of the low and 
middle income groups, some devices 
will have to be thought of to keep the 
prices at a reasonable level. 

At the same time, I can only say 
that I am not particularly happy at 
the dichotomy that has been imported 
by some of the speakers in their 
speeches between town and rural 
folks and between agriculturists and 
non-agriculturists in the matter of 
prices to be given to their produce 
and for the regulation of prices for the 
consumer. In fact. every human being 
who is a producer not only consumes 
some part of his products but a whole 
lot of other things. Any general in-
crease in the price level would, while 
it may benefit the agriculturists in re-
gard to his marketable surplus, at the 
same time make serious inroads into 
the purchasing power provided by that 
surplus if prices of other articles he 
UBes go up. In the same way, sub-
sidising of prices for urban dwellers 
and the cost of it to Government mmlt 
inevitably come out of the people in 
the shape of taxes. So, in dealing 
with these problems, what we should 
do is not to divide the people even 
in our minds, but insist upon govern-
ment to ,have an integrated and inter-
related view of the infra-structure of 
the Price situation in the country. 
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I would repeat what I said in my 
Budget speech that Government will 
have to evolve an integrated policy for 
incomes, wages, consumption and in-
vestment, and this cannot be thc tasK 
of the Central Government and the 
institutions under it alone. The State 
Governments and the political parties 
who have an influence on Government 
policies musf also make their contri-
bution in evolving such a policy. 

A complaint was made by han. 
Members-fairly eloquently by my 
han. friend from Bengal, Shri H. N. 
Mukerjee-about there being no men-
tion of refugees from East Pakistan in 
the Budget speech. The allocation 
for this purpose has to come OUt of 
the budget of the Ministry of Works, 
Housing and Rehabilitation, which has 
also a provision for the Dandakaranya 
Project. As I have said in the final 
paragraph of my Budget Address, if 
this problem assumes a greater dimen_ 
sion. which let Us hope we will be 
spared, more moneys will have to be 
found, and the House will be taken 
into confidence at that time. The, 
Budget Address is not a collection of' 
emotional sentiments only, and it will 
be wrong' therefore, to blame the Gov-
ernment' ~  the Finance Minister for 
the t'me being for not highlighting 
many of the specific items for which 
detailed allocations have been made 
in the Demands for Grants of the 
various Ministries. 

Again, the question of economics. 
in administration was raised. I have 
drawn attention to thiil fact in the 
last paragraph of my Address, and 
this is indeed a matter of serious con-
cern to me. I must begin by correct-
ing the statement of the hon. Member 
from Rajkot, that there has been a 
large increase of Rs. 191 crores in 
administra.tive expenditure. 

Shrl M. R. Masanl: said Civil' 
Expenditure. 

Shrl T. T. KrlshllllJlll.Charl: I stand 
corrected, administrative civil' 
expenditure. 
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The break-up of the increase in 
civil expenditure of Rs. 191 ~  is 
acs follows: Rs. 62 crores is on account 
of self-balancing items matched by a 

. corresponding increase in revenue 
receipts, and do not reprcsent any 
net outgo. There is an increase of 
Rs. 53 crores on account of grants to 
States. both for Plan and non-Plan 

. purposes, and an increase of Rs. 36 
crores for the servicing of public 

. debt, most of which has been for 
·developmental purposes ...... . 

Shri Ranga: Question. 

Shri T. T. Krlshnamachari: .... an 
increase of Rs. 10 crores to cover the 
payment of increased dearness allow-
ance to low-paid employees, an in-
crease in the statutory grants to States 
besides grants for agriculture, medi-
cal, publ'c health etc., all amounting 
to Rs. 18 crores. This explains, by' 
and large, the reasOn for the increase 
of Rs. 191 crores in civil expenditure. 

I may mention here that the Minis-
· try of Home Affairs is being 
strengthened with an Administrative 
Reforms Division. The han Member 
from Orissa, Shri Dwivedy, and a few 
other Members made thp point that 

· many recommendations made by the 
Estimates Committee and other 
Parliamentary Committees. as well as 
by committees sot up by Govern-
ment, from t'me to time, were yet to 
be implemented. The intention is 
that the Administrative Reforms 
Division should comprehensively 
examine the recommendations of the 
several Committees that have, over 
a period of years, gone into the ques-
tion of economy and efficiency in 

· administration, and process them 
quickly for implementation. 

Two other eritic'sms which have an 
. economic bearing are those a ~  
to coneentration Of economic power 
and private foreign capital. The 

• .criticism, from the opposite side and 

from their sympthisers on this side, 
in regard to concentration of economic 
power ha~ by r."w become an oft-,E:-
pea ted one. It is significant that free 
use should have been made of alleged 
references in the Mahalanobis Com-
mittee's report, which, I understand, 
is not yet a public document. I do 
not propose to explain further the 
nature and content of the concentra-
tion of economic power. I am not 
here to disprove that concentration 
has taken place to some extent. In 
a developing economy a certain 
amount of proliferation in industrial 
activity on vertical lines can be per-
mitted, both from the point of view 
of the advantage of economies of 
scale and of efficiency in manufacture 
operations. It means that companies 
engaged in manufacture of one item 
may proceed to manufacture articles 
of a related variety. Even here, 
when I was Minister for Commerce 
and Industry, I discouragpd the big 
producers from taking up production 
of ancillaries for the reason that 
ancillaries for all users, as for in-
stance the ancillary equipment for 
motor vehicles. should be produced 
at. one place. so that each producer 
does not haw to go in for the limited 
production 01' ancillaries. But, un-
fortunately, in some caseS, motor 
manufactuers have also taken up the 
manufacture of ancillary equipment. 
The type of concentration which is 
perniciOUS in its effects is the horizon-
tal projection in which one group of 
producers extend their activities to a 
number of non-aWed lines sO as to 
get a big coverage. How this con-
centration of power operates in the 
matter of keeping prices at a high 
level in the matter of cornering 

~ a  supplies and in ultimately 
exercis'ng some tkind of political 
patronage are all today matters of 
opinion, not always based on facts. 
So far, any expression of opinion on 
this question has amounted merely to 
a mention of the fact of concentration 
without throwing any light on its 
effects or on the devious ways in 
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whiCh they are felt over the entire 
-economy. So much so, in assessing 
the effects, there is an element of 
~ -  or there is an element of 
fear, which more often than not, is 
being turned to propaganda purposes. 

As the first systematic step for 
combating the ill effects of such 
power, I have proposed the appoint-
ment of a Monopolies Commission. 
It seems to be a matter of some 
amusement to hon. Members, often-
times amusement mixed with unfair 
criticism, that such a Commission is 
proposed to be appointed under the 
Commission Of Enquiries Act. Hon. 
Members who haVe criticised the 
proposal for the appointment of such 
a Commission, and have equated it to 
one morc of the several committees 
that Government appoints, have done 
so without a knowledge of the facts. 
There is at present no law covering 
monopolies on the statute-book. The 
present laws, including the Companies 
Act, do not provide any method by 
which there can be a straightforward 
reduction of concentration of power 
for specific purposes in view. These 
laws will have to be framed. I could 
have brought in a Monopolies Com-
mission Act before bringing into be-
ing the Commission proposed in the 
Budget, but that would be, in a 
sense, ,putting the cart before the 
horse, and I would have had then to 
draw largely on the experience of 
foreign countries in this regard. 
That might or might not be suitable 
for our purposes. The intention is that 
this Commission of Enquiry, after 
«Oing through the collected facts and 
making certain enqulorles thereon, 
should give us a draft law and if 
Parliament could be persuaded to pass 
it quickly, the Commission itself may 
sit down to exercise the law on the 
basis of their acquired experience in 
regard to the existence of concent-
ration Of economic power and the 
abuses connected therewith. It Is 
not necessary for this Commission 
or Enquiry to take years to give us 
2lI94:(Ai)LS-4. 
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a draft law. The time factor would 
of course, depend really on the extent 
and the nature of information a ~. 
able and not On Government's wishes 
to expedite this tYPe of work, Or its 
alleged desire to retard the bringing 
into being of a law for this purpose. 
This is all that is intended to be 
done, and I cannot see how anybody 
who is at all serious in his approach 
to this problem, can with fairness 
criticise Government's pro;losals in 
this regard. 

Supplementing what I have already 
said, I may draw attention to the 
substantial increase in the assistance 
that Government have extended to 
new entrepreneurs and to small 
industries, the most important objec-
tive in which is to encourage com-
petition and reduce the dominance 
of large groups. Apart from certain 
now measures like the Unit Trust to 
which I referred in my speech, the 
establishment of the National Small 
Industries Corporation, Small Indus-
tries Service Institutes, various 
Boards for different cottage and 
handicrafts industries, for Govern-
mental, technical, financial and 
marketing assistance, establishment 
of State Financial Corporations, 
institution of the State Bank of India 
schemes of lending and the Credit 
Guarantee scheme for encourage-h 
ment of commercial banks' lending 
to small industries, are measures to 
increase decisively the participation 
of medium and small industry in the 
process of industrial development 
and to offset the natural advantages 
enjoyed by larger enterprises. 
Largely in response to these mea-
sures the quantum of assistance 
givcn by banks to small-industry 
has more than doubled in the course 
of three years, increasing from 
Rs. 21 crores in June 1960 to Rs. 43 
crores in June 1963, the annual rate 
of increase being more than 25 per 
cent per year. These sums no doubt 
are 9!Ilall, ,but commercial bank 
lending as sueb. to the organised 
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small-scale industrial sector has to 
be considered in the context of the 
very smallness of this sector. Thus, 
the paid-up capital of small public 
limited companies, below Rs. 5 lakhs 
each, formed barely three per cent 
of that of all companies. 

A ((ood deal has been said in the 
COurse of the debate about private 
foreigrr- capital. There have been a 
number of policy pronouncements on 
the subject and r may here reaffirm 
that there has been no change in that 
policy. What has been engaging the 
attentiOn of Government in the re-
cent past is a re-assessment of perfor-
mance within the framework of that 
policy. The tar((et for the contribu-
tion which private foreign capital 
would make towards bridging our 
foreign exchange gap had been set at 
Rs. 300 crores for the Third Plan as 
a whole. The actual level of private 
foreign investment in India has re-
mained at the much lower level of 
about Rs. 30 crores per annum for the 
first two years of the Plan. Excluding 
retained profits. the inflow of capital 
from abroad will be less. While no 
estimates of foreign exchange re-
quirements for the Fourth Plan have 
yet been made, a ff!!W thin((s seem to 
be reasonably clear. Firstly. the 
Fourth Plan will be bigger than the 
Third Plan. Secondly, we cannot 
expect the countries which are help-
ing US to keep stepping up the level 
of their aid as our Plans grow bigger. 
Thirdly, with the heavy increase in 
the burden of debt repayment for the 
Fourth Plan referred to in the Budget 
speech. we must rely only on that 
type of external finance which will 
not further aggravate the debt repay-
ment burden in the immediate future 
and equity investment is one such 
form of finance. Finally, in the 
Fourth Plan, we must clearly embark 
in a biJ( way in new field" of develop-
ment. particularly, electronics and 
automation, for which even on tech-

nol02ical considerations, collaboration 
with reputed manufacturers abroad 
would be necessary and eTen 
desirable. 

The questiOn to which we have ad-
dressed ourselves is not one of modi-
fying OUr policies regarding private 
foreign capital, but of fulfilling 
them. One of the major difficulties 
which foreigners have legitimately 
complained of is delay in gettini 
clear and decisive answers to their 
proposals for investment about which 
some questions have also been asked 
in this House. Obviously, the answers 
to such complaints must be in accord 
with our policies but they must be 
prompt and decisive. A streamlining 
of the administrative arrangements 
to deal with suc-h proposals has, 
therefore, been made So far a! the 
budget proposals a ~ concerned, our 
aim has been to remove certain dis-
incentives. It is obvious that it a 
foreign firm has investment in India, 
it must have a number of foreignel"lll 
in the undertakings in which it parti-
cipates; the more so because we en-
courage foreign investment, particu-
larly in fields in which the level of 
technology is of a high order. The 
level of personal taxation in this 
country which is geared to our own 
conditions and our philosophy has 
created problems for expatriates 
working here and the budget propo!als 
give thcm a certain degree of relief. 
Incidentally. this relief extends to 
foreign employees in all enterprises, 
including the public sector. Then, we 
have extended the rate of taxation of 
royalties to payments on account of 
engineering fees, which again are not 
eXclusive to firms with private foreign 
investment, but include other projects 
as well, including those in the public 
sector. We have also removed the 
disincentive to foreign firms to have 
their offices and representatives in 
India to buy goods for exports by 
withrawing the business connection 
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principle in respect of exports. Then 
again we have made it possible for 
G<lvernment to facilitate investments 
by foreigners in securities, as distinct 
from equity, and also made the ap-
plication of tax relief to foreign 
technicians and to interests earned on 
foreign loans more flexible. These 
concessions again are not in any 
sense exclusive to projects with 
private foreign investment. The 
main fiscal benefit to private foreign 
investment in the budget flows from 
the decisiOn to exempt inter-corpora-
te dividends from supertax. This 
decision again is in no sense exclu-
sively meant for foreign companies 
investing in India and applies with-
out distinction to all inter-corporate 
investment. Indeed the only change 
exclusively applicable to al! foreign 
firms is the increase in the tax rate 
from 63 per cent to 65 per cent in the 
case of those foreign firms who 
operate through branches and whose 
dividends are declared abroad. We 
are not anxious to encourage foreign 
companies to operate in India through 
branches and what we are anxious to 
see is a growth in Indian companies 
whiCh have private foreign capital in 
them, but the companies should be 
Indian companies incorporated in 
India and declaring their dividends 1n 
India. 

The point has been raised whether 
our policy regarding equity inveSt-
ment in the public sector has under-
gone any change. The policy in re-
gard to private participation in pub-
lic sector projects stands today exa-
ctly as it was defined in the IndU!-
trial Policy Resolution of 1956. It is 
worth quoting from it. The Indus-
trial Policy Resolution clearly states 
that the inclusion of certain industries 
in Schedule A of the Industrial 
Policy Resolution does not preclude 
"the possibility of the state securing 
the co-operatiOn of private enterprise 
in the establishment of new units 
when the national interests so re-
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quire. Railways and air transport, 
arms and ammunition and atomic 
energy will, however, be ~"  

as Central Government monopolies. 
Whenever co-operation with private 
enterprise is necessary, the State will 
ensure, either through majority parti-
cipatiOn in the capital or otherwise, 
that it has the requisite powers to 
guide the policy and control the 
operations of the undertaking." 

In pursuanCe of this policy, many 
public sector projects do have private 
foreign investment in the equity. We 
would certainly be glad to take in 
such participation in industries, 
particularly where technological con-
siderations make such participation 
desirable, provided the terms and 
conditions are satisfactory. 

Another question which was raised 
Was whether We have made any 
change in regard to the policy of the 
~ a  of equity stock which 

foreigners can hold. Clearly, in the 
public sector, they cannot hold any-
thing but a minority pOsition; other-
wise the project cannot be described 
as a public sector project. In regard 
to the private seCtor, the policy of 
preferring a minority participation 
and making exceptions to this rule 
only in suitable cases and in excep-
tional circumstances continues un-
changed. 

I do not .propose to deal further 
with the working of the public sector 
undertakings beyond what I had 
stated in my Budget speech. Hon'ble 
Members who doubted ·the wisdom 
of asking the public sector under-
takings to make profits or in other 
words to create surpiuses have been 
adequately answered by my colleague 
Mr. Bhagat. However, it may be 
worthwhile mentioning what happens 
in the Soviet economy. Amongst some 
of the observations made on the pro-
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fits in the Soviet Economy, the follow-
!ng has been said: 

"More attention by the West to 
the factor of porfits in the Soviet 
economy is advisable also because 
of its rapidly increasini relative 
importance in financing 'accumu-
lations' in the Soviet national in-
come. In fact, the importance 
of the turnover tax, which until 
lately was the main instrument 
of financing state budgetary and 
non-budgetary expenditure, seems 
to have been overshadowed by 
that of profits during more recent 
years.". 

13 hrs. 

The budgetary revenue including 
allocations from profits and direct and 
indirect taxation in the Soviet Union 
between the years 1956 and 1961 has 
been 109 per cent of what obtained 
in 1955 in 1956, 129 per cent in 1957, 
160 per cent in 1958, 183 per cent in 
1959, 200 per cent in 1960 and 213 
per cent in 1961. The nl't profit of 
the enterprises and economic organi-
sations, on the basis of 100 per cent 
for 1955, has been 105 in 1956, 125 in 
1957, 161 in 1958, 184 in 1959, 203 in 
1960 and 218 in 1961. The most vigo-
rously growing major items in the 
State revenUe are the allocations from 
profits which during the seven years 
1955-1961 increased by 101 per <'ent, 
while the revenue from the turnover 
tax increased by 28 per cent and 
that from direct taxation by only 
21 ,per cent. As I said, these figures 
have been compiled from sources the 
origin of which is from the Soviet 
Government. 

It will, therefore, be seen that once 
the State embarks on a programme 
of industrialisation under its aegis, it 
must expect these enterprises to make 
substantial contributions to the 
State's exchequer. My view, expres-
sed in the budget speech, continues 
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to be the sa;ne, that the State enter-
prises must make increasing surplusel 
available or in the alternative at 
least finance their own expansion. I 
think it applies to everyone of the 
State undertakings including the raij-
ways. If, however, in any particular 
project or a public-sector enterprise, 
Government feels that the 'prices have 
to be subsidised in order to encourage 
produccrs to prodUce more or to re-
move distortions in the standards of 
living in the case of lower-income 
groups, then these must come out of 
straight subsidies 'from Government. 
It is, therefore, wiSe not to confuse 
what is the obligation of the State to-
wards the lower-income groups and 
its responsi.bility in regard to returns 
from capital provided to industries or 
other enterprises. These are two differ-
ent matters, and any mixing up of the 
lwo coan only confuse us in a~  

to the basic objectives that we hav" 
in mind in promoting the public sec-
tor projects. 

h~ lack of relief to the common 
man in Central excise duties has 
been the burden of the song of many 
of the hon. Members who spoke. This 
has been made a platform for agita-
tion of certain Opposition parties. 
Kerosene and cloth have been high .. 
lightcd as items where a reduction in 
the excise levy will go to reduce the 
cost to the consumer. But nobody 
has told me how this is to be ensured. 
These again, Sir, are commodities in 
short supply and the ruling prices, 
where distribution control is not 
effective, are mUch higher than what 
they ought to be. In order to ensure 
that cloth is being supplied at rea-
sonable rates, what is needed is a 
more rigid control over distribution 
rather than a reduction of excise 
duty, which, if made, is certain to be 
mopped up hy the middleman. 

In regard to kerosene, it is known 
that the basic article is imported 
and any increase in Bupplies will 
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mean a strain on our meagre foreign 
exchange resources. It is also com-
mon knowledge that quite an appre-
ciable, quantity of low-grade kerosene 
is mixed with lubriclilting oil and 
used by lorry transporters as fuel in 
substitution of hi,h-speed cliesel oil. 
This leads to the other complaint that 
the common man does not ,et pure 
kerosene even for :the high price that 
he pays for it. A mere foregoing of 
a part of the revenue ,by the Central 
Govenunent will not make kerosene 
cheaper for the common man. 

When people talk about matches, I 
do not know what to say. How 
much will the common man's burden 
be lightened by my reducing a few 
rupees on matches? It will be mop-
ped up again by the middlemen. The 
removal of the excise duty On gram-
ophone records has also caused a lot 
of merriment though it is not the rich 
man who uses the gramophone re-
cords. But people who do not know 
abput the rural areas speak about 
them here, and they would rcalise 
that it is a form of amusement in 
rural areas. But I have not done 
that to benefit the common man. The 
income from it is so miserably low 
that it is not worth-while keeping It 
in the statute-book. My position is, 
! am quite prepared to forego some 
of the revenues from these essential 
commodities by way of excise duty, 
if only hon. Members will tell me 
how every naya paisa that I give up 
reaches the common man. I am 
perfectly certain in my mind not only 
in regard to my personal experience 
but in regard to the facts that face us, 
that any reduction now will only 
mean that the middlemen will bene-
fit. And it may be that the 1!IC0pe of 
the relief afforded directly to the 
consumer 'by a reduction in excise 
duties, while it is limited, is likely 
to ,be abused. In fact, as I said in 
my budget speech, excise duties have 
to be raised for the purpOSe of mop-
ping up that portion of prices which 
goes into the pockets of the middle-

men who take advantage of scarcity 
conditions, and also for imposin, a 
measure of restraint on demand !ft 
period of scarcity. 

That is the philosophy behind our 
policy in regard to excise duties. 
Where controls over distribution' are 
not exercised and it is not possible 
to secure a direct reduction in prices 
to the people, it is our aim at least 
to reduce the middlemen's margins 
so that the money cO!llling to the 
Government coffers can ,be usee! tor 
the people. To use these instru-
ments in an effective and sensitive 
way, we have also asked Parliamen, 
to concede powers to Government to 
raise the rate of duties by executive 
order up to a certain extent. 

Broadly speaking, there has been 
very little increase in excise duties in 
this budget. The excise duty on iron 
and steel will yield only just a little 
more than what was being obtained 
from the Iron and Steel Equalisation 
Fund, which is being abolished The 
increase in the revenue comes ~  
from higher duties on flat products 
which are in short SUPply and com-
mand a black-market price. The ad-
justment of duties on yarn and cloth 
is again due to a short supply of fine 
and superfine yarn, spun out of foreign 
cotton, which have also a large ele-
ment of foreign-exchange content in 
them. In the process, there has been 
a reduction of duty on fabrics which 
are manufactured out of indigenous 
cotton. The incidence has been shift-
ed: this wiII partly counteract the 
poaching into excise revenue by 
powerlooms, assuring at the same time 
certain preferential support to the 
handlooms. The affected interests are 
no doubt unhappy and wiII continue 
to be so, but I have no doubt that they 
will in time settle down to the new 
rates. 

I wiII now make a reference to the 
specific tax measures before I con-
clude. We have, during the last week, 
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explained the tax proposals more ful-
ly in a series of official hand-outs, and 
l·Shall make fuller notes on the pro-
posals available to the House by the 
time the F'inance Biil is taken up for 
consideration. On ·the specific criti-
cism by the hon. Member from Raj-
kot that there is no relief to the cor-
porate sector 'since the budget pro-
posals are expected to bring in an 
additional revenue of Rs. 11 crorcs 
from this sector, 1 will only say that 
to concentrate attention on the over-
all figure of revenue without going 
into specific tax reliefs is to miss the 
point. 

The new structure in personal taxa-
tion has been explained in the press 
and it may not be necessary for me 
to go into it again beyond pointing 
out that at income levels beloW 
Rs. 15,000, even in the few cases in 
which there is an increase in the 
income-tax, after .deduction of the 
compulsory deposit, the increases are 
marginal. In fact, in the case of in-
comes where the tax element itself is 
small, the relief cannot be indicated 
by any sizeable figure. The new struc-
ture is a considerably simplified one 
and has a smoother progression, in 
arriving at which there has been a 
marginal amount of higher incidence 
at a few levels of income. It should 
be understood in the proper perspec-
tive. 

In the course of the debate, a few 
suggestions have been made about the 
Annuity Deposit Scheme. One of the 
suggestions has l:ieen that the scheme 
should be optional. I am afraid it is 
not possible to agree to this sugges-
tion except in the case of old persons. 
I am prepared to make it optional for 
persons above the age of 70. I am also 
prepared to consider giving of option 
to a person who does not want to make 
the annuity deposit for any special 
reasons of his own of opting out of it 
by paying tax which would be higher 
than the tax that would have been 
normally payable on this portion of 

the income. Such opting out will have 
to be made unattractive as it would 
not ·be in keeping wit.h. the objective 
of leavin, a reduced expendable in-
come in hand. The rates to be applied 
will require fuller consideration. On 
the other hand, it has also been sug-
gested that persons may be given the 
option of not receiving the annual re-
payment when it falls due. I am 
afraid it is not possible to agree to 
thi:s either. Whether the payment is 
taken or not, as the amount will have 
accrued to the person concerned, it 
should be treated as income in that 
particular year. 

There are two points on which the 
~ a  Bill introduced bY' me is at 
variance with what I have stated in 
my Budget Speech. The first relates 
to ~ h  failure to indicatL\ the first 
slab which will attract gift tax, nam,,-
Jy, gifts above Rs. 5,000. I am taking 
steps to move an amendment to the 
Bill to keep h ~ exemption limit at 
Ro. 5,000 as was mentioned by me in 
the speech. All the subspquC'nt slabs 
in the rate structure for Gift Tax have 
been worked out on this ~ . It 
was through an oversight at the prin-
ter's end that the necessary pl"Ovision 
was not included in th£' Bill. 

The oth('l" discrepancy is largely due 
to a misunderstanding of my inten-
tions,-but is not one of a serious 
character-between my Budget Speech 
and the appropriate provision in the 
Finance Bill. I stated in my Budget 
Speech that the development rebate 
in its present form will cease after the 
1st of April, 1966. In the Finance Bill, 
Clause 8 in respect of section 33 of the 
Income-tax Act, says .that the deve-
lopment rebate woulct coVer a further 
period of three years trom now which 
takes it to 1967. I do not propose to 
amend this portion of the Finance Bill 
and it might be taken that the present 
position will continue until three years 
from the date of notification. 
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It has been represented to me that 
should indicate Government's policy 
in regard to the grant of development 
rebate after three years from now, At 
present, the development rebate ap-
plies at a uniform rate of 20 per cent, 
having been reduced from the previ-
ously prevailing rate of 25 per cent. 
In the case of one or two industries, 
the rate is higher. When the deve-
lopment rebate was reduced from 25 
per cent to 20 per cent, there was a 
certain amount of criticism that peo-
ple had already made commitments 
in the expectation of a rebate of 25 
per cent and the plea was made that 
changes in development rebate should 
be made with due notice. This is a 
legitimate point and when a higher 
rate of development rebate was an-
nounced for the coal industry, it was 
made applicable fOr a certain period 
of time. The implication of the state-
ment in the Budget Speech is that the 
existing rates will continue to be in 
force till the beginning of the  Fourth 
Plan, Now it has been extended by 
a year. In the Jigh t of the priorities 
of the Fourth Plan, a fresh system of 
rebates may have to be introduced 
and, therefore, a notice had to be given 
to industry that such a change might 
be made. This does not, however, 
mean that the system of development 
reba'tes is going to be scrapped alto-
gether. The budget proposals have, 
in fact, given fresh incentives to in-
vestment in certain key industries by 
lowering the rate of Corporation Tax 
on them and there can be no que-stion 
of reducing the development rebate 
in respect of them even in the Fourth 
Plan, because they will obviously con-
tinue to be important. In the next 
Budget, Government hope to announce 
the rates of development rebate to be 
made applicable during the Fourth 
Plan period. Present thinking indi-
cates that this will be on a graduated 
scale weighted in favour of the essen-
tial industries with a higher capital 
content. 

The hon. Member from Mysore, Shri 
A. P. Jain, criticised the allowance of 
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the statutory deduction at 10 per cent 
of the capital base in the new surtax 
which includes a certain amount of 
loan capital on the ground that, ~

rally the rate at which interest pay-
able' on such loans is much less than 
10 per cent. I may point out that 
undllr the provisions in the Surtax 
Bill, the amount of interest payable 
is added back to the profits for sur-
tax in order to avoid a double deduc-
tion. 

It was also 'i;aid that the exemption 
of )inter-corporate ~  from 
super-tax would facilitate inter-lock-
ing of companies and increase con-
centration. 

Shri A. P. Jain (Tumkur): I in-
cluded prt'ferencp capital and deben-
tures. J 

Shri T.  T. Krishnanuwhari: So far 
as preference shares are concerned, 
the dividend changes and nothing 
could be done about it. One objective 
in the new proposals in regard to ex-
emption of dividends on inter-corpo-
rate inve-stments from super-tax is to 
simplify the structure and to remove 
certain anomalies inherent in the diffe-
rentiation between companies incor-
porated on different dates, etc. We 
must also remember that while inter-
corporate investments may be one form 
in which dominant groups extend their 
sphere of control, such investments in 
the main, provide investment oppor-
tunities for corporate savings, most of 
which serve socially useful purposes. 
To the extent they do not, and lead 
to any increase in concentration of 
economic power non-fiscal measures 
such as the decisions of the Monopolies 
Commission and as I had indicated in 
my Budget 'Speech, the Company Law 
regulations will be used to combat 
them. Again. given the need for 
generating corporate savings, it is 
better that they lead to the formation 
of independent and competitive com-
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panies than to the formation of units 
producing unrelated end-products 
wider a monolithic ownership and 
management, as would be the case if 
these are undertaken by wings of one 
big unit. 

Some other points, capable of being 
revised, have also been represented to 
me, but I would like to consider them 
in greater detail before I express any 
view. For instance, it has been re-
presented that the levy of capital 
gains tax on bonus shares issued out 
of share-premium moneys required to 
be differentiated. In fact, in 1957, 
when I introduced the tax on the issue 
of bonus shares, I had exempted this 
category because it is money found 
by the party. It has also been repre-. 
sen ted that the total impact of Estate 
Duty and tax on capital gains and 
other incidenhl costs in respect of 
property received by inheritance which 
may have to be sold to pay the estate 
duty should not be such as to cover 
the entire value of the inheritance. 
All I can say at this stage i's that 
these points are under examination. 

The complaint made by those inter-
ested in industries about there being 
no concession at al! would perhaps re-
quire some answer. I may tel! the 
House that in the process of framing 
my tax proposals, I had these pro-
posals tested on the balance sheets 
of some of the bigger companies. In 
doing so, I did not take into account 
the concessions given in respect of 
rebates on corporate tax or on surtax 
to certain industries. But I did take 
into account the surtax and the divi-
dend tax on the basis of dividends dis-
tributed in the past year. Out of 31 
companies examined. 19 companies 
were paying super profits tax in the 
previous year. In the case of all 
these 19 companies, the tax as a per-
centage of the total income that would 
be levied according to the budgetary 
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proposals would be less. In the casa 
of some of the companies which were 
not liable to pay super profits tax, the 
position will be different. It only 
reveals that the operation of the super 
profits tax was somewhat uneven, and 
put an additional burden on many of 
the companies, while some got away 
with the advantages. 

In the same way the criticism which 
I find not only voiced in the House but 
outside in the Press about there ~ 
no relief is not correct. In the case 
of a married person with more than 
une child in the Rs. 4,200 bracket, after 
deducting the compul"Sory deposit 
where earned income other than sala-
ries was concerned, he was paying 
Rs. 60' 90; he will now pay Rs. 36' 00. 
That is all that you collect from them. 
In the next bracket of Rs. 5,000 he 
was paying Rs. 93']0; now he will pay 
Rs. 84' 00. In the next slab of Rs. 6,000, 
he was paying Rs. 176.60; he will now 
pay R;. 184' 00. In the case of the 
next bracket of Rs. 7,500, he was pay-
ing Rs. 338.73; he will now pay 
Rs. 334' 00. In the Rs. 9,000 bracket, 
he was paying Rs. 549' 91; he will now 
pay Rs. 559. In the Rs. 10,000 bracket, 
he was paying Rs. 690.00; he will now 
pay Rs. 709 00. As against this, in-
cluding compulsory deposit, they were 
paying in the case of Rs. 4,200 bracket 
Rs. 185:90; in the case of Rs. 5,000 
bracket. Rs. 242'10; in the case of 
Rs. 6,000 bracket Rs. 352' 60; in the 
case of Rs. 7,500 bracket Rs. 544' 17; 
in the case of Rs. 9,000 bracket 
Rs. 782.19 and in the case of Rs. 10,000 
bracket Rs. 940' 00. It cannot, there-
fore, be said that the changes have not 
benefited the 'take-horne-pay' for these 
people, an advantage which has been 
denied to the upper slabs by reason 
of the introduction of the 'Annuity 
Deposit Scheme'. 

Quite a number of other matter:f, 
not wholly relevant to the ~~  01" 
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even fOr that matter within the pur-
view of Central Government, have 
been mentioned by hon. Members. I 
have no doubt the appropriate Minis-
tries have taken note of such points 
a-s affect them and I am sure the House 
does not expect me to go into those 
matters here. These points will be 
brought up again during the conside-
ration of the Finance Bill and also 
at the time the Demands for several 
Ministries are taken up. I can assure 
the House that Government will take 
note of whatever is being -said and 
furnish replies if it is within their 
competence to do so. 

As 1 said at the outset, several hon. 
Members have criticised the Budget, 
some negatively. some positively, each 
one from his own angle. Many have 
high-lighted some of the features of 
this Budget and to all of them I am 
grateful for having thrown some light 
on the Budget positively or negative-
ly. I do not claim, and I did not claim 
in my Budget Speech, that this is a 
perfect budget. But I do claim 
and fairly emphatically that this is a 
budget which has taken into account 
the defects in the fiscal structure and 
has tried to remedy them with a view 
to make the economy move forward 
smoothly. Whatever may be the ulti-
mate politico-economic structure of 
the country and our own desires in 
tha t matter, in fact no sector of the 
economy can move forward unless 
there is a coristant look at the Ihurdles 
in the way of progress and the changes 
'that are tak"" plJ<:c in the infra 
structure of the economy from time to 
time which not merely produce distor-
tions in it, but also in the process 
create road-blocks. Critics speak 
rather lightly of the carrot and stick 
to the donkey. I am afraid, Sir, I have 
too much respect for the people of this 
country to think they will be goaded 
to run forward to get at a receding 
carrot, or permit the stick being used. 
I had no intention of doing either of 
these things In presenting this Budget. 
The defects in the economic structure 
which Inhibit progress a ~ ~  

known. They are defects that arise all 
the time by the changes that take place 
in the human society in our march 
to progress. Since primordial inter-
ests of man always remain, the ten-
dency in society to be acquisitive is-
known and even when one tries to get 
them away from this tendency, they 
are bound to revert to it again, and 
that is why in any country, much more 
in a democratic one, Government have-
to be all the time at the helm to move 
the ship away from the shoals and the 
rocks in the way of progress. 

Sir, the goal that we have set for-
ourselves is clear. We shall march 
towards a free society in which free-
dom from fear, economic, political and 
personal, shall be assured and things 
that come in their way from time to 
time, in the way of such conditions 
coming into being, would be ruthlessly 
pushed out. That is the perspective 
that we have set ourselves, call it by 
whatever name you like, democratic 
socialism or mere socialism or 
any form of it. The word itself 
has no precise connotation. It is what 
is being built round it that indicates 
how far that socialism is the one that 
would benefit people in a free society. 
In any civilised country in the field 
of industrial and other activity big 
institutions become inevitable. In a 
big country which operates under a 
rather complicated federal political 
structure it is inevitable that the con-
cept of anythin2" that affects people 
should be big. There is no use crying 
out against government monopolies. 
It cannot be helped. This country can-
not be served except by a huge cen-
trally planned and directed railway 
system. It would also be inevitable 
that other modes of transport will 
have to be so planned in the f'lture 
and carried out. The basic needs of 
the people of this country have again 
to be planned in a big way with an 
eye to servinl the remote comers of 
the country. Power is one such-I do 
not mMIn political power. I have been 
devoting some attention to the energy 
survey. and every time I do so, the-
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conclusion is irresistible-the central 
planning and direction has to be p!'e-
else and continuous and one has to 
allocate the sphere of activity for ther-
mal power, hydro-electric power and 
atomic pOWilr. What then is the ob-
ject of Some hon. Members i!l this 
House criticising Government and 
iovernmental activities as being mono-
polistic. In fact, the monopoly to 
serve people effectively is that of the 
Government of the day. In dealing 
with private enterprise, one recognises 
that they have a place and always 
shall have a place. It" depends upon 
how you define private enterprise. 
The individual will remain an indivi-
dual and will only respond to impulses 
that appeal to him as an indivIdual. 
If we strain the compulsions in regard 
to directing those responses he is al-
ways aware of the opportunity he has 
every five years for indicating his dis-
pleasure. After all everything has to 
be done by the individual and the 
motive power behind his action is the 
incentive. It is different as between 
different individuals, groups of them, 
whether they be of an area, clues or 
age. Sir, we have to take into ac-
count all these factors when we plan 
for economic progress. And to a cer-
tain extent fiscal policy being a hand-
maid for economic progress has also 
to take account of a 11 thcse factors. I 
claim no credit for having introduced 
rather severe-I do admit they may 
.be, in part severe-measures in order 
to do away with inequality in wealth 
and power. Such an act is basic for 
the sustenance of democracy and to 
give a positive content to a socialist 
economy. And it is a continuous act, 
continuous because we alloW, to a 
large extent, within a limited sphere, 
the individual freedom, and that free-
dom will, always having in mind 
human nature, go towards concentrat-
ing in his hands the good things of 
life. I, therefore, want the hon. Mem-
bers to view the Buaget from the 
glimpse of the perspective that • it 
gives. If in the process of working 
out the various measures we make 

mistakes, let us correct them. But I 
think it cannot be denied that the bud-
get takes U"oi a further step on the 
road to progress, even though I, as a 
person who presents it to Lhe House, 
have to say it. 

Shri H. N. Mukerjee (Calcutta-Cen-
tral): The Finance Minister has told 
us that even if he reduced some excilse 
imposition the middlemen would mop 
up the advantage. The Government 
has given an assurance to this House, 
at the time when Parliament authoris-
ed the emergency, that the priCe line 
would be held. In that cru;e, do I 
take it that that was just a stupen-
dous bluff, and Government has no 
apparatus to hold the price line? If 
the FinanCe Minister contends that 
the imposition reduced would be 
mopped up by way of advantage by 
the middlemen, has Government an 
answer to it? 

Shri BAnga: My question is on the 
same point. He said that the consumer 
would not be able to get any benefit 
if, for instance, the duty on kerosene 
oil is reduced. In fact, the prices of 
kerosene oil have gone up to the tune 
of the duty that was made last year 
and a little higher also. Would it not 
be possible for the Government to 
expect the consumers to get a reduc-
tion iat the prices if 'by any chance he 
makes up his mind to reduce the duty 
on kerosene oil. 

Shri T. T. Krism.a-ae&rt:The !hon. 
Member has given the case away 
when he says that the prices have 
gone up to the extent of the duty and 
a little higher. 

Shri Kanga: That does not mean it 
will not come down if he reduces the 
duty. 

Shrt Nath Pal: On liistening to the 
Finance Minister one felt that he 
almost pleaded that the Government 
is helpless to do anything with re,lIIl'd 
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to the price line. One got the impres-
sion-perhaps he did not mean it-
that this can be justified. That is one 
thing, if the imprssion is correct. My 
second specific question is, now that 
he has discontinued the CDS, whether 
he is thinking of refunding the money 
-which was collected under a scheme 
which he himself has found obnoxious? 

Sbri T. T. Krishnamachari: The 
amount of money that will have to be 
refunded would be such as win have 
an inflationary effect and it will go 
into the shopkeepers' hands. We will 
have other modes of making them 
feel that the money is in their hands. 

Shri S. M. Banerjee (Kanpur): 
People will get back the money al-
ready deposited under the CDS after 
five years. Also, before 31st March, 
1964, all those who haVe not deposited 
will have to deposit the amount even 
by borrowing. I would Hke to know 
from the Finance Minister, when be 
ha~ withdrawn the CDS retrospec-
tively, why this amount is to be 
deposited now? 

Shri T. T. Krishnamachari: I have 
not withdrawn it retrospectively ex-
cept in marginal cases. 

Shri Nath Pai: He did not say any-
thing to allay the fears about the 
price line. We expect sometbing more 
positive than merely saying that if 
they do this the middlemen will bene-
fit. It is no use being rhetoric, which 
he can do very well and asking me 
what I would suggest. I will suggest 
when I am sitting there. Now it is 
his responsibility to bold the price 
line. May I know wbat he is doing 
about it? 

Shri T. T. KrishnamaA:hari: There 
is a story in my part of the country. 
A man heard the story of Ramayana 
all night and asked a question: ''What 
is the relationship between Rama and 
Sita?" I have given a speech and I 
have told !him the difficulties. Certain 
things have been mentioned in it. I 
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haVe also said what the Government 
are doing. Now he wants to know 
what the Government are doing about 
it. 

~  ~~ ~  
~ ~ -~ ~~ ~ ~ t ;;:!I'm 
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~ -~ ~ ~ ~  ~  ~  1ft 
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~ fcffi ~ ~ ~ q;: ~ ~ 
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Mr. Speaker: He feels that much 
economy can be effected in the admi-
nistration and in other places. 

~  mr I ~"~ : ~ 
~ ~  ~ ~  if 'f@-

~  ~ ~~ ~ .  if I 

Shri T. T. Krishnamacluni: The 
only type of people who could prob-
ably submit themselves to that kind 
of regimentation happen to be people 
in the Congress Party; nobody else 
would. 

~ ~"" ~ ~ ~  : 
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DEMANDS FOR GRANTS ON AC-
COUNT·, 1964-65 

·lIr. Speaker: Now, We will take 
up the Demands for Grants on 
Account. I will put it to the vote of 
the House straight. The question is: 

"That the respective sums not 
exceeding the amounts shown in 
the third column of the order 
paper, be granted to the Presi-
dent on account, for or towards 
defraying the charges during the 
year ending on the 31st day of 
March, 1964, in respect of the 
heads of demands entered in the 
second column thereOf against 
Demands Nos. 1 to 146." 

The motion was adopted. 

[The motions for Demands for Grants 
on Account which were adopted by 
the Lok Sabha are reproduced 
belOW-Ed.] 

DEMAND No. I-MINISTRY OF COMMU-
NITY DE'VEI.cnoMENT AND COOPERATION 

"That a sum not exceedin.g 
Rs. 2,40,000 be granted to the 
President, on account, for or to-
wards defraying the charges durilllg 
the year ending on the 31st day 
of Maroh, 1965, in respect of 
'Mini3try of Community Develop-
ment and Cooperation'." 

DEMAND No. 2-COMMUNlTY DEVELOP-
MENT PROJECTS, NATONAL Ex-
TENSION SERVICE AND CO-OPERATION 

''That a sum not exceeding 
Rs. 47,54,000 be granted to the 
President, on account, for or to-
wards defraying the charges durialg 
the year ending on the 31st day 
of March, 1965, in respect of 
'Community Development Projects, 
National Extension Service - and 
Co-operation'." 

DEMAND No. 3-MnfIsTRY or DEn:Ka 

"That a sum not exceedinJ 
Rs. 5,04,000 be granted to the 

President, on account, for or to-
wards defraying the charges durq 
the year ending on the 31st day 
of Maroh, 1965, in respect of 
'Ministry of Defence'." 

DEMAND NO.4-DEFENCE SERVICEII. 
EFFEcTIVE ARMY 

"That a sum not exceeding 
Rs. 48,57,37,000 be granted to the 
President, on account, for ar to-
wards defraying the charges durmg 
the year ending on the 31st day 
of March, 1965, in respect of 
'Defence Services, Effective 
Army'." 

DEMAND NO.5-DEFENCE SERVICES. 
EFFECTIVE NAVY 

"That a sum not exceeding 
Rs. 1,92,88,000 be granted to the 
President. on account, for .ar to-
wards defraying the charges durilllg 
the year ending on the 31st day 
of March, 1965, in respect of 
'Defence Services, Effective 
Navy'." 

DEMAND No. !i-DEFENCE SERVICES, 
EFFECTIVE Am-FORCE 

"That a sum not exceeding 
Rs. 10,38,42,000 be granted to the 
President, on account, for or to-
wards defraying the charges durialg 
the year ending on the 31st day 
of March, 1965, in respect of 
'Defence Services, Effective Air-
Force'." 

DEMA)IJ) NO.7-DEFENCE SERVICES, 
NON-EFFEcTIVE 

"That a sum not exceeding 
Rs. l,B2,50,OOO be granted to the 
President, on account, for or to. 
wards defraying the charges durilllg 
the year ending on the 31st day 
of Merob., 1965, in respect of 
'Defence Services, Non-Effective'." 

DEMAND·No. 8-MnmITRY or EDUCATIOR 

''That a sum not exceeding 
lIB. 7,19,000 be granted to the 

-Moved with the recommendation of the PresideDt. 
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President. on account, faT OT to-
wards defraying the charges durilllg 
the year' ending on the 31st day 
of March, 1965, in respect of 
'Ministry of Education'." 

DEMAND No. 9--EDUCATION 
"That a sum not exceeding 

RB. 3,04,81,000 be granted to the 
Pros.ident, on account, for or to-
wards defraying the charges during 
the year ending on the 31st day 
of March, 1965, in respect of 
'Education'." 

DEMAND No. 10--ARcHAEOLOGY 

"That a sum not exceeding 
Rs. 10,69,000 be granted to the 
President, on account, for OT to-
wards defraying the charges durilllg 
the year ending on the 31st day 
of March, 1965, in respect of 
'Archaeology'." 

DEMAND No. ll-SURVEY OF INDIA 

"That a sum not exceeding 
as. 34,67,000 be granted to the 
President, on account, for OT to-
wa",ds defraying the charges durilllg 
the year ending on the 31st day 
of March, 1965, in res.pect of 
'Survey of India'." 

DEMAND No. 12-BoTANICAL SURVEY 

''Tha,t a sum not exceeding 
Rs. 2,36,000 be granted to the 
President, on accO".mt, for or to-
wards defraying the charges during 
the year ending on the 31st day 
of March, 1965, in res:pect of 
'Botaillical Survey'." 

DEMAND No. 13-ZooLOGICAL SURVEY 

"That a sum not exceeding 
as. 2,16,000 be granted to the 
Pre.<rldent, on account, faT 01' to-
wa",d8 defTaying the charges durilllg 
the year ending on the 31st day 
of March, 1965, in respect of 
'Zoological Survey'." 
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DEMAND No, 14-0THER REVENUE Ex-
PENDITURE OF THE MINISTRY OF EDu-
CATION 

''That a sum not exceeding 
as. 98,42,000 be granted to the 
President, on account, faT OT to-
wards defraying the charges durmg 
the year ending on the 31st day 
of March, 1965, in respect of 
'Other Revenue Expenditure of 
the Ministry of Education'." 

DEMAND No. 15--TIUBAL AREAS 

''That a sum not exceeding 
Rs. 1,32,18,000 be granted to the 
President, on account. fOT OT to-
wards defraying the charges durilllg 
the year ending on the 31st dllY 
of March, 1965, in res:pect of 
'Tribal Areas'." 

DEMAND No. 16-ExTERNAL AFFADIS 

"Tha,t a sum not exceeding 
Rs. 1,54,54,000 be granted to the 
Pre,;ident, on account, for or In-
wards defraying the charges during 
the year ending on the 31st day 
of Mareh, 1965, in respect of 
'External Mairs· ... 

DEMAND No. 17-DADRA AND NAGAa 
HAVELJ AREA 

''Tha,t a sum not exceeding 
as. 1,56,000 be granted to the 
President, on account, fOT OT to-
wards defTaying the charges durilllg 
the year ending on the 31st day 
of Maroh, 1965, in respect of 
'Dadra and Nagar Haveli Area'." 

DEMAND No. 18-0mER REVENUE Ex-
PENDITURE OF THE MINISTRY OF Ex-
TERNAL AFFAIRS 

'''I''halt a sum not exceeding 
Rs. 65.10,000 be granted to the 
Pres:ident, on account, faT M' to-
waTds defraying the charges during 
the year ending on the 31st day 
of March, 1965, in respect of 
'Other Revenue Expenditure of 
the Ministry of External Affairs·." 



4691 Generat MARCH 10, 1964 Budget- 4692 

DEMAND No. 19-MINISTRY OF FINANCE 

"That a sum not exceeding 
Rs. 18,52,000 be granted to the 
President, on account, jor or to-
wards defraying the charges during 
the year ending on the 31st day 
of March, 1965, in respect of 
'Ministry of Finance'." 

DEMAND No. 2IJ..-CUSTOMS 

"That a sum not exceeding 
Rs. 38,64,000 be granted to the 
Pre.idenl, on account. for or to-
wards defraying the charges during 
the year ending on lhe 31st day 
of March. 1965, in respect of 
'Customs'." 

DEMAND NJ. 21-UNION EXCISE DUTIES 

"That a sum not exceedin.g 
Rs. 92,86,000 be granted to the 
President, on account, for or to-
wards defraying the charges during 
the year ending on the 31st day 
of March, 1965, in respect of 
'Union Excise Duties'." 

DEMAND No. 22-TAXES ON INCOME 
INCLUDING CORPORATION TAX ETC. 

''That a sum not exceeding 
Rs. 65,64,000 be ,granted to the 
President, on account, for or to--
wards defraying the charges during 
the year ending on the 31st day 
of Maroh, 1965, in respect of 
'Taxes on Income including Cor-
poration Tax etc .. " 

DEMAND No. 23--STAMPS 

''Thall; a sum not exceeding 
Rs. 26,54,000 be granted to the 
President, on account, for or to-
wards defraying the charges during 
the year endin·g on the 31st dllY 
of Maroh, 1965, in respect of 
'Stamps'." 

DEMAND No. 24-<AUDIT 

"ThaJt a sum not exceeding 
lis. 1,16,32,000 be granted to the 

General Discussion 

President, on account, for or to-
wards defraying the charges durmg 
the year endlng on the 31st day 
of March, 1965, in respect of 
'AUdit'." 

DEMAND No. 25-CURRENCY AND 
COINAGE 

'''l'h.at a sum not exceeding 
Rs. 80,99,000 be granted to the 
President, on account, for or to-
wards defraying the charges during 
the year ending on the 31st day 
of March, 1965, in respect of 
'Currency and Coinage'." 

DEMAND No. 26-MrNT 

'''l'h.at a sum not exceedinj 
Rs. 22,06,000 be granted to the 
Pre3.ident, on account, for or to-
wares defraying the charges durin, 
the year ending on the Slst day 
of March, 1965, in respect of 
'Mint'." 

DEMAND No. 27-KOLAR GOLD MINM 

"That a sum not exceeding 
Rs. 42,95,000 be granted to the' 
President, on account, for or to-
warns defraying the charges during 
the year ending on the 31st day 
of MarCh, 1965, in respect of 
'Kolar Gold Mines'." 

DEMAND No. 28-PENsIONS AND Orne 
RETIREMENT BENEFITS 

''That a sum not exceeding 
Rs. 98,09,000 be granted to the 
President, on account, for or to-
wards defraying the charges durin, 
the year ending on the 31st day 
of March, 1965, in respect of 
'Pens,ions and other Retirement 
Benefits'." 

DEMAND No. 29-TERRITORIAL AJm 
POLITICAL PENSIONS 

''ThaIt a wm not exceedLnig 
Rs. 1,S2.0OObe granted to the 



4693 Genera! PHALGUNA 20. 1885 (SAKA) Budget- 4694" 

President, on account. for or to-
wards defraying the charges during 
the year ending on the 31st day 
of March. 1965, in respect of 
'Territori,al and Political Pen-
sions'," 

DEMAND No. 30-0PIlJM 

"That a sum' not exceeding 
Rs. 2,36,39,000 be granted to the 
President, on account, for or tn-
wards defraying the charges durilllg 
the year ending on the 31st day 
at March. 1965, in respect of 
'Opium'." 

DEMAND No. 31-0THER REvENlJE Ex-
PENDITlJRE OF THE MINISTRY OF 
FINANCE 

"That a sum not exceeding 
Rs. 13,48,33,000 be granted to the 
President, on account. for or to-
wards defraying the charges during 
the year ending on the 31st day 
of March. 1965, in respect of 
'Other Revenue Expenditure of 
the Ministry of Finance'." 

DEMAND No. 32-PLANNING COMMIS-
SION 

''Tha·t a sum not exceeding 
Rs. 9,22,000 be granted to the 
President, on account, for or to-
wards defraying the charges during 
the year ending on the 31st day 
of March, 1965, in respect of 
'Planning Commission·." 

DEMAND No. 33-GRANTS-IN-AID TO 
STATE AND UNION T!:RRrroRY Gov-
ERNMENTs 

''ThaIt a sum not exceeding 
Rs. 18,24,24,000 be ,granted to the 
President, on account, for OT to-
wards defraying the eharges during 
the year ending on the 31st day 
of March, 1965, in respect of 
'Grants-in-aid to State and Union 
Territory Governments· ... 

Genera! Discussion 

DEMAND No, 34-MIscELLANEOlJS AIJ-
JlJSTMENTS BETWEEN THE CENTRAL 
AND STATE AND UNION TERRITORY 
GOVERNMENTS 

''Tha.t a sum not exceedina 
Rs. 2,35,000 be granted to the 
President, on account, for or to. 
wards defraying the charges during 
the year ending on the 31st day 
of March, 1965, in respect of 
'Miscellaneous Adjustments bet-
ween the Central and State and" 
Union Territory Governments·, .. 
'Forest'." 

DEMAND No. 35-PRE-PARTITION 
PAYMENTS 

"That a sum not exceeding 
Rs. 1,24,000 be granted to the 
President, on account, for or to-
wards defraying the charges duriJIg 
the year ending on the 31st day 
of March, 1965, in respect of 
'Pre-partition Payments'." 

DEMAND No. 36-MINISTRY OF FOOD' 
AND AGRIClJLTURE 

''That a sum not exceeding 
Rs. 7,07,000 be granted to the 
President, on account, for OT to-
wards defraying the charges during 
the year ending on the 31st day 
of March, 1965, in respect of 
'M!,nistry at Food- and Agricul-
ture'." 

DEMAND No. 37-AGRIClJLTURE 

''Tha,t a sum not exceeding 
Rs_ 36,37,000 be granted to the 
President, on account, for OT tn-
wards defraying the charges during 
the year ending on the 31st day 
of March, 1965, in respect of 
'Agriculture'." 

DEMAND No. 38--AGllIClJLTlJRAL 
REsEARCH 

''That a sum not exceeding 
Rs. 56,20,000 be granted to the 
President, on account, for or to-
wards defraying the chaTges during 
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the year ending on the 31st day 
of March. 1965. in respect of 
'Agricultural Research· ... 

DEMAND No. 39-AmMAL HUSBANDRY 

"Thait a swn not exceeding 
Rs. 9,41,000 be granted to the 
President, on account, for or to-
wards defraying the charges during 
the year ending on the 31st day 
of March, 1965, in respect of 
'Animal Husbandry· ... 

DEMAND No. 40-FoREST 

.'ThaJt a swn not exceeding 
Rs. 10.41.000 be granted to the 
Pre!tident, on account, for or tn-
wards defraying the charges during 
the year ending on the 31st day 
of March, 1965, in respect of 
'forest'." 

DEMAND No. 41-OTHER REVENUE Ex-
PENDITURE OF THE MINISTRY OF FOOD 
AND AGRICULTURE 

"That a swn not exceeding 
Rs. 1,55,32,000 be granted to the 
President, on account, for or to-
wards defraying the charges duri;n.g 
the year ending on the 31st day 
of March, 1965, in respect of 
'Other Revenue Expenditure of 
the Ministry of Food and Agricul-
ture'." 

'DEMAND No. 42----MINISTRY OF HEALTH 

''That a swn not exceeding 
Rs. 1,90,000 be granted to the 
P~  on account, for or to-
wards defraying the charges during 
the year endinl( on the 31st day 
of March, 1965. in respect ot 
'Ministry of Health· ... 

"I)EJ\IAND No. 43-MEDICAL AND PuBLIc 
HEALTH 

'-rhat a sum not exceeding 
Rs. 1,03,93,000 be granted to the 
President, on account, for or to-
wards defraying the charges during 
the year endinl( on the 31st day 
ot March, 1965. in 'respect of 
'"Medical and Public Health'." 

DEMAND No. 44-OTHER REvENUE Ex-
PENDITURE OF THE MINIsTRY or 
HEALTH 

''Thlllt a sum not exceeding 
Rs. 7,93,000 be granted to the 
President, on account, for or to-
wards defraying the charges during 
the year ending on the 31st day 
of March, 1965, in respect of 
'Other Revenue Expenditure of 
the Ministry of Health· ... 

DEMAND No. 45---MINISTRY OF HOME 
AFFAIRS 

·'Tha.t a swn not exceeding 
Rs. 37,78,000 be granted to the 
President, on account, for or to-
wards defraying the charges during 
the year ending on the 31st day 
of March, 1965, in respect of 
'Ministry of Hoine Affairs':" 

DEMAND No. 4~ I  

"ThaJt a swn not exceeding 
Rs. 3,82.000 be granted to the 
Pres-ident, on account, for or to-
wards defraying the charges during 
the year ending on the 31st day 
of March, 1965, in respect ot 
·Cabinet· ... 

DEMAND No. 47-ZoNAL COUNCItB 

"That a sum not ~ 

Rs. 11,000 be granted to the 
President, on account, for or to-
wards defraying the charges during 
the year ending on the 31st day 
of March, 1965, in respect ot 
'Zonal Councils· ... 

DEMAND No. 48-ADMINISTRATIOII' or 
JUSTICE 

"TbaJt a sum not exceedm, 
Rs. 26,000 be granted to the 
Pre..<oident, on account, for or to-
wards d.efraying the charges durillllf 
the year ending on the 31st day 
of March, 1965, in respect of 
'Administration of Justice'." 
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DEMAND No. 49-POLlCE 

"That a sum not exceedina 
Rs. 1.21,99,000 be granted to the 
PrCl.ilidenot.. on account. for or to-
wards defraying the charges durillg 
the year ending on the 31st day 
of March. 1965. in respect of 
"Police'." 

DEMAND No. 5O-CENsuS 

'''1''hia.t a wm not exceeding 
-Rs. 11.38,000 be granted to the 
President, on account, for OT to-
:wards defraying the charges durillg 
-the year ending on the 31st day 
-of March, 1965, in respect of 
"Census'," 

DEMAND No. 51-STATISTICS 

"That a sum not exceeding 
Rs. 19,17,000 be granted to the 
President, on acount, for OT to-
wards defraying the charges durilllg 
the year ending on the 31st day 
of March, 1965, in respect of 
·Statistics· ... 

DEMAND No. 52--PiuVY PURSES Alm 
,ALLOWANCES OF INDIAN RULERS 

"That a sum not exceeding 
Rs. 28,000 be granted to the 
President, on account. fOT or to-
'Wards defraying the charges duriJlg 
the year ending on the 31st day 
of March, 1965, in respect of 
'Privy Purses and Allowances of 
1ndian Rulers'." 

DEMAND No. 53-DELHI 

"That a sum not exceeding 
Rs. 1,78.72.000 be granted to the 
President, on account. fOT OT to-
'Wards defraying the charges durilllg 
the year ending on the 31st day 
of March. 1965, in respect of 
~ h ." 

DEMAND No. 54-ANDAMAN AND 
NICOBAR ISLANDS 

,.'Th.a.t a sum not exceedinJl( 
Rs. 27,19.000 be granted to the 

~ 94 - . 

President. on account, for or to-
wards defraying the charges durinB 
tht, year c-nding on the 31st day 
of March, 1965, in respect of 
'Anodaman and Nicobar Islands· ... 

DEMAND No. ~ I . MINICOT 
AND AMINDM ISLANDS 

'''l'bM a sum not exceeding 
Rs. 3.96.000 be granted to the 
President, 01' account. for or to-
wards defraying the charges durillg 
the year ending on the 31st day 
of March. 1965. in respect of 
'Laccadive. Minicoy and 1A:m1n-
divi Islands'." 

DEMAND No. 56--OTHER REVENUE BK-
PENDITURE OF THE MINlli1'RY OF Ho ... 
AFFAIRS 

"That a sum not exceeding 
Rs. 22.95,000 be granted to the 
President. on account, for or to-
ward3 defraying the chargeg during 
the year ending on the 31st day 
of Ma.rch, 1965, in re!'>pect of 
'Other Revenue Expenditure of 
the Ministry of Home Affairs'." 

DEMAND No. 57-MINISTRY OF INDUSTRY 

'''l'hM a sum not exceeding-
Rs. 3,12.000 be granted to the 
President. on account, for or to-
ward3 defraying the charges d urilllg 
the year ending on the 31st day 
of March. 1965. in respect of 
'Ministry of Industry· ... 

DEMAND No. 58-INDUSTRIES 

"That a sum not exccedin, 
Rs. 1,54,36.000 be granted to the 
President, on account, for or to.-
wards defraying the charges durilll, 
the yea.r ending on the 31st day 
of March. 1965. in respect at 
'Industrhls'. " 

DZMAND No. 59-SALT 

''That a sum not exceeding 
Rs. 4.67.000 be granted to the 
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President. on account. for or to-
wards defraying the chargllt; dudng 
the year ending on the 31st day 
of 'March, 1965. in respect of 
·SaIt· ... 

DBl\IA.ND No. 60-0THER REVENUE Ex-
PDDITURE OF THE MlNISTRY OF IN-
Dt1I1TRY 

"That a sum not exceeding 
Rs. 2,49,000 be granted to the 
President, on account, for or to-
wards defraying the charges during 
the year ending on the 31st day 
of March, 1965. in respect of 
·Other Revenue Expenditure of 
the Ministry of Industry' ... 

DEMAND No. 61-MINISTRY OF INFOR-
MATION AND BROADCASTING 

"That a sum not exceeding 
Rs. 1,30.000 be granted to the 
President, on account, for or to-
wards defraying the charges during 
the year ending on the 31st day 
of March, 1965, in respect of 
'Ministry of Information and 
Broadcasting' ." 

DEMAND No. 62-BROADCASTING 

'''1'hlIlt a sum not exceeding 
Rs. 49,26,000 be granted to the 
President, on account, for or to-
wards defraying the charges during 
the year ending on the 31st day 
of March, 1965, in respect of 
'BroadcaSiting'. " 

DEMAND No. 63-0THER REVENUE Ex-
PENDITURE OF THE MINISTRY OF IN-
FORMATION AND BROADCASTING 

''That a sum not exceeding 
Rs. 38,38,000 be granted to the 
President, on account, for ur to-
wllrds defraying the charges durillg 
the year ending on the 31st day 
of March, 1965, in respect of 
'Other Revenue Expenditure of 
the Ministry of Information and 
Broadcasting' ." 

on Account 1964-65 
DEMAND No. 64-MINISTRY OF INTJ:Il-

NATIONAL TRADE 

"That a sum not exceeding 
Rs. 2,77,000 be granted to the 
President, on account, for or to-
wards defraying the charges durq 
the year ending on the 31st day 
of March, 1965, in respect of 
'Ministry of International Trade'.-

DEMAND No. 65-FoREIGN TRADZ 

"That a sum not exceedine 
Rs. 77,78,000 be granted to the-
President, on account, for or to-
WIlrds defraying the charges durq 
the year ending on the 31st day 
of March, 1965, in respect of· 
'Foreign Trade'." 

DEMAND No. 66-0THER REVENUE Elt-
PENDITURE OF THE MINISTRY OF INTER-
NATIONAL TRADE 

"That a sum not exceeding 
Rs. 26,63,000 be granted to the 
President, on account, for or to-
wards defraying the charges durq 
the year ending on the 31st day 
of March, 1965, in respect of 
'Other Revenue Expenditure of 
the Ministry of International 
Trade'." 

DEMAND No. 67-MINISTRY OF IRRIGA-
TION AND POWER 

''Tha·t a sum not exceeding 
Rs. 2,15,000 be granted to the 
President, on account, jor or to-
wards defraying the chargeg duriog 
the year ending on the 31st day 
of March, 1965, in respect of 
'Ministry of Irrigation and 
Power'.'" 

DEMAND No, 6S-MULTIPURPOSE RiVI8 
.sCHEMES 

"That a sum not exceeding 
Rs. 16,00,000 be .granted to the 
President, on account. for or to-
wards defraying the chargeg duril1tf 
the year ending on the 31st day 
of March, 1965, in respect 01 
'Multipurpose River Schemes",-
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DEMAND No. 69-0THER REVENUE Ex-
PENDITURE OF THE MINISTRY OF IRlII-
CATION AND POWER 

"That a sum not exceeding 
Rs. 75,11,000 be granted to the 
President, on account, for or to-
wards defraying the charges durilng 
the year ending on the 31st day 
of March, 1965, in respect at 
'Other Revenue Expenditure of 
the Ministry of Irrigation and 
Power'." 

DEMAND No. 70--MINISTRY OF LABOUR 
AND EMPLOYMENT 

"Tha,t a sum not exceeding 
Rs. 2,46,000 be granted to the 
President, on account, for or to-
wards defraying the charges during 
the year ending; on the 31st day 
of March, 1965, in ""respect at 
'Ministry at Labour and Employ-
ment'." 

DEMAND No. 71---CHIEF INSPECTORS OF 
MINES 

"That a sum not exceeding 
Rs. 2,90.000 be granted to the 
President, on account, for or to-
wards defraying the charges durillllg 
the year ending on tbe '31st day 
of March, 1965, in respect of 
'Chief Inspectors of Mines'." 

DEMAND No. 72--LABOUR AND 
EMPLOYMENT 

"That a sum not exceeding 
Rs. 94,00,000 be granted to the 
President, on account, for or to-
wards defraying the charges durilng 
the year ending on the 31st day 
of March, 1965, in respect of 
'Labour and Employment'." 

DEMAND No. 73-0THER REVENUE Ex-
PENDITURE OF THE MINISTRY OP 
LABOUR AND EMPLOYMENT 

"That a sum not exceeding 
Rs. 1,24,000 be granted to the 
President, on account, for or to-
wards defrayim.g the charges dur-

on Account 1964-65 
ing the year ending on the 31st 
day of March, 1965, in respect of 
'Other Revenue Expenditure of 
the Ministry of Labour and Em-
ployment'." 

DEMAND No. 74-MINISTRY OF LAw 

"That a sum ~ eXceeding 
Rs. 3,84,000 be granted to the 
President, on account, for or to-
wards defraying the charges dur-
ing the year ending on the 31st 
day of March, 1965, in respect oJ: 
'Ministry of Law'." 

DEMAND No. 75-ELECTJONS 

''That a sum not exceeding 
Rs. 7,16,000 be granted to tl1e 
President, on account, for or to-
wards defraying the charges dur-
ing the year ending on the 313t 
aay of March, 1965, in respl.',ct 01 
'Elections'." 

DEMAND No. 76-OTHER REVENUE Ex-
PENDITURE OF THE MINISTRY OF LAw 

''That a sum not exceeding 
Rs. 18,000 be granted to the 
President, on account, for or to-
wards defraying the charges dur-
ing the year ending on the 31st 
day of March, 1965, in respect of 
'Other Revenue Expenditure of 
the Ministry of Law'." 

DEMAND No. 77-MmrSTRY ~  PETRo-
LEUM AND CHEMICALS 

''That a sum not exceeding 
Rs. 1,47,000 be granted to the 
President, on account, for or to-
wards defraying the charges dur-
ing the year ending on the 31st 
day of March, 1965, in rl.'Spect of 
'Ministry at Petroleum and Che-
micals'," 

DEMAND No. 78-0THER REvENUE Ex-
PENDITUl!E OF THE MINISTRY OF PEr-
ROLEUM AND CHEMICALS 

''That a sum not exceeding 
Rs. 7,92,000 be granted to the 
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President. on account. for Or to-
wards defralling the charges dur-
ing the year ending on the 31st 
day of March. 1965. in ~.  01 
'Other Revenue Expenditure of 
the Ministry of Petroleum and 
Chemicals· ... 

DEMAND No. 79--MINISTRY OF STEEL, 
MINES AND HEAVY ENGrNEERING 

'"'!'hat a sum I1IOt exceeding 
Ba. 8,43,000 be granted to the 
Preaid8lt, on account, for or to-
wards defralling the charges dur-
ing the year ending on the 31st 
day of March, 1965, in respect of 
'Ministry of Steel, Mines and 
Heavy Ibgineering· ... 

DEMAND No. 8O-GEOLOGICAL SURVEY 

''That a sum not eXceeding 
Rs. 29,53,000 be granted to the 
President, on account, for or to-
wards defralling the charges dur-
ing the year ending on the 31st 
day of March. 1965. in respeCj. of 
'Geological Survey'." 

DEMAND No. 81-0THER REVENUE Ex-
PENDITURE OF THE MINISTRY OF STEEL, 

MINEs AND HEAVY ENGrNEERING 

"That a sum not exceeding 
Rs. 3.19,40.000 be granted to the 
President. on account, for or to-
a ~ defralling the charges dur-

ing the year ending on the 31st 
day of March, 1965. in ~  o! 
'Other Revenue Expenditure of 
the Ministry of Steel. Mines and 
Heavy Engineering'." 

DEMAND No. 82-MINISTRY OF TaANS-
PORT 

"That a sum not exceeding 
Rs. 8.85.000 be granted to the 
President, on account, for or to-
wards defralling the ~ha  dur-
ing the year endlng on the 31st 
day of March. 1965. in re!!peCt of 
'Miniatry ot Transport' ... 

on Account 1964-65 
DEMAND No. 83-METEOROLOGY 

"That a sum not eXCeedin, 
Rs. 22,34.000 be granted to the 
President, on account, for or to-
wards defralling the charges dur-
ing the year ending on the 31st 
day of March, 1965, in respect c.f 
'Meteorology' ." 

DEMAND No. 84--CENTRAL RoAD FUND 

"That a sum not exceeding 
Rs. 36,71,000 be granted to the 
President, on account, for or to-
wards defralling the charges dur-
ing the year ending on the 31st 
day of March, 1965, in respect of 
'Central Road FWld· ... 

DEMAND No. - I I ~1 
(INCLUDING NATIONAL HIGHWAYS) 

"That a sum not exceeriing 
Rs. 63,86.000 be granted to the 
President. on account, for or to-
wards defraying the charges dur-
ing the year ending on the 31st 
day of March, 1965, in respect of 
'Communications (including Na-
tional Highways) .... 

DEMAND No. 86--MERCANTILE MAIUNII 

"That a sum not exceedi:1g 
Rs. 10,79,000 be granted to the 
President, on account, for or to-
wards defraying the charges dur-
ing the Year ending on the 31st 
day of March, 1965, in ~  ot 
'Mercantile Marine' ... 

DEMAND No. 87-LIGHTHOUSES AND 
LIGHTSHIPS 

''That a sum not exceedin, 
Rs. 9,11,000 be granted to the 
President. on account, for or to-
wards defraying the charges dur-
tng the year endin·g on the 31st 
day of March, 1965, in ~  01 
'Lighthouses and Lightships· ... 

DZMA:sD No. 88-AVIA'l'ION 

''That a sum not exceeding 
Rs. 58,68.000 be granted to the 



4705 Demands PHALGUNA 20. 1885 (SAKA) FOf' Grants 4706 

President, on account, for 01' to-
WClTds detmying the charges dur-
ing the year ending on the 31st 
day of March. 1965. in respect of 
·Aviation· ... 

DEMAND No. 89--0THER REvENUE Ex-
PENDITURE OF THE MINISTRY OF 

TRANSPORT 

"That a sum not exceeding 
Rs. 25.61.000 be granted to the 
President. on account, for or to-
waTds defTaying the charges dur-
ing the year ending on the 31st 
day of March. 1965. in respect of 
'Other Revenue Expenditure of 
the Ministry of Transport· ... 

DEMAND No. 90-MINISTRY OF WORKS, 

HOUSING AND REHABILITATION 

''That a sum not exceeding 
Rs. 3.89.000 be granted to the 
President, on account, for or to-
a .~ defraying the charges dur-
ing the year ending on the 31st 
day of March. 1965. in respect of 
'Ministry O!f Works, Housing and 
Rehabilitation'." 

DEMAND No. 91-PuBLIC WORKS 

''That a sum not eJ(CeE!CiiD1 
Rs. 2.81,68,000 be granted to t.':Ie 
President, on account, fOT or to-
wards defraying the charges dur-
ing the year ending on the 31st 
day of March, 1965. in respect of 
'Public Works· ... 

DEMAND No. 92--STATIONERY AND 

PImrrrNG 

'"!'hal a sum not exceeding 
Rs. 96,22,000 be granted to the 
Pres:d .. ,,,t, on. ()('('ount, fOT OT to-
WGTd< r!p!rwY;lla fhe charges dur-
ing thp Yf'ar ending on the 31st 
dllY of March, 1965, in respect of 
'Stat.ion('l'y and Printing'." 

DEMANII No. 93-ExpENDITURE ON 

rnSPLACEn PRRSONS 

"That n SU'Yl not eXceedin. 
Rs, 70,44,(11)1) be granted to the 
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President, on account, fOT OT to-
wards dejTaying the charges dur-
ing the year endin'g on the 31st 
day of March. 1955, in respect of 
'Expenditure on Displaced Per-
sons'." 

DEMAND No. 94--OTHER REvENUE Ex-
l'E.iDITURE OF THE MINISTRY OP 

WOHKS, HOUSING AND REHABILITATION 

'"!'hat a sum not exceeding 
Rs. 7,55,000 be granted to the 
President. on account, fOT OT to-
wards defraying the charges dur-
ing the year end'ng on the 31st 
day of March, 1965. in respect of 
'Other Revenue Expenditure of 
the Ministry of Works. Housing 
and Rehabilitation· ... 

DEMAND No. 95-DEPARTMENT OF ATO-

MIC ENERGY 

''That a sum IlIOt exceeding 
Rs. 1.61,000 be granted to the 
President. on account, tOT or to-
wards defraying the charges dur-
ing the year end'n,g on the 31st 
day of March. 1965. in respect of 
'Department of Atomic Energy'," 

DEMAND No. 96-AToMIC ENERGY RE-
SEARCH 

"That a sum not exceeding 
Rs. 83.11,000 bc granted to the 
President. em aCCOUllt, for or to-
wards defraying the charges dur-
ing the year ending on the 31st 
day of March. 1965. in respect of 
'Atomic Energy Research· ... 

DEMAND No. 97-DEPARTMENT OF PAR-

LIAMENTARY AF,'AIRS 

"That a sum not exceeding 
Rs. 30.000 be grantC'c\ to the 
President, on account, fOT or to-
wards defraying tAle chargt.'S duro 
ing the year ending on the 1~  

day O!f March, 1965, in respect of 
'Department of Parliamentary 
~ .  
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l>EMAlm No. 9~ P  01' POSTS 
AND TELl:GRAPIIS 

"That a awn not eXceeding 
Rs. 82.000 be granted to the 
President, on account, for or to-
wards defralling the charges dur-
ing the year ending on the 31st 
day of March, 1965. in respect of 
'Department of Pasts and Tele-
graphs'." 

DEMAND No. 99-0VERsEAS COMMUNI-
CATIONS SERVICES 

"That a swn not exceeding 
Rs. 13,23,000 be granted to the 
President, on account, for or to-
wards defralling the charges dur-
ing the year ending on the 31st 
day of March, 1965, in respect of 
'Oversea; Communications Ser-
vices'." 

DEMAND No. 100-POSTS AND T!:LE-
GHAPHS (WORKING EXPENSES) 

"That a sum :1ot eXceed:!lt; 
Rs. 10,31,43,000 be granted to the 
President, on account, for or to-
wards defraying the charges dur-
ing the year ending on the 31st 
day of March, 1965, in respect of 
'Post;; and Telegraphs (Worlting 
Expenses) '." 

DEMAND No. lOl-POSTS AND TELE-
GRAPHS DIVIDEND 1r0 GENERAL REVE-
NUES AND ApPROPRIATIONS "TO RE-
SERVE FUNDS 

"That a sum not exceeding 
Rs. 1,00,90,000 be granted to the 
President, on account, jor or to-
wards defralling the charges dur-
ing the year ending on the 31st 
day of March, 1965, in respect of 
'Posts and Telegraphs Dividend to 
General Revenues and Appropria-
tion to Reserve Funds· ... 

DEMAND No. 102--OTBER REVENuE Ex-
PENDITURE OF TIn: DEPARTMENT OF 

PoSTS AND TELEaRA.PHB 

"That a sum not eXceeding 
Rs. 2.21.000 be granted to the 

on Account 1964-65 
President, on account, for or to-
wards defra'lling the charges dur-
ing the year ending on the 31st 
day of March. 1965. in respect of 
'Other Revenue Expenditure of 
the Department of Posts and 
Telegraphs· ... 

DEMAND No. 103-DEPARTMENT 01' 
SUPPLY 

"That a swn not exceeding 
Rs. 4,29,000 be granted to the 
President. on account, for or to-
wards defraying the charges dur-
ing the year ending on the 31st 
day of March, 1965, in respect of 
'Department of Supply' ... 

DEMAND No. 104-SuPPLlES AND DIs-
POSALS 

"Tha t a sum not exceeding 
Rs. 29,48,000 be granted to the 
President, on account, for or to-
wards defraying the charges dur-
ing the year ending on thp 31st 
day of March, 1965, in respect of 
'Supplies and Disposals'." 

DEMAND No. I~ -  REVENUE Ex-
PENDInTRE OF THE DEPARTMENT OF 
SUPPLY 

"That a swn not exceeding 
Rs. 87,000 be granted to the 
President. on account, for or to-
wards defraying the charges dur-
ing the year ending OIl the 31st 
day of March. 1965, in respect of 
'Other Revenue Expenditure of 
the Department of Supply· ... 

DEMAND No. IDS-DEPARTMENT 01' 
TEcHNICAL DEVELOPMENT 

"That a swn not exceeding 
Rs. 26,000 be granted to the 
President, on account, for or to-
wards defraying the charges dur-
ing the year ending on the 31st 
day of Ma.rch, 1965, in respect al 
'Department of Technical Deve-
lopment'." 
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DaIAND No. 107---O'1'HER REVENU8 Ex- 'Secretaria' of the Vice-Praai. 
I'ZNDlTURIi OF THE DzpARTMENT OJ' 
Tl:iCHNICAL DEvELoPMENT 

"That a sum not exceeding 
Rs. 3,71,000 be granted to the 
President, on account, for or to-
wards defraying the charges dur-
-Ing the year ending on the 31st 
day of March, 1965, in respect of 
'Other Revenue Expenditure at 
the Department at Technical 
Development'." 

DEMAND No. 10B-LoK SABHA 

"That a swn not exceeding 
Rs. 8,84,000 be granted to the 
President. on account, for or to-
wards defraying the charges dur-
ing the year ending on the 31st 
day of March, 1965, in respect at 
'!.ok Sabha'." 

DEMAND No. l09-0THER REVENUE Ex-
PENDITURE OF LOK SAmIA 

"That a 
Rs. 45,000 

sum not exceeding 
be granted to the 

President. on account, for or to-
wards defraying the charges dur-
ing the year ending on the 31st 
day of March, 1965, in respect of 
'Other Revenue Expenditure of 

.Lok Sabha'." 

DEMAND No. 110-RAJYA SABHA 

"Th at a sum not exceeding 
Rs. 3,77,000 be granted to the 
President. on account, for or to-
wards defraying the charges dur-
ing the year ending on the 31st 
day of March, 1965, in respect of 
'Rajya Sabha· ... 

'DEMAND No. Ill-SECRETARIAT OF THE 
VICE-PRESIDENT 

"That a sum not exceeding 
Rs. 18,000 be granted to the 
President, on account, for or to-
wards defraying the charges dur-
ing the year ending on the 31st 

-day of MarCh. 11165. in respect of 

deni· ... 

DEMAND No. 112--CAPITAL OUTLAY or 
THE MINIsTRY OF COMMUNITY DEVII-
LOPMENT AND CO-OPERATION 

"That a sum not exceeding 
Rs. 1.17,000 be granted to the 
President, on account, for or to-
wards defrAying the charges dur-
ing the year endin'g on the 31st 
day of MarCh. 1965. in respect Qf 
'Capital Outlay of the Ministry of 
Community Development and C0-
operation· ... 

DEMAND No. 113-DEFENC£ CM!lTAL 
OUTLAY 

"That a sum not exceeding 
Rs. 11,74,58,000 be granted to the 
President, on account, for or to-
wards defraying the charges dur-
ing the Year ending on the 31st 
day of March, 1965, in respect of 
'DefenCe Capital Outlay'." 

DEMAND No. 114-CAPITAL OUTLAY OF 
THE MINISTRY OF EDUCATION 

"That a sum not exceeding 
Rs. 46,67,000 be granted to the 
President, on account, for or to-
wards defraying the charges dur-
ing the year ending on the 31st 
day of March, 1965, in respect of 
'Capital Outlay of the Ministry of 
Education'." 

DEMAND No. l1l>-CAPITAL OUTLA'I' or 
THE MINISTRY OF EXTERNAL AFr.lD1S 

"That a sum not exceeding 
Rs. 13,75,000 be granted to the 
President, on account, for or fo-
wards defraying the Charges dur-
ing the year ending on the 31st 
day of MarCh. 1965. in respect of 
'Capital Outlay of the MInistry of 
External AffaJrs·." 

DEMAND No. 118-CAPITAL OUTLAY 0-
TIDI INDIA SEcURITY PRESS 

"That a sum not exceeding 
RB. 1,63.000 be granted to the 
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.,resident, on account, for or to-
tDards defraying the charges dur-
ing the year ending on the 31st 
d.a¥ of March. 1965. in respect of 
'Capital Outlay on the India Secu-
ri'ty Press'." 

DEMAND No. 117-CAPI'l'AL Otm.Ay OJl' 
CURRENCY AND COINAGB 

carhat a sum not ~  

Its. 96.73.000 be granted to the 
President. on account, for or to-
ward. defraying the charges dur-
fng the year end'ng on the 31st 
day of March, 1965, in respect of 
'Capita) Outlay On Currency and 
Coinage· ... 

n.MAND No. 118-CAl'TrAL OUTLAy ON 

MINTS 

carhat a sum not exceeding 
Bs. 2,76,000 be granted to the 
Presid.,nt on account, for or to-
tDards defraying the ha ~  dur-
ing the year ending on the 31st 
day of March, 1965. in respect of 
~a a  Outlay on Minlq'," 

DJlMAND No. 119-CAPITAL OUTLAY 0" 

KOLAR GOY.I> MINrs 

'"That a sum not exceeding 
~. 11.71,000 be granted to the 
"'residccnt on account. for or to-
wards defraying th" ('ha-gcs elur-
ing the year eno'ng on the 31st 
day of March, 1965. in rellpect of 
'Capitf!l Outlay on Kolar Gold 
Mines'," 

~ " No. 12O--COMMUTED VALtJ!. 

PENSIONS 

"That a sum not exceedine; 
Rs. 10,32,000 be granted to the 
Presid('nt. on account, for or to-
tD4Tds defralling the charges dur-
~  the yee.r end,'ng on the 31st 
day of March. 1965. in respect of 
~  Value P ~ ." 
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DEMAND No. 121--OnmR CAPITAL OV't-
LAY OF THE MlNIs'I'RY 01' FINANCII 

"That a sum not exceeding 
Rs. 14,85,62,000 be granted to the 
President, on account, for or to-
wards defraying the charges dur-
ing the year endmg on the 31st 
day of March, 1965. in respect of 
Other Capital Outlay of the Min-
istry of Finance· ... 

DEMAND No. 122-CAPTrAL OUTLAY ON 

GRANTS TO STATE AND UNION TERRI 
TORY GOVERNMENTS FOR D£VELOP-

MENT 

''That a sum not exceeding 
Rs. 2,35,17,000 he granted to the 
President on account, for or to-
wards defraying the charges dur-
ing the year end'ng on the 31st 
day of March. 1965, in respect ot 
'Capital Outlay on Grants to State 
and Union Territory Governments 
for Development· ... 

DEMAND No. 123-LoANS AND ADVANCJ:S 

BY THE CENTRAL GOVERNMENT 

"That a sum not exceeding 
Rs. 26.17,73.000 be granted to the 
Prcsid"'nt. on account, for or to-
wllrd .• deJraying the charges dur-
ing the I ~  I'nd'ng 0'1 thc 31st 
day of March, 1965, in respect of' 
'Loans and Arl\'.nccs by the Cen-
tral GOvcl·nment· ... 

~  No. 124-CAPITAL OUTLAy OK' 

FORESTS 

"That a sum not exceeding 
Rs. 16.000 be granted to the 
Pres'dpnt on (1f'('Ollnt, for or to-
wards d<'!rnll'nq the charges dur-
ing thf' yf''1r end'of( ~ thp 31st 
day of M,rrh, 1965, in respf'ct of 
'Capibl ~  on F.'TcstS·,'· 

DT.M·\ND No. 1~ P "  Ot" Foon-
.~  

"That. a '11'l1 not I ~ .. ~ "  

RI!. 31,34 ~  hI' I',·,,,t,·<1 '0 the· 



4713 Demand. PHALGUNiA 20, 1885 (SAKA) For Grants 4714: 
Oft Account 1964-65 

President. on account, for or to-
wards defraying the charges dur-
ing the year ending on the 31st 
day of March. 1965. in respect of 
'Purchase of Foodgrains· ... 

DEMAND No. 126-Onmt CAPITAL OUT-
LAY OF THE MINISTRY OF FOOD AND 
AGRICULTURE 

"That a sum not exceeding 
Rs. 6.14.00.000 be granted to the 
President. on account. for or to-
wards defraying the charges dur-
ing the year ending on the 31st 
day of March. 1965. in respect of 
'Other Capital outlay of the 
Ministry of Food and Agricul-
ture'." 

DEMAND No. 127-CAPITAL OUTLAY OJ' 
MnnSTRY OF HEALTH 

"That a sum not exceeding 
Rs. 90.30.000 be granted to the 
President. on account, fOT OT to-
wards defraying the charges dur-
ing the year ending on the 31st 
day of March. 1985. in respect of 
'Capital Outlay of the Mini6try of 
Health· ... 

DEMAND No. 128--CAprrAL OU"ILAY OJ' 
THE MINISTRY OF HOME AFFAms 

"That a sum DOt exceeding 
Rs. 6.31,000 be granted to the 
President. on account, fOT OT to-
wards defraying the charges dur-
ing the year ending on the 31st 
day of March. 1965. in respect of 
'Cap;tal Outlay of the Ministry of 
Home Affairs· ... 

DEMAND No. 129--CAPlTAL OUTLAY OF 
THE MINIsTRY OF INDUSTRY 

'"1'hat a sum not exceeding 
Rs. 26.03.000 be granted to the 
President. on account. fOT OT to-
wards defraying the charges dur-
ing the year ending on the 31st 
day of Mart'h. 1965. In respect of 
'Capihl Outlay of the Ministry of 
IndwrtrT." 

DEMAND No. 130--CAPITAL OUTLAY OF' 
THE MINISTRY OF INFORMATION AND" 
BROADCASTING 

'That a sum not exceediDC' 
Rs. 17.56.000 be granted to tlhe, 
President. on account, for OT to-
wards defraying the charges dur-
ing the year ending on the 31st 
day of March, 1965. in respect of 
'Capital Outlay of the Ministry of 
Information and Broadcasting· ... 

DEMAND No. 131-CAPITAL OUTLAY OF' 
THE MINISTRY OF INTERNATIONAL 

TRADE 

"That a sum not exceeding 
Rs, 5,00.000 be granted to the, 
President, on account. for or to-
wards defraying the charges dur-
ing the year end;ng on the 31st 
day of March. 1965. in respect of 
'Capital Outlay of the Ministry of ' 
International Trade· ... 

DEMAND No. 132--CAPITAt. OUTLAY ON', 
MULTI-PURPOSE RIVER ScHEMES 

'"!'hat a sum not exceeding 
Rs. 87.89.000 be granted to the 
President. on account, fOT 01' to-
wards defraying the charges dur-
ing the year end'ng on the 31st 
day of Mar('h. 1965. in ~ ~  of 
'Capital Outlay On Multipurpose 
River Schemes'." 

DEMAND No. 133-0TlIER CAPITAL OUT-
LAY OF THE MINISTRY OF IRRIGATION 
AND POWER 

'"!'hat. ... !lOt exceedi!'1 rl 

Rs 77.89.000 be granted to the 
P ~ . on ac<'ount. for or to-
tD4rds de/Ta'lli-ng the charges dur-
ing the year end;ng on the 31st 
day of March. 196!!. in respect of ' 
'Other Capital Outlay of the Mi-
nistry lid Irrigation and Power· ... 
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.;DEMAND No. 134-CAPlTAL OUTLAY OF 
THE MINIsTRY OF LABOUR AND EM-
PLOYMENT 

'"l'hat a sum not exceeding 
Rs. 31,000 be granted to the 
President, on account, for or to-
wards defraying the charges dur-
ing the year ending on the 31st 
day of March, 1965, in re-;pect of 
'Capita1 Outlay of the Ministry of 
Labour alld Employment'." 

- DEMAND No. 135---CAPrTAL OUTLAY OF 
THE MINISTRY OF PI: ~  AND 
CHEMICALS 

"That a sum not exceeding 
Rs. 4.29,45,000 be granted to the 
President, on account, faT or to-
wards defraying the charges dur-
ing the year end'ng on the 31st 
day of March, 1965, in rpspect of 
'Capital Outlay of the Ministry of 
Petroleum and Chemicals'." 

DEMAND No. 13tl-CAPITAL Ot:TLAY OF 
THE MINISTRY OF STEEL, MINES AND 
HEA vy ENGINEERING 

''That a sum not exceeding 
Rs. 11,48,90,000 be granted to the 
President, on account, for or to-
wards defraying the charges dur-
ing the year end'ng on the 31st 
day of March, 1965, in respect of 
'Capital Outlay of the Ministry of 
Steel, Mines aKld Heavy Engineer<-
ing'." 

'DEMAND No. 137-CAPITAL OUTLAY ON 
RoADS 

"That a sum not exceeding 
Rs. 4.97,58,000 be granted to the 
President. on account, for CYr to-
wards defraying the charges dur-

I ing the year ending on the 31st 

on Account 1964-65 
day of March, 1965, in respect of 
'Capital Outlay on Roads'." 

DEMAND No, 138--CAPITAL OUTLAY ON 
PORTS 

"That a sum not exceeding 
Rs. 22,20,000 be granted to the 
President, on account, for CYr to-
wards defraying the charges dur-
ing the year ending on the 31st 
day of March, 1965, in respect of 
'Capital Outlay on Ports'." 

DEMAND No. 139-CAPITAL OUTLAY ON 
CIVIL AVIATION 

"That a sum not exceeding 
Hs. 41,21,000 be granted to the 
President. on account, for or to-
wards defraying the charges dur-
ing the year ending on the 31st 
ciay of March, 1965, in respect of 
'Capital Outlay On Civil Avia-
tion'." 

DEMAND No. 140-0TIIER CAPITAL OUT-
LAy OF THE MINISTny OF TnANSPORT 

''That a sum not exceeding 
Rs. 57.34.000 be granted to the 
President, on account, fOT or to-
wal'ds defraying the charges dur-
ing the year ending On the 31st 
day of March, 1965, in respect of 
'Other Capital Outlay of the Mi-
nistry of Transport'." 

DEMAND No. 141-CAPITAL OUTLAy ON 
PuBLIC WORKS 

''That a sum not exceeding 
Rs. 78,77,000 be granted to the 
President, on account, fOT or to-
wards defraying the charges dur-
ing the year ending on the 31st 
day of March, 1965, in respect of 
'Capital Outlay on Public Works'." 

DEMAND No. 142-DELm: CAPITAL OUT-
OUTLAy 

'"!'ha1l a sum not exceeding 
Rs, 2,05,76,000 be grantBd. to the 
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President. on account, for or to-
wards defra1ling the charges dur-
ing the year ending on the 31st 
day of March. 1965. in respecj; of 
'Delhi Capital Outlay· ... 

. DEMAND No. 143-0THER CAPITAL OUT-
LAY OF THE MINISTRY OF WORKS, 
HOUSING AND REHABILITATION 

''That a sum oot exceeding 
Rs. 71,83,000 be granted to the 
President. on account, for or to-
wards defraying the charges dur-
ing the year ending on the 31st 
day of March. 1965. in respect of 
'Other Capital Outlay Of the Mi-
nistry of Works. Housing and Re-
habilitation'." 

DEMAND No. l44-CAPITAL OUTLAy OF 
Tm: DEPARTMENT 01-' ATOMIC ENERGY 

''That a sum not exceeding 
Rs. 1.65.14.000 be granted to the 
Pre,:id,'nt. on account. faT or to-
w(!rd" defTCIying the charges dur-
ing the year ending on the 31st 
day of March, 1965. in rcgpcct of 
'Capilaj Outlay of the Department 
of Atomic Energy'." 

':DEMAND No. 145-CAPITAL OUTLAY ON 
POSTS AND TELEGIlAPHS (NOT MET 
FROM REVENUES) 

"That a sum not exceeding 
Rs. 3.50.33.000 be granted to the 
President. on account, for or to-
wards defrayin.g the charges dur-
ing the year ending on the 31st 
day of March. 1965. in ~  of 
'Capital Outlay on Posts and Tele-
graphs (Not met from Reve-
nues)· ... 

'DEMAND No. 146-0THER CAPITAL OUT-
LAY OF THE DEPARTMENT OF POSTS 
AND TELEGRAPHS 

"That a sum not exceeding 
Rs. 3.83,000 be granted to the 

I (Vote on Account) 
I Bin 1964 

President. on account, for or to-
wards defrayimg the charges dur-
ing the year ending on the 31st 
day of March, 1965, in respect of 
'Other Capital Outlay of the De-
partment of Posts and Tele-
gTaphs· ... 

APPROPRIATION (VOTE ON 
ACCOUNT) BILL.· 1964 

The Minister of Finance (Shrl T. T. 
Krishnamachari): Sir, ,1 beg to move 
for leave to introduce a Bill to pro-
vide for the withdrawal of certain 
sums from and out of the Cons'olida-
ted Fund of .India for the services of 
a part of the financial year 1964-65. 

Mr. Speaker: The question is: 

"That leave be gTanted to intro-
duce a Bill to provide for the 
withdrawal of ccrtain sums from 
and out of thc Consolidated Fund 
of India for the services of a part 
of thc financial year 1964-65." 

The motion was adopted. 

Shri T. T. Krishnamachari: Sir, I 
introducet the Bill. 

Sir. I beg 1'0 move: t 

"That the Bill to provide for the 
withdrawal of certain sums from 
and out of the Consolidated Fund 
of ,India for the services of a part 
of the financial year 1964-65 be 
taken into c'onsideration." 

Mr. Speaker: The question is: 

"That the Bill to provide for the 
withdrawal of certain sums from 
and out of the Consolidated Fund 
of India for the services of a 
:part 'of the financial year 1964-65 
be taken into consideration." 

The motion was adopted. 

·Published in Gazette of India Extra'ordinary. Part III, section 2, 
dated 10-3-1964. 

t,Introduceci/moved with the recommendation of the President. 
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Mr. Speaker: We will take up the 
clauses. The question is: 

'-rhat clauses 1. 2, 3 and the 
Schedule stand part of the Bill." 

The motion was adopted. 

Clauses 1, 2, 3 and the &hedule were 
added to the Bi!!. 

Shri T. T. Krishnamachari: I move: 

''That the Bill be passed." 

Mr. Speaker: The question is: 

''That the Bill be passed." 

The motion was adopted. 

DEMANDSt FOR SUPPLEMENTARY 
GRANTS (RAILWAYS), 1963-64 

Mr. Speaker: The House will now 
take up discussio:l and voting on the 
Supplementary Demands for Grants 
in respect 'of the Budget (Railways) 
for 1963-64. 

The Deputy Minister in the MiDistry 
Of Railways (Shri Shahnawaz Khan): 
Mr. Speaker, in moving that tne Sup-
plementary Demands for Grants be 
taken into consideration, I may briefly 
refer to wh"t is more fully explain-
ed in the first three pages of the 
b'ClOk or SC111plcmentcIry Demands for 
Grants for Railways 1963-64. 

At the 'very outset, it should be re-
membered that the Supplementary 
Demands aggreg::lte to Rs. 55 crores 
in relation to a total original budget 
grant of about Rs. 1,180 crore.. 
Rs.6· 75 crores out of the Supple-
mentary D(;mands ("<lV!'r illCrCasl'd net 
surplus over the b:.tdgl'ted surplus, 
which is ~ 1  nol additional expen-
diture ~ such but for v:hi"h :;. vote 
is nee"so"",,· ~  it is an amount being 
a ~  to the Developm,!nt 
Fund Ev"n the bahnce of the SUp-

1963-M 
plementary Demands, aggregating to 
Rs. 48' 25 crores, represent a gross 
amount which is what is taken for 
the purpose of securing the vote of the 
Parliament, even though . the net ex-
pend;ture after allowing for credits, is. 
only Rs. 38' 68 crores. The gross bud-
get, for instance, covers freight on 
railway coal and other materials, 
which is balanced 'by credits under' 
difterent Demands. 

An analysis of the Supplementary 
Demands for Grants is as under:-

(i) Aggregate of Revenue Work-
ing Expenses (Supplementary 
Demands Nos. 4 t.o 10)-net 
additional provision asked for 
is Rs. 11' 97 crores, against 
the gross amount of Supple-
mentary Demand 'of Rs. 15' 92 
crores. 

(ii) Aggregate of the Capital 
Budget (covering worklr 
under Supplementary De-
mands Nos. 15 and IS-net 
additional provision of Rs. 
24'79 crores, against the gross. 
budget of Rs. 30:36 crares. 

(iii) iIncreased dividend payment 
W General Revenues (Sup-
plementary Demand No. 12)-. 
l' 92 crores (This is conse-
quential to the revised antici-
pation of "works outlay" ex-
ceeding the original grant). 

It may be explained that R!I. 5' 56 
crores, out of the additional provisi'on 
asked for under Rev('nue Working 
EXipenses, pertain to various items of 
stal! expenditure, including RI, 1 ~ 

crores, which eOVf'TS thf' increased 
dearness allowancf> a ~ 1 .  from 1st 
July 1963 1'0 lower graded staff and ilhe 
increase in city compemfltnry and 
house rent a ~  paJ'ahle from 
1st January 19f14 as a res'llt of re-
vised c1ass'fication of certain cities and' 
towns--thcse b"in!:: -~  de-
velopments A suh;{·,,,lial p',rtion of' 
the' remaining arl.cl'/i·"I,al pwvislon' 

-----------_ .. _ .. __ .-----_.--_. 
tMoved With the recommendation of the President. 
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ukecI for under Revenue Working Ex-
lIenses, is to cover the post-Budget 
developments by way of general taxa-
1ion ('hanges, including increase in the 
rate of Central Sales Tax, which 
-were introduced after the Railway 
Budget for 1963-64 had been presen-
1ed_ These changes include increases 
in the prices of controlled materials 
like coal and steel beyond what had 

"been envisaged in the Budget; these 
:and other materials are utilised in the 
'course of the railways' operation and 
maintenance. 

13.37 lin. 

[MR. DEPUTY-SPEAKER in the Chair] 

Likewise, the cost of the develop-
ment programme of the railways, 
'Covering the works outlay, is affected 
by increase in customs duty 'on a 
variety of imported railway equip-
ments, increase in the Central Sales 
'Tax and increase in the pricc of steel 
and steel equipment, etc. In the 
statement On the economic situation 
made by the Finance Minister in Par-
liament on 16th December 1963 the 
'effect on the Railways' expenditure on 
'account of taxation changes was spe-
ocificall y alluded t'o. 

With these brief introductory re-
'marks, Sir, I commend the Supple-
mentary Demands for Grants to the 
1I0use. 

DEMAND No. 4--WORKING ExPENSES-
ADMINISTRATION 

Mr. Deputy-Speaker: Motion moved: 

'''That a supplementary sum not 
exceeding Rs. 1,83,64,000 be 
granted to the President to defray 
the charges which will come in 
course of payment during the 
year ending the 31st day 'Of 
March, 1964, in respect of 'Work-
.ing Expenses-Administration.''' 

1963-64 
DEMAND No. l>-WORKING ExPENSES-

REPAIRS AND MAINTENANCE 

Mr. Deputy-8peaker: Motion moved: 

''That a supplementary sum not 
exceeding Rs. 4,78,54,000 be 
granted to the President to defray 
the charges which will come in 
cour!le of payment during the 
year ending the 31st day 'of 
March, 1964, in respect of 'Work-
ing Expenses-Repairs and Main-
tenance.' .. 

DEMAND No.6-WoRKING ExPENsES-
On:RATING STAFF 

Mr. Deputy Speaker: Motion moved: 

''That a supplementary sum not 
exceeding Rs. 2,33,33,000 ,be 
granted to the President to defray 
the charges which win come in 
course of payment during the 
year ending the 31st· day 'Of 
March, 1964, in respect of 'Work-
ing ~ - a  Staff.''' 

DEMAND No.7-WoRKING ExPENSES-
OPERATION (FuEL) 

Mr. Deputy-Speaker: Motion moved: 

"That a supplementary sum not 
exceeding Rs. 3,64,58,000 be 
granted to the President to defray 
the charges which will come in 
course of payment during the 
year ending the 31st day 'Of 
March, 1964, in respect of 'Work-
ing Expenses-Operation (Fuel).''' 

DEMAND NO.6-WORKING EXPENSES-
OPERATION OTHER THAN STAFF 

AND FUEL 

Mr. Deputy-Speaker: Motion moved: 

"That a supplementary slim not 
exceeding Rs. 45,73.000 be 
granted to the President to defray 
the Charges which will come in 
course of payment during the 
year ending the 31st day 'Of 
March, 1964, in respect of 'Work-
ing Expenses-Operation other 
than stat! and fuel'." 
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DEMAND NO.9-WORKING ExPENSES- DEMAND No. IS-OPEN LINE WORKS-

MISCELLANEOUS EXPENSES DEVELOPMENT FUND 

Mr. Deputy-Speaker: Motion moved: 

''That a supplementary sum not 
exceeding Rs. 2.48.55,000 be 
granted to the President to defray 
the charges which will come in 
course of payment during the 
year ending the 31st day 'Of 
March. 1964. in respect of 'Work-
ing Expenses-Miscellaneous Ex-
penses'." 

DEMAND No. 10-WORKING ExPENSES-
LABOUR WELFARE 

Mr. Deputy-Speaker: Motion moved: 

''That a supplementary sum not 
exceeding Rs. 41.45,000 be 
granted to the President to defray 
the charges which will come in 
course of payment during the 
year ending the 31st day of 
March. 1964. in respect of 'Work-
ing Expenses-Labour Welfare'." 

DEMAND No. 12-PAYMENTS TO GENERAL 
REVENUES 

Mr. Deputy-Speaker: Motion moved: 

''That a supplementary sum not 
exceeding Rs. 1,91,79.000 be 
granted to the President to defray 
the charges which will come in 
course of payment during the 
year ending the 31st day of 
March. 1964. in respect of 'Pay-
ments to General Revenues'." 

DEMAND No. l5--OPEN LINE WORKS--
.AIlDmoNs AND REPLACEMENTS 

Mr. Deputy-Speaker: Motion moved: 

"That a supplementary sum not 
exceeding Rs. 26.58.71,000 be 
granted to the President to defray 
the charges which will come in 
course of payment during the 
year ending the 31st day of 
March. 1964. in respect of 'Open 
Line Works-Additions and Re-
placements'." 

Mr. Deputy-Speaker: Motion moved: 

"That a supplementary sum not 
exceeding Rs. 3.76,82.000 be 
granted to the President to defray 
the charges which will come in 
course of payment during the 
year ending the 31st day of 
March, 1964. in respect of Open 
Line Works-Development Fund','" 

DEMAND No. 18-APPROPRIATION TO 
DEVELOPMENT FuND 

Mr. Deputy-Speaker: Motion moved: 

''That a supplementary sum not 
exceeding Rs. 6.75.00,000 be-
granted to the President to defray 
the charges which will come in 
course of payment during the 
year ending the 31st day of 
March. 1964. in respect of 'Appr'O-
priation to Development Fund· ... 

Shri Vasudevan Nair (Ambala-
puzha l: Mr. Deputy-Speaker. in pre-
senting the Supplementary Demands 
for Grants. part of the amount is 
sought to be allocated for paying the 
employees following the reclassifica-
tion of some of the cities in our coun-
try. We all know that the Central 
Government employees were making 
a request and demand to thc Govern-
ment for re-classification of cities on 
the basis of not only one factor but 
various factors. I am glad that 
reclassification of cities has been 
m'lde. I am also glad that the rail-
way employees will gain out of this 
re-classification in many of the cities 
of oW' country. But I should like t() 
bring to the notice of Government the-
difficulties and hardships faced by 
quite a number of employees, for 
example. the railway employees. in 
some of our cities. who have not got 
i fair deal even after the recent re-
classification. The hon. Minister 
knows that the railway employees 
together with the Central Government 
employees had agitated for a proper 
reclassification and for 'payment ot 
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house rent allowance and city com-
pensatory aI!owance on the basis of a 
proper reclassification, not only during 
the last few years but, I think, for the 
last seventeen years since the attain-
ment of freedom. Even the First Pay 
Commission was approached, but 
unfortunately, in their r,ecommenda-
tions thE'Y said that the classification 
of cities should be on the basis of 
population alone. But we all know 
that at the time the Second Pay Com-
mission was getting evidence from the 
employees' organisations, the Central 
Government employees and also the 
railway employees presented them 
their cases, and fortunately for the 
employees, the Second Pay Commis-
sion was good enough and fair and 
just enough to say that the classifIca-
tion of cities should be not only on 
the basis of population but on the 
basis of other factors, mainly the cost 
of living. I am drawing the attention 
of Government to this because recently 
the railway employees in one parti-
cular place in my State, for example, 
Co chin, together with other Central 
Government employees had a meeting 
and they wanted to represent to 
Government that even after the pre-
sent reclassification those employees 
practically were getting no benefit. 
Even after the present reclassification, 
the Cochin city remains a C class city. 
An employee getting a salary of up 
to Rs. 150 is given a house rent allow-
ance of Rs. 7.50. Our Finance MinIs-
ter himself in October last, while 
addressing a press conference in 
Madras admitted that in the reclassi-
ftcation of cities, perhaps,-we ought to 
have taken into consideration factors 
other than that of .population, and he 
said that Government would try to 
revise the present basis for classifica-
tion of cities. 

It should be understood that Cochin 
is one of' the places where the cost of 
living is the highest in the whole of 
India, and it .being an industrial capi-
tal and also an expanding industrial 
area, the problem of houring is, I 
think, the most acute in that area. 
You will be surprised to know that 

1963-64 
in the Cochin area, the density of 
population is something like 30,000 per 
square mile. I do not think that there 
will be any other place in our country 
where the density of population would 
be so high as 30,000 per square mile. 

I can also point out the figures 
showing the cost of living in Madras 
and Cochin. In Madras, the index was 
488, 491, 492 and 495 respectively in 
August, September, October and 
November, 1963 respectively, while 
the figures in Cochin during the cor-
responding months were 528, 532, 534' 
and 539 respectively. As you know, 
after the reclassification, the railway 
employees in the Madras city are get-
ting much more benefit. A B class. 
city has become an A class city, and 
we are all very glad that this has been 
done and the employees are getting' 
that benefit. But is it not unjust that 
in another place not far away from' 
Madras where the cost of living is at 
least 25 per cent more than in Madras, 
the employees are not given a fair 
deal? You would be able to appre-
ciate the heart-burning on the part 
of some of the employees who are 
doing the very same work there. I 
have got a lot of material with me to 
establish the genuineness of the case 
of the Central Government employees 
including the railway employees in' 
Cochin, but I think that the whole· 
case has to be presented not before 
the Ministry because it has to be 
mainly tackled by the Finance Minis-
try, but I wanted to make use of this' 
opportunity to place the case before· 
the Railway Ministry so that as an: 
influential Ministry in the whole Gov-
ernment set-up, the Railway Ministry 
could take it up with the Finance· 
Ministry. 

Mr, Deputy-Speaker: That is wholly 
inelvant. We are not concerned with. 
the classification of Cochin city in the 
railway budget. 

Shrl Vasudevan Nair: I am pointing' 
out that in regard to the payment of' 
enhanced rates of house rent and com-
pensatory allowances to the railway 
employees, actually a fair deal is not:. 
being given to all the employees. 
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Mr. Deputy-Speaker: To which 

Demand is the han. Member referring? 

Shri Vasudevan Sair: For instance, 
there ~ Demand No.5. 

Mr. Deputy-Speaker: That relates 
to working expenses. 

Shri Vasudevaa Nair: That is partly 
going to be spent on this account; 
about Rs. 7.93 lakhs are going to be 
spent on giving enhanced rates of 
house rent and compensatory allow-
ances, eft'ective from lst January, 
1964, to railway employees. 

Mr. Deputy-Speaker: That is too 
far-fetched. 

Shri Vasudevan Nair: So, I would 
. like the Raiiway Ministry to take it 
up with the Finance Ministry so that 
all the railway employees in the major 
cities of our country who are really 
finding it difficult to make both ends 
meet are given a fairer deal. 

I would like to make out just one 
more point, and that is regarding thp. 
failure of Government in not accept-
ing the spirit of the recent Supremp. 
Court judgment regarding the re-
employment of all those employees 
who were at one time or the other 
sent out of service under rule 148. 
I am told that two or three employees 
have been taken back in service, and 
in all these Demands, funds have been 
asked for for payment of compensa-
tion to such employees as a result of 
the decrees of courts. But, even today, 
more than 300 such employees are 
still out of service. We were told by 
the hon. Minister during the discus-
sion on the railway budget that their 
cases had been referred to the Law 
Ministry. I do not know why even 
now the Railway Ministry wants to 
dilate over it and tries to evade the 
Issue by spending such a long time. 
r would request them to straightway 
take a decision on this matter and to 
re-employ all those who were thrown 
out of employment during the last 
thirteen or fourteen years and to pay 
the compensation which is due to 
·ahem. 
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Mr. Deputy-Speaker: Ticketless 
travel has nothing to do with the 
Supplementary Demands for Grants. 

Shri Himatsingka: That means loss 
of money. 

Mr. Deputy-Speaker: It is not a 
general discussion on the Railway 
Budget. This is not relevant. 

Shri Himatsingka: I am suggesting 
that the officers do not check ticket-
less passengers and, therefore, there 
is loss of money. Action should be 
taken in that direction also. Thank 
you. 

Shri A. P. Sharma (Buxar): Mr. 
Deputy-Speaker, Sir, while speaking 
on the Railway General Budget in 
this House, I congratulated the Rail-
way Ministry for presentmg a surplus 
budget and I again like to congratulate 
the Ministry for the same. On these 
SUpplementary Demands for Grants, 
I want to make out a few points 
particularly in connection with two or 
three items that have been mentioned 
as main reasons for incurring some of 
the expenses. If one looks to the 
Supplementary Demands, in every 
Demand that has been put up, there 
Is one headline "Charged Expenses" 
and the reason shown is that charged 
expenditure represents payments aris. 



4735 MARCH 10, 1964 for Supplementarll 
Grant. (Railways) 

1963·64 

4736 

(Shri A. P. Shanna] 
ing from court decrees or awards by 
arbitrators. This is the reason given 

The other day, while speaking in 
this House on the Excess Demands for 
~a  of the Railway Ministry, I 

pOillted out that there are two de.,art-
ments in the Railway Ministry. One 
Is the Accounts Department and the 
other is the Law Department. I do 
not know how efficiently they are 
functioning. Lot of expenses are 
Incurred by the Railway Ministry on 
these two Departments. I also painted 
out that as regards one of these 
two Departments, that is, the Accoun-
ts Department, on account of a large 
number of higher grade posts and the 
chances of promotions for the officers 
being more than in other departments 
of the Railway Ministry, the other 
departments have become envious of 
this department. This department is 
mainly responsible to see that there 
should not be any acts of commission 
or omission on account of which the 
Railway Ministry should make S"Uch 
payments as mentioned under the 
head "Charged". The Law Depart. 
ment is also equally responsible to 
see that before such occasions for pay· 
ments arise, no mistake is allowed to 
be committeed. I would request the 
han. Deputy Minister for Railways 
and the Ministry of Railways to 
examine and see as to who are the 
people responsible for such payments. 
One thing is particularly very interest· 
ing to know, which I would like to 
point out that in cases of most of 
these awards the arbitrators are the 
Railway officials. I do not know what 
will happen if outside arbitrators are 
apPOinted to decide such cases. I am 
Bure that outside arbitrators will 
definitely make the Railway pay 
more than what they are paying 
today. Why I am saying this is 
because of my own experience I find 
that the number of cases that go 
against the Railway in various courts 
in the country are laree. The Rail-
ways lose a large number of such 
cases and there are very few cases 
where the Railways win. Therefore. I 

say, if arbitrators are outside persons 
the Railways will have to make more 
payment. 

The second point that I would like 
to make out in this connection is this. 
One of the items mentioned is the 
expenses incurred on account of pay-
ment of more dearness allowance and 
compensatory house rent allowance to 
the Railway employees. I would like 
to draw the attention of the Railway 
Ministry to one of the most important 
recommendations of the Pay Commis· 
sian where they have recommended 
that besides the cities where on the 
population basis the compensatory 
house rent allowances are paid, there 
may be concentration only of the Rail· 
way employees. In places, like, 
Mughalsarai and so many other placel 
which may not be very big cities but 
on account of the concentration of 
Railway employees the cost of living 
index is very high. It is also very 
difficult to get housing accommodatioD 
so much so that the Railway employees 
are housed in a very small number 
and it is not possible for them, even 
on higher payment, to acquire hous-
Ing accommodation. Therefo.e, the 
Pay Commission has recommended 
that in such cases also the Railway 
Ministry should find out ways and 
means as to how to compensate the 
Railway employees in this regard. 

I would like to make only ODe more 
point and that is regarding the wei· 
fare measures which is also one of the 
Items for the Supplementary Demands 
for Grants. Regarding the welfare 
measures, I would like to touch only 
two departments. One is the medical 
department about which also the 
expenditure demanded had been 
mentioned here, the reason shown ~ 
"including cost of the related hospital 
and othcr staff". In this connection. 
I would like to point out that recently 
in the Railway hospitals they have 
given up the old system of distribut-
ing the medicines. Now the prescrip-
tions are collected from the employees. 
Whatevr prescriptions are given to 
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the employees, after serving the medi-
cines, are collected and they are not 
handed over to the employees back. 
The result is that the next day if the 
particular railway employee wants to 
consult any other doctor, he has got 
nothing in his possession to show what 
medicines were prescribed, whether 
they were right or wrong, and 
whether something more is required. 

I think the demands include the cost 
of the hospital and other staff, that 
means the staff connected with the 
railway hospital, the dispensers, com-
pounders etc. I would like to point 
out in this connection that in some of 
the divisional medical hospitals in 
the railways, the dispensers are used 
as medicine issuers only for issuing 
medicines from the stores of the rail-
way medical department, although 
they are fully qualified dispensers who 
could be hardly used for that purpose. 
Perhaps the reason assigned by the 
railways for this is that the people 
who issue medicines from the stores 
are also required to have some know-
ledge of the medicines supplied in 
these hospitals. 

The problem of the education of the 
children of railway employees also 
comes under the head of labour wel-
fare. I have gone through the reply 
of the han. Railway Minister in this 
House and the other House regarding 
arrangements made by the railways 
for the education of the children of 
the railway employees. I myself 
touched this point while speaking on 
the Railway Budget. The time has 
come when the whole educational 
policy of the Railway Ministry should 
be reviewed, and it should be changed, 
because for 12 lakhs of permanent 
railway employees and about four 
lakhs of temporary and casual 
labourers, making a total of about 
16 lakhs of railway workers in this 
country, there are very few schools 
run by the railway administration, 
and they are mostly primary schools. 
Is it intended that the children of the 
railway employees should have educa-
tion only up to the primary standard, 
and that they should not go in for 
higher studies? If that is not the 
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intention, it is absolutely necessary 
that the railways should start a chain 
of schools of their own, because 
nowadays because of the frequent 
transfer of the railway employees from 
one station to another, it is very diffi-
cult for them to get admission of their 
children in schools. The railway 
administration should, therefore, not 
only be content with running primary 
schools, which are very few in num-
ber. The railway have got more than 
5,000 stations in the country, and the 
number of schools is hardly 600 or 
700, I do not remember the exact 
number. Therefore, it is absolutely 
necessary that at every station, in each 
colony of railwaymen, there should be 
primary schools; and the railway. 
should have higher secondary schools 
and colleges of their own for the 
education of the children of the rail-
way employees, if they want that their 
employees should be contented and 
that one of their most important pro-
blems in life should be solved. 
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Shri P. Venkatasubbaiah (Adoni): 
Sir, I once again congratulate the 
Ministry for the admirable work done 
in running the railways and in the 
provision of passenger amenities. 
While paying my tribute, I wish to 
say that I entirely agree with Mr. 
Sharma who laid emphasis on educa-
tional and medical facilities for rail-
way servants. It is nO exaggeration 
to say that hospitals run by the rail-
way department are more popular 
than the State Government hospitals 
or local board hospitals. In Guntakal 
for instance, people living in the town 
go to the railway hospital for medical 
treatment. In that way the railway 
administration has been doing good 
service not only to its own employees 
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[Shri P. Venkatasubbaiah] 
but also to other common citizens. 
But the popularity of railway hospitals 
depends upon the doctors who are 
posted there. A popular doctor work-
ing at Guntakal has been unne-ces-
sarily transferred to some other far-
off place resulting in great hardship 
to the people, in spite of the wishes 
of most of the railway employees 
there. All these facts should be borne 
in mind when posting and re-;posting 
slIch popular doctors. 

If railway employees are transfer-
red from place to place in the middle 
of the school year, they find it very 
difficult to find places for their children 
in schools. The Railways themselves 
should run educational institutions to 
serve such people; that will also serve 
the purpose of national integration 
because people belonging to various 
parts of the country will be found 
there and such educational institutions 
will serve the cause of national inte-
gration much better. 

Guntakal is an important railway 
junction and they should start a 
college there as thousands of railway 
employees work there and the college 
could cater to the needs of the emplo-
yees in that division. If we record 
our complaints in the complaints book 
about the passenger amenities such as 
water and other facilities, it takes long 
correspondence and much more time; 
immediate action could be taken. In 
Rungapuram, a station between 
Dronachalam and Vijayawada, people 
and passengers especially are not get-
ting drinking water. Such amenities 
should be provided. From Adoni to 
Bombay the third class passengers 
find it difficult to have sleeping 
arrangements in the coaches that are 
attached to Bombay-Madras Mail or 
express. The local passenger associa-
tion advisory committee requested the 
Government to put some additional 
third class coaches. 

I am happy that slowly the rail-
ways are realising the desirability of 
departmmtal catering where there was 
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private contractor's catering. SeCUD-
derabad is an important station but it 
is still being catered by private con-
tractor: the position there is thorough-
ly bad. The sooner departmental 
catering is introduced, the better. 

The efficiency bureau conducted 
surveys in 1950 and it says that there 
had been a phenomenal increase in 
the workload index of different ralI-
ways, particularly in the southern, 
central and norther ones. The average 
is 160, while it has gone up to 205 in 
the southern, to 200 in the northern 
and 195 in the central zones. There 
is bound to be administrative ineffi-
ciency. It is time the rail way 
administration took a decision to 
create at least two more railway zones 
so that more amenities could be given 
to the passengers and the railways 
also could be run more efficiently. 

Mr. Deputy-Speaker: Mr. Trivedi. 

Shri Harl Vishnu Kamath (Hoshim-
gabad): Sir, I think when my hon. 
colleague Mr. Trivedi speaks, there 
should be quorum in the House. 

Mr. Deputy-Speaker: Let the Bell 
be rung-there is quorum now. 

Shri U. M. Trivedi: Sir, I will not 
take much time of the House. 
But looking at the supplementary 
demands I have felt that I should 
make a special reference to these 
medical facilities that are being pro-
vided. Sir, it is high tTme that 
arrangements were so made for afford. 
ing medical facilities to the railway 
employees that the doctor should not 
make use of his position only to grant 
leave certificates but he must also be 
a man who will be able to render 
medical help. Very recently there 
was an occurrence at Khambli Ghat 
when the child of one Class IV 
employee was dying, and a request 
was made to the doctor. But the 
doctor refused to attend on one ground 
or another, with the net result that 
the child died. At far-off places where 
medical facilities are not available 
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and medical attendance has to be 
urgent, such callous attitude on the 
part of the doctors is to be highly 
deprecated, and the Ministry should 
look into this matter. 

The other matter to which I would 
like to make a pointed reference is 
this. Last time, during the general 
discussion of the Railway Budget, I 
had brought it to the notice of the 
Railway Ministry that there is not 
much uniformity available in the rail-
way administration. To give an illus-
tration, I find that the station-master 
at Ahmedabad metre-gauge section 
who attends to twenty-six trains gets 
less salary than the person on the 
broad gauge who attends to thirteen 
trains. This anomaly must be remedi-
ed. When things are brought to the 
notice of the administration they 
must be judged in the proper pers-
pective, and the complaint must not 
be thrown into the waste-paper 
basket .... 

The third thing which strikes me as 
very strange is that in the enquiry 
offices the men who are posted as 
enquiry officers do not know the 
language of the place where they are 
posted. Recently I had an occasion of 
going to Ahmedabad where I found 
that the man at the enquiry office, on 
the side where the general public is 
Gujarati who come and make enqui-
ries, was a young Punjabi boy who 
never understood the language of the 
men making the enquiries, with the 
net result that neither the man who 
answered nor the one who wanted the 
answer could understand each other. 
So at least in these positions men 
knowing the local language must be 
posted. 

These are of course small things. 
But I take this opportunity of draw-
ing the attention of this House and 
of the Ministers concerned to this 
point that thcse small affairs go a long 
way in creatinlr propcr amenities for 
the employees as well as the public at 
large, and I hope the Ministers will 
apply their minds to them. 
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Dr. M. S. ADey (Nagpur): Mr. 
Deputy-Speaker, Sir, I support the 
supplementary demands amounting to 
RI. 350 crores which have been placed 
before the HOUse for c;onsideration. 
I have to make one or two observ-
ations as regards Demand No. 6 
which is tor RI. 2,33,33,000. I am 
glad this demand is made before us, 
particularly because it represents the 
increased expenditure which the 
railway have to make on account of 
the enhanced rates Of dearness 

1963-64 
allowance to lower grade Centnli 
Government employees, payment ol 
house rent and city compensatol7 
allowances at enhanced rates, effect-
ive from 1st January, 1964, as a 
result of reclassification of certaia 
towns and cities, and 10 OD. 

With regard to one item which i8 
the result of reclassitlcation of ~ 
1 am glad that effect is being given 
to it. On that point, I have to malke 
one observation. For reclasiificatiaa 
and the upgrading of towns, the only 
criterion now applied is population. 
I would like to say that the cost at 
living should be the criterion. Now, 
if a town has got 20 lakhs population 
or something like that, then it is ~ 
graded. We have been contendinJ 
that the question of cost of livinJ 
should be the main point for con-
sideration for upgrading the town.. 
In that connection, I have also men-
tioned that there are several town8 
like Nagpur where the cost of living 
has been found to be much higher 
than that in Bombay, Madras and 
even Calcutta. Attention has been 
drawn to this point by another hon. 
Member . 

It has also been pointed out that 
1Jhere are railway towns, though nm 
they may be big cities, where 
the railway population is COD-
gested in and around and 
the cost of Ii ving has been rising in 
those towns. So, the main point for 
consideration is the happiness and 
welfare at the employees who are 
living there, and that is the poin' 
which the railways should take into 
consideration. From this point of. 
view, I again urge that the principle 
of population being the only criterion 
for upgrading a town or for the 
employees being made eligible for 
getting enhanced compensation and 
allowances should be discarded, and 
the real criterion, namely, the cost 
of living .. should be taken into ~ 
sideration, and effect should be gIVen 
'0 that. That is my first point. I 
know the conditions ot Na«pur per-
tonally, and so I mentioned that 



MARCH 10, 1964 for Supplementary 4752 
Grants (Railways) 

[Dr, 111. S, Aney] 

town particularly as an illustration. 
There are other towns like that 
which deserve to be taken into con-
sideration, and the same criterion 
should be aplied to them, namely, 
the cost of Eving. 

My second point is this: The 
Khandwa-Hingoli line has been con-
structed. There were many high 
expections held when the line was 
first constructed. But I find that the 
line is a very slow-moving one. In 
regard to the tim'ng of the trains 
also, they are not connected with 
the trains coming from the north or 
from the south. If this is properly 
arranged, this line would be more 
useful to the people. I only want 
the hon. Minister to look into this 
aspect of the matter. 

One more point and I have done. 
The Nagpur-Umrer I:ne is under 
construction. I want that work to be 
expedited, and the work on that line 
done more quickly, so that it will 
Boon be completed and the purpose 
for which it is being laid will be LuI-
ftlled adequately. 
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[!Sit ~  
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~- ~ iii orR ~ ~ smr 
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~~  

Shri Sbalmawu KbaIl: Mr. Deputy-
Speaker, a large number of hon. 
Members have taken part in this 
debate and in the very short time at 
my disposal I shall try to cover as 
many points as I can. 

My hon. friend, Shri Vasudevan 
Nair, raised the question of classi-
fication of cities. He referred parti-
cularly to Cochin. I am sure he is 
fully aware of the recommendations 
of the Second Pay Commission in 
this regard. At present Cochin is 
only a C class city where house rent 
allowance is payable only up to a 
salary of Rs. 150 with marginal 
adjustment up to Rs. 1St!· 5 nP. For 
this purpose, Ernakulam, Mattanch-
ery, Fort Cochin and Willington 
Island are treated as part of Cochin. 
According to the 1961 census, the 
population of Cochin is 2,36,000 odd. 
Therefore, it is not qualified for any 
turther upgradation under the exist-
ing criteria laid own by the Central 
Government. He further wanted 
that there should be fresh thinking 
on reclassification of cities. This is 
a matter which concerns all the 
employees of the Government of 
India. So the Ministry of Finance, 
as the competent authority will 
take a final view In this matter, 

He also referred to the recent 
Supreme Court decision regarding 
rules 148 and 149 of the State Rail-
way Establishment Code VOi. I. 
The position is that orders have been 
isSued for the reinstatement of all 
the employees who were parties to 
the appeal. We have also issued 
instructions that these rules a ~ not 
to be applied for any new cases; that 
is to say, these rules have 
been cancelled. Regarding the large 
number of cases dealt with under this 
rule in the past, we have made a 
reference to the Law Ministry seek-
ing certain clarifications. It is quite 
likely that many of them might 
have attained the age of superan-
nuation. Further, there are other 
problems like payment to them for 
the interim period, etc. So, all the 
important points have been referred 
to the Ministry of Law for their 
advice. As soon as we are in a posi-
tiOn to take action On their advice, 
we shall do so; there will be no 
avoidable delay. 

Shri Vasudevan Nair: How long will 
it take, according to the Minister, to 
come to a decision about it? 

Shrl Shahnawaz Khan: It all depends 
upon how quickly we obtain the 
advice of the Law Ministry. We will 
see that there is no avoidable delay. 

My revered friend, Dr. Ram Mano-
har Lohia--b.e is not present here 
wants that third class should be the 
only class that should be retained in 
this country. The conditions pre-

. vailing here being what they are, 
there are certain people who can 
afford to pay more in order to travel 
with a little more of comforat, and 
we do not see any reason why they 
should be deprived of this facility. 
I believe there is no country In the 
world which has got only one class. 

My hon. friend, Shri Himatsingka, 
wanted to have an OutJ,Agency at 
Gudia. We shall certainly take up 
that question if a suitable person is 
forthcoming. We will certainly 
exmine It. Then, he also drew our 
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attention to the fact that water was 
being wasted at many stations. We 
are grateful to him for this sugges-
tion. We will try to effect economy 
'and see that there is no wastage of 
water. 

My. hon. friend, Shri A. P. Sharma, 
referred to the 'Charged Expenditure'. 
There is only one item in which 
Lhere is the 'Charged Expenditure' 
of one Demand and that is for this In-
crease of Rs. 1.51 lakbs under the 
'Charged Expenditure' which is 
brought to the notice of Parliament 
though no specific vote is required. 
This represents unavoidable variation 
in payments made in satisfaction of 
court decrees the precise demands of 
which cannot always be foreseen. 

Sbri A. P. Sharma: 'Charged Ex-
penditure' is in case of every item. 

15.21 hrs. 

[MR. SPEAKER in the Chair] 

Shrl Shahnawaz Khan: I repeat that 
it is only one item. I refer you to the 
Supplementary Demands for Grants 
for 1963-64. Kindly look at the 
schedule in the opening page and you 
will find it. 

Then, Mr. Sharma has a very wide 
experience of working of Railways 
and he has drawn our attention to the 
fact that these medical slips are 
collected back a·fter the medicine 
is dispensed. I shall look into that. 
But Mr. Sharma has ample 
opportunities of meeting the Members 
of the Railway Board and the General 
Managers and if there is anything 
of such local importance, he can 
always take up this matter with the 
local authorities. 

He also referred to the educational 
facilities. The position is that the 
total number of schools functioning 
on Railways is 715, and there are 
over a lakhs of puplis who are on the 
rolls of these schools. In addition, 
we are running even intermediate 
colleges; there is one college at 

Tundla and another one at Mughal-
sarai. The gross expenditure on 
running schools is Rs. 80,93,000 
annually. It it not a small 
amount; as the hon. Member is 
aware 'Education' is a State rei-
ponsibility, but where we find that 
the requisite facilities do not exist, 
we do not hesitate to provide the ne-
cessary facilities. We also ~  assis-
tance to privately-managed schools. 
The grant-in-aid to non-Railway 
schools during 1962-63 amounted to 
nearly Rs. 72,000. 

.n .nIJR wm .~"1 : it 1 ~

m ~  ~ ",'lQ'f q<: ~  ifr;;mit 

~ 

.n ~ .n I ~1  ~.~ 
q<: ~  ~ ~ i[Rft ~ (T ;;mft 

~I 

The Railways have also subsidised 
hostels where we admit the children 
of Railway employees on a subsidised 
basis. 

Shri A. P. Sharma: I requested the 
Railway Ministry to say that the 
lime has come whe.n the whOle educa-
tional policy of the Railways should be 
considered.. 

Shri Shahnawaz Khan: ,I am com-
ing to that. As regards his sugges-
tion that the time has come for the 
Railways to reorient the entire policy 
regarding the educational facilities for 
Lhe Railway employees, I would 
like to reiterate that the primary job 
of the Railways is to run trains, to 
carry the traffic. 'Education' is a 
State subject and it is the responsi-
bility of the States; we hope that the 
States will perform this duty and res-
ponsibility. 

Shri RaDga (Chittoor): They run 
trains with such blld consequences. 

Shrl Shahnawaz Khan: Accidents 
will happen in spite of the best 
management. Accidents do take place 
even in the best run Railways in the 
world. It is very. unfortunate. 
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. [Shri Shahnawaz Khan] 

My hon.· ,friend, Shri Yashpal Singh, 
made . some very useful slolggestions 
and one· of them was that the number 
of Railway staff quarters ·should be 
increased. Every. year' we . are . bwld-
ing something like·· 10,000 to 11,000 
quarters for the Railway employees 
and that is a very important aspect of 
our welfare activities and we are do-
ing it. 

He talked about .the office of the 
Government Inspector of Railways 
being at Simla. The office of the Chief 
Government InspectOr of Railways 
has' been shifted to Meerut from 
Simla. But that is the office of the 
Chief Government Inspector. There 
are regional inspector. who are posted 
at difl'erent places. One is posted at 
Lucknow, another at Bombay, another 
at Calcutta, another at Bangalore and; 
in this way are distributed to cover 
the entire 'Railway system. 

He also wanted the Dehra Dun-
Howrah Express train to stop at Chan-
dak ltation. I know Chandak is a 
very important station. 5ut the idea 
of· running Express and Mail trains 
is that they should cover the distance 
quickly. If they stop at >too many 
stations, then they cease to be Express 
: or Mail trains. That possibly is the 
reason why it does not stop at Chan-
dak. 

Shri Yashpal Singh (Kairana): That 
is more important than Balawali 

Shri ShahDawaz Khan: The stop-
; page there is ·for sOme other reason. 

Again, my bon. friend Shri Yashpal 
. Singh wanted that the Railways 
should not run electric trains and ins-
tead tlley should run trains on coal 
ami diesel. That isa very ,ood sug-
gestion. But we resort to 
electri1lcation, that is, run-
ning electric trains, where the 
density' of traffic is so heavy that no 
other form of traction can cope with 
it. We are usin, diesel traction and 

- ~a  t.xaction where they .can cope 
with the traft1c. He aiBo wanted that 
we should take over the S.S. Light 
Railway. The S.S. Light Railway is a 
privately-owned Railway of MartIn, 
. Bura and Co.. .. :Their oontract is re-
Ilewed for a certain nlolffiber of years. 
At the expiry of that, it is open to the 
·Government of . India eithe.r to 
.renew .the cQJltract. or Dot to ",enew 
.. it; then.we··decide whether it is to 
be . renewed or it. is not to be 
.reAewed, But I. think that  that Rail-
way is stilI rendeting a .useful service 
and· the peoPle of the area would not 
liQ ha~ Railway to be dismantled 
or ~I  down. 

As for night duty allowance, it is 
given to persons who work continu-
ously .between the hlDurs of 10 P.M. 
and 6 a.m. 

The hOn. Member's suggestion for 
having a shed at Roorkee for tengas 
and rickshaws and the provision of 
otter amenities has been noted and we 
shall consider and do whatever is 
possible. 

I am glad that my hon. friend, Shri 
P. Venkatasubbaiah, has agreed that 
the medical facilities provided by the 
railways are satisfactory. The fact is 
that we take pride in the fact that the 
medical facilities provided by the 
railways are second to none in this 
country, and we shall go on trying to 
make it as perfect as possible. The 
hon. Member felt sorry that a good 
doctor from Guntakal had been trans-
ferred, but that was because we 
wanted to give the people at other 
places also the advantage of his ,ood-
ness . 

Some hon. Members have said that 
the employees should not be trans-
ferred. in such a manner that the edU-
cation of their children would Buffer. I 
would submit that that is the policy 
that we are following. But, some-
times, when there is a vacancy caus-
ed due to certain unavoidable circums-
tances, it becomes inevitable for such 
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transfers to be made; it is only in 
such cases that we make such tral'15-
fers. 

My han. friend also referred to the 
need for the creation of a new zone. I 
shall not repeat what my senior col-
league the Railway Minister haa '1tat-
ed already on this subject. 

. Sbrimati Laksbmlkantbamma 
(Khammam): It had been stated. that 
no new zones were being created be-
cause of the emergency. After the 
emergency when we are talking of de-
fence and development, and when we 
arc thinking of !ntensive development, 
may I know why in the name of 

. emergency the formation of a new 
zone should be stopped? 

Shri Shalulawaz Khan: The only 
critprion for having more zones is ope-
rational efficiency. A new zone is 
"reat.ed only where we find that the 
existing zones are not able to cope 
with the traffic satisfactorily and when 
the workload has increased so much 
that a new zone is necessary. 

AD Bon. Member: But the work-
l(lad has increased so much. 

Shrl Shahnawaz Khan: might 
add that there are· other ways of reo 
ducing the workload than creating 
new zones. It is only a last resort 
when all other methods fail that we 
start creating a new zone. 

Shri Ranga: Was it not a fact that 
just before this recent change had 
taken place in the ministerial set-up, 
almost a decision had been taken in 
regard to the creation of a new zone, 
and even in regard to the decision 
that had been taken earlier to have a 
zone .at. Gqrakhpur, first, they said 
that it was a final division but when 
pressure .came from Calcutta· they 
created a J;lew zone? 

Shrl Bade: 
versed. 

The train has got re-

Shrl Shahnawaz Khan: I deny 

Shri Banp.: What is it that my han. 
friend is denying? He cannot deny 
facts. 

Shrl ShahDawaz KJum: We deny 
his allegation that we ever created 
a new zone under any pressure. 

Shri Ranga: Of course, they did. 
What about the latest one? 

Shri Shahnawaz lDum: The only 
p,'essure to which we submit in the 
railways is the pressure of traffic. 

Shri .Rall.ga: And accidents. 

Shri Shahaawaz XhIlD: And whel'e 
the traffic is such that a new zone 
should be created, we do so. 

:ihri Ranga: My han.· friend is only 
inviting more and more accidents. 

Shri A. P. Sharma: May I know 
what the Deputy Minister has to say 
about the recommendation of the 
Kunzru Committee who have also 
stated that the workload has increased 
so much in the Northern Southern 
and Central Railways' that' it is un-
manageable? 

Shri Shahnawaz Khan: The Minis-
try is constantly on the watch; we are 
on the alert the whole time. 

Shri Ranga: That is why more 
accidents! 

Shri Shahnawaz Khan· We are 
watching the traffic trends ill the 
country. We are continuously watch-
ing the density of traffic, how the em-
ployees are affected, what is the 
workload and how it can be adjusted 
and so on. The traffic keeps on ftuc-
tuating, and when it is neccSRary to 
do so in the interest of operational 
efficiency, new zones are created. 
Just because we are studyil'g certain 
problems, it should not be taken that 
we have taken any .. firm deCision. 
When a. decision is .. taken, it wdl be 
made public. 
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8hrimati Lakshmikanthamma: In 
the past the Railway Board Cha;rman 
and the' Accidents Inquiry Committee 
have all felt that there should be 
more zones even to the extent of 14 
zones. Wh'en this expert opinion is 
therc, what prevents Government 
[rom giving effect to it"! 

8hri Shahnawaz Khan: It is very 
likely that in future we shall have 
more zones. When the density of tra-
ffic and the workload increase, of 
courSe more zones might come. 

Shri R. S. Pandey (Guna): In con-
nection with the decision to havl' 
more zones from 8 to 12, I want to 
know whether a decision a~ taken 
about Bilaspur or Raipur. 

Shri Shahnawaz Khan: No such 
decision was taken, for a zone there. 

Shri R. S. Pandey: Not zone, but 
having the headquarters cither at 
Bilaspur or Raipur. 

Shri Shahnawaz Khaa: As I said 
we are watching traffic trends all 
over the country. But no firm dc-ci-
sian has been taken. 

Shri Ranga: You will go on 
watching. 

Shri Sbahnawaz Khan: I am grate-
ful to Shri Trivedi for making a use-
ful suggestion that the enquiry clerks 
working in a place should know the 
local language. That is ohvious. If 
there is any such case such as he has 
quoted, we will look into It. 

Shri Bade: What about pay scales? 

Shri Shahnawaz Khan: Dr. Maha-
deva Prasad said that the medical 
certificates issued by the medical offi-
cers and other registered practitioners 
should be accepted. This used to be 
the practice some time ago, but we 
were con stained to change it because 
certain malpractices had crept in. 
People were going to other doctors 
and obtaining a ~ vlhen rail-
;.yay doctors were available. Quite 
frankly, We started doubting the 

authenticity of sickness and the cer-
tificate. 

Shri Bari Vishnu Kamatb: Malin-
gering. 

Shri Shahnawaz Khan: Exactly. 

Shri Bade: What about the s:Jg-
gestion made by Shri Triveul .. ' . 

Mr. Speaker: He is not giving in. 

Shri Bade: It is about disparity in 
the pay scales. Is there a 'broad 
gauge' and 'metre gauge' there also? 

Shri Shabnawaz Khan: They arc 
011 railway employees and they get 
similar treatment. 

Dr. Aney felt that the speed of 
trains on the Khandwa-Hingo!i line 
was too slow. It is a new line; it takes • 
time for the line to settle down and 
if we go too fast, there might be de-
railments. 

.n ... : hrf;rm: ~~ t ~ 
if ~111  f;r. ~  ~ ~  if ~ 
~ ~  ~ I  ~  f'f7 JiTv: ir;;r t ~ 

~~ ~  ~ mr., ~ ~  ~ ~ 
~~ ~  :a'if ;r.T ~ ~~  WlIT ~ 

~ I cf "" 0 ~ 0 <:!"fo ;;ffit ~ ;;rarf;r. I ~ 
~ t <'fT;r ~ \9 0 lIT ¥\9 0 ~ 0 a1!> ;;ffit 
~ I g,lit ~ t <'fT;r ~ 'fiTlf rn 
~  if 01'111 "'1, ~ O\'11nt ~ ~ 1'Ti' 
ir;;r cffi;t 'l ~ ~ O\'11nt ~  Oif 'j:ft 
'RT ffTH ~ ~ ~ it;;r ill iI1't if 
" " ~~ ~1 

lq'f ~ lit: ~~ ~ li ;frt 
'iii ~ ~ I ~ m ~ I  ~~ ~. 
m ij'ij' ~ m1f ~ . ~ ~ . ~  

~~  

Shri Ganapati Ram wanted to have 
a shed at Jaunpur station. We shall 
look into that. There is the Passe::!-
ger Amenities Committee ~ h looks 
into these things, we shall bring it to 
their notice. He also wanted that 
Kachgaon should be made a halt sta-
tion. That also we shall look into, 
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He felt that other people were tak-
ing away the places reserved for 
Scheduled Castes. That is not so. 
Vacancies tor Scheduled Castes are 
reserved, and only Schedu!ed Castes 
people are taken in. We carry on 
with these vacancies for a year, but 
only when we find that in certain 
technical categories suitable c,andi-
dates are not forthcoming, others are 
taken in. 

-n ,,'A;r( t=mI" .ron ; Si)Il'w.f 
~  f<flIT ;;;TifT, ~ if,) ~ "!if ~ $" 
f<flIT :;mrr ~ I 

-n ~ \'Ai ; m;r ~ ~ <r.<: ~  

~~  7;f1CIT I 

Shri Anjanappa (Nellore); May I 
know the criteria before the Railway 
Ministry for the selection of candi-
dates? 

Mr. Speaker: Two days ago we had 
all the discussion On the Railway 
Budget. 

Shri Ranga: They could not then 
raise these local points. 

Mr. Speaker: Criteria and others 
are not local points. 

Shrl Shahnawaz Khan: If tnere are 
any cases where hon. Members feel 
aggrieved, or feel that ~ P. has not 
been done to any employee, J request 
them to bring such gpecific cases to 
Our notice, we shall look into them. 

~ ~~ ~  
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Shri SbahDawall Kban:With h ~" 

few remarks, I once again say that I 
am grateful. to the hon. Members who 
have taken part in this debate. 

Mr. Speaker: There are no cut 
motions. I shall put the quc5tion. 

The question is: 

'That the respective Supple-
mentary sums not exceeding the 
amounts shown in the third 
column of the order paper bc 
granted to the President to de-
fray the charges which will come 
in course of payment during the 
year ending the 31st day of 
March, 1964, in respect of the fol-
lowing demands entered in the 
second column thereof-

Demands Nos. 4 to 10, 12, 15, 16 
and 18." 

The-motion was ·adopted. 

13'50 hrs. 

APPROPRIATION (RAILWAYS) NC. 
2 BLLo, 1964 

Tile Deputy Minister in the Minis-
t y ~ !tailways(Shrt Shahnawaz 
",nan): On behalf of Shri DRsappa, I 
lJ -'g ~  move for leave to introduce a 
!Jill to authorise payment and appro-
\"iation of certain further sums from 
a:1d out of the Consolide.ted Fund of 
India for the service of the financial 
y"ar 1963-64 for the purposes of Rail-
\"ays. 

Mr •. Speaker: The question is: 

''That leave be granted to i.l1tro-
d UCe a Bill to au thorise payment 
und appropriation of certain fur-
ther sums from and out of the 
Consolidated Fund at India for 
the service of the financial year 
1963-64 for the purposed ~ Rail-
ways." 

The motion was adopted. 

Sbrl Sbahnawaz Khan: 
ducet the Bill. 

intro-

Shri Shahnawaz Khan: On behulf 
of Shri Dasappa, I beg to move+: 

"That ihe Bill to authorise 
payment and appropriation of 
certain further sums from and out 
. of the Consolidated Fund of India 
for the service of the financial 
year 1963-64 for the purpose of 
Railways, be taken into consi-
deration." 

Mr, Speaker: Motion moved: 

"That the Bill to authorise lJay-
ment and appropriation of certain 
further sums from and out of the 
Consolida ted Fund of India for 
the service of the financla: year 
1963-64 for the purpose of Rail-
'.ways, be taken into considera-
tion." 

. ·Published in Gazette of India-Extraordinary, Part II, Section 
Dated 10-3-1964. 

t,Introduced/moved with the recommendation of the President. 
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Shrl U. M. Trivedi (Mandsaur): 
Sir, I take this opportunity of only 
reminding the Ministry that it is 
true that excess demands or supple-
mentary demands have to be made 
and passed because these are the 
things which have been already in-
curred or are likely to be incurred, 
but one patent fact remains, namely, 
that even up to date, we are not able 
to check corruption which is parti-
cularly injuring the whole adminis-
tration and causing the railway travel 
unsafe. The safety of the railway 
travel is the most essential feature 
of our railway administration but 
unfortunatelY, during recent days it 
has so happened that wherever ~  
constructions of new bridges have 
been carried out, particularly on those 
sections where doubling of lines has 
taken place, there all the bridges 
which have been recently construc-
ted have been reported to have 
cracked, so much 90 that between 
Godhra and Ratlam, all the three 
new bridges that have been cons-
tructed have been reported to have 
breached, with the net result that the 
the speed of the Frontier Moail which, 
in the pre-doubling <hl.ys, was such 
that it could cover the distance within 
three hours, now, after doubling, it 
h'as become fOur hours. The old 
bridges constructed about 80 years 
ago are still capable of withstanding 
~h  strain, while the new bridges are 
not. Why does it happen? It is so 
becaUSe stealing of cement and girders 
has taken place on a large scale, and 
proper materials h'3.ve not been used. 

I therefore wish to S'3.y that very 
great attention must be paid, wher-
ever this new construction is going 
on, to see that this sort of corruption 
and corruption by officers, connived at 
with the help of the constractors, is 
checked. 

Shri Ranga (Chlttoor): I would 
like to say a few words. Quite a lot 
of scrap material is to be found on the 
railways as they are being construct-
ed and also when they are under re-
pairs. Though they may not be able to 
give us information now, I would like 

Bill, 1964 
the Government to collect the infor-
mation and place it on the Table of the 
House some time, showing what steps 
they have taken in order to collect all 
this scrap material that they find in 
exces. from time to time after the 
construction work is over, and how 
they dispose of it. 

Secondly, I reinforce the remarks 
made by my hon. friend Shri U. M. 
Trivedi in regard to corru'Ption. I 
also agree with what the hem, Mem-
ber said about the construction work 
that is going on now. 

Then there is the question of zones 
hanging firl' for a long time. The 
an.swer that is given now and earlier 
is rather very bureaucratic. I am not 
surprised, because that is the way 
they have been answering. At the 
same time, in their own good time 
they see it fit to create a new zone. 
It is a high time that a new zone was 
created for the middle area in the 
south and I hope Government would 
soon come to a decision about it. 

Accidents are increasing. He says 
he also deplores it. I accept the 
sincerity with which they deplore 
these accidents. Bpt how is it that 
more and more accidents are taking 
place now than in the past? To this 
question, the Government has not 
been able to give any satisfactory ans_ 
wer. They had a committee also. The 
committee made certain recommenda-
tions. Two points have again and 
again been raised by us, that there 
should be over-bridges and sub-ways. 
Even where there is- some kind of 
SUb-way about which we have given 
them information, they have not been 
able to take any helpful decision. 
They are not trying to utilise the sub-
ways for the benefit of the general 
public. They simply would allow it 
to remain there merely far the pur-
POSe of water flowing right throuKh. 
I want them to reconsider their atti-
tude in regard to this matter. Wber-
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ever there are already subways, they 
should be made use of and approach 
roads should be built at the cost of thc 
railways, SO that some contribution 
can be made towards minimising these 
accidents. 

About facilities to third-class pas-
sengers, my hon. friend, Shri Reddy, 
made a strong point during the de-
bate on the railway budget. We would 
like them to give some urgent consi-
deration to that 'Particular matter. So 
little is being done about it. 

Running of shuttle trains is the 
most important thing on all those sec-
tions of the railways where there is 
too much overcrowding and too much 
of traffic. 

Catering is still as bad as ever. In 
fact, it was that that has induced me 
to rise in my seat today, because the 
other day I was going down to the 
south and by the time I reached Mad-
ras, r got diarrhoea. I have not been 
able to get over the effects of it even 
now and I had to go through any 
amount of trouble and medical treat-
ment also. That is the sort of stuff 
that they have been supplying us. So 
many other people are suffering but 
they do not have a chance of raising 
their voice here because they are not 
here. 

Mr. Speaker: They will know it by 
now and they will write to the hon. 
Member ... 

Shri S. M. Banerjee (Kanpur): May-
be it was dUe to over-eating. 

Mr. Speaker: An hon. Member be-
hind says that this may be the result 
of over-eating! 

Shrt Ranra: He has got the pri-
vilege of saying that but I can only 
tell you that it was due to the sort 
of stuff supplied to us. 

There is the question of improve-
ment of stations. I brought to thl'i:' 
notice the bad condition in which the 
most important station in my own 

constituency finds itself to be, that is, 
Chittoor. They have given the usual 
bureaucratic reply. They do not 
even give any consideration to it. 
They have written to the General 
Manager or somebody there, who gave 
them the reply, which they simply 
passed on to me for whatever it is 
worth. If that is the responsible or 
irresponsible manner in which the 
railway administration is functioning, 
if that is to be the evidence of their 
sen 'c of responsibility as well as res-
ponSe to the suggestion made by me 
after all these years of experience in 
this House and with this Ministry, one 
can eaSily understand how efficient, 
how sensible, how responsive and how 
demorcatic this administration has 
come to be. 

Shri Shahnawaz Khan: Sir, re-
garding corruption, there can be no 
two opinions. In the railway minis-
try, we are endeavouring as much as 
it is humanly possible, consistent with 
the evidence that is available, to do 
everything possible to check corrup· 
tion. If we receive the co-operation 
of hon. Members, our task will be 
made much easier. 

16 hrs. 

Regarding the running of trains 
over unsafe bridges at various places, 
I can assllre the hon. Member and the 
House that no train will be allowed 
to cross any bridge which is consider-
ed unsafe. We make pretty sure that 
the bridges are safe to run. 

Mr. Speaker: What abo'llt that 
diarrhoea? 

Shri Shahnawaz Khan: I admit 
there is room for improvement In 
catering. We are seized of the views 
of the hon. Members, and we are tak-
ing steps to improve railway catering. 

Mr. Speaker: The question is: 

"That the Bill to authorise pay-
ment and appropriation of cer-
tain further sums from and out 
of the Consolidated Fund of 
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[Mr. Speaker] 

India for the service of the finan-
cial year 1963-64 fur the purposes 
of Railways be taken into consi-
deration." 

The motion was adopted. 

Mr. Speaker: Now we take the Bill 
clause by clause. The question is: 

"That clauses 2 and 3 stand part 
of the Bill." 

The motion was adopted. 

Clauses 2 and 3 weTe added to the 
Bill. 

Clause 1, the Enacting Formula ana 
the Title weTe added to the Bill. 

Shd Shahnawaz Khan: Sir I ~ . 

"That the Bill be passed." 

MI'. Speaker. The question is: 

"That the Bill be passed." 

The motion was adopted. 

16;02 hI'S. 

*DEMANDS FOR SUPPLEMENTARY 
GRANTS (GENERAL), 1963-64 

MI'. Speake&::. The HoUSe will now 
take up discussion and voting on th(; 
Demands for Supplementary Grants 
in respect of the Budget (General.) 
for 1963-64. Does the Minister want 
to say something while introducing 
the Demands? 

The Deputy MbUsterln the Minis-
try 01 FiBaJlee (Shrllllati Tarkeilh-
wal'l Sinha): No, Sir. 

Mr. Speaker: I shall place the De-
mands before the' House. 

DEMAND No. 8--MnaSTRY OF DEFENCI: 

Mr. Speaker: Motion moved: 

"That a supplementary sum not 
exceeding Rs. 1,18,000 be 
granted to the President to defray 
the charges which will come in 
course of payment durilll the year 
ending the 31st day ,of March, 
1964, in .respect of Ministry of 
Defence". 

DEMAND No. 12-SUPPLIES AND 

DISPOSALS 

Mr. Speaker: Motion moved: 

"That a supplementary sum not 
exceeding Rs. 12,21,000 be 
granted to the President to defray 
the charges which will come in 
course of payment during the year 
ending the 31st day of :March, 
1964, in respect of 'Supplies and 
Disposals'." 

DEMAND No. 14-MtNISTRY OF 

EDUCATION 

Mr. a ~ Motion moved: 

"That a supplementary sum :not 
exceeding Rs. 2,00,000 be 
granted to the President to defray 
the charges which .will come In 
course of payment during the year 
ending the 31st day of March, 
1964, in respect of Ministry of 
Education". 

DEMAND No. 15-EDUCATION 

Mr. Speaker. Motion moved: 

"That a supplementary sum not 
exceeding Rs. 76,00,000' be 
granted to the President to defray 
the charges which will come in 
course of payment during the year 
ending the 31st day of i,(arch, 
1964, in respect of Education"; 

*Moved with the recommendation of the President. 
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DEMAND No. 17-TRIBAL AREA3 

Mr. Speaker: Motion ,moved: 

"That a supplementary sum not 
exceeding Rs. 65.00.000 be 
granted to the President to defray 
the charges which will come in 
course of payment during the year 
ending the 31st day of March. 
1964. in respect of Tribal Areas· ... 

DEMAND 'No. 21-DADRA AND NAGAI! 
HAVELI AREA 

Mr. Speaker: Motion mO'led: 

"That'iI. supplementary sum not 
exceeding Rs. 2.25.000 be 
granted to the President to defray 
the charges which will come in 
course of payment during the year 
ending the 31st day of March. 
1964. in respect of Dadra anci 
Nagar Haveli Area· ... 

DEMAND No. 26-UNION EXCISE DUTIES 

Mr, Speaker: Motion moved: 

"That a supplementary sum not 
exceeding Rs. 10.00.000 be 
granted to the President to defray , 
the charges which will come in 
course of payment during the year 
ending the 31st day of March. 
1964. in respect of Union Excise 
Duties· ... 

DEMAND No. 27-TAXES ON INCOME 
INCLUDING CORPORATION TAX, ETC. 

Mr. Speaker: Motion moved: 

"That a supplementary wm not 
exceeding Rs. 15,00.000 be 
granted to the President fa defray 
the ('harges 'which will ~  In 
course of 'Payment during the year 
ending the 31st day of March. 
1964. in respect of 'Taxes on 
Income Including Corporation 
Tax etc.· ... 

DEMAND No. 33-PEN!!l'ONS AND OTHER 
RSlIREMI:!n" BENBtrrs 

Mr. Speaker. Motion "noved: 

"That a Bupplementary ~  not 
exceeding' Rs. 63.89.000 " be 

granted to the President to defray 
the charges which will come in 
course of payment during the year 
ending the 31st day of March; 
1964. in respect of 'Pensions and 
other Retirement Benefits· ... 

DEMAND No. 35-0PIUM 

Mr. Speaker: Motion moved: 

"That a supplementary sum not 
cxceeding Rs. 46.00.000 lJe 
granted to the President to defray 
the charges which will come in 
course of payment during the year 
ending the 31st day of March; 
1964. in respect of 'Opium· ... 

DEMAND No. 36-0THER REVENUE 
EXPENDITURE OF THE MINISTRY OF 
FINA1'l'CE 

Mr. Speaker: Motion "lloved: 

"That a supplementary bum not 
exceeding Rs. 52.00.000 be 
granted to the President to defray 
the charges which will ~  in 
course of payment during the year 
ending the 31st day of March, 
1964. in respect of 'Other Revenue 
Expenditure of the Ministry of 
Finance· ... 

DEMAND 'No. 38-GRANTS-L'i-AID TO 
STATES 

Mr. Speaker: Motion moved: 

"That '8 supplementary ~  not 
exceeding Rs. 3.50,00,000 be 
granted to the President to defray 
the charges which will come in 
course of payment during the vear 
ending the 31st day of March. 
1964. in respect of 'Grants-jn-aid 
to States· ... 

DEMAND No. 09-MmCmLLANEOUS AD-
JUSTMENTS BETWEEN THE CENTRAL 
AND STATE GOVERNMENTS 

Mr. a ~ .. Motion' moved: 

"That a supplementary sum not 
exceeding Rs. 5.00.000 be 
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granted to the President to defray 
the charges which will come in 
course of payment during the year 
ending the 31st day of March, 
1964, in respect of 'Miscellaneous 
adjustments between the Central 
and State Governments· ... 

DEMAND No. 43-AGRICULTURAL RE-
SEARCH 

Mr. Speaker: Motion moved: 

"That a supplementary sum not 
exceeding Rs. 4,91,000 be 
granted to the President to defray 
the charges which will 20me in 
course of payment during the year 
ending the 31st day of March, 
1964, in respect of 'Agricultural 
Research· ... 

DEMAND No. 55-CENSUS 

Mr. Speaker: Motion moved: 

"That a supplementary ~  not 
exceeding Rs. 5,53,000 be 
granted to the President to defray 
the charges which will .:ome in 
course of payment during the year 
ending of 31st day of March, 
1964, in respect of ·Census· ... 

Dl:MAND No. 60--ANDAMAN AND 
NICOBAR ISLANDS 

Mr. Speaker: Motion moved: 

"That a supplementary sum not 
exceeding Rs' 37.27,000 t-e 
granted to the President to defray 
the charges which will ('ome in 
course of payment during the year 
ending the 31st day of March, 
1964, in respect of 'Andaman and 
Nicobar Islands· ... 

DEMAND No. 63-LACCADIVE, MINICOY 
AND AMINDIVI ISLANDS 

Mr. Speaker: Motion moved: 

"That a supplementary 5um not 
exceeding Rs. 18,63,000 be 
granted to the President to defray 
the charges which will ':ome in 
course of payment during the year 

ending the 31st day of March, 
1964. in respect of 'Laccadive, 
Minicoy and Amindivi Islands'." 

DEMAND No. 67-0THER REVENUE Ex-
PENDITURE OF THE MINISTRY OF 
INFORMATION AND BROADCASTING 

Mr. Speaker: Motion moved: 

"That a supplementary sum not 
exceeding Rs. 9.72,000 be 
granted to the President to defray 
the charges which will come in 
course of payment during the year 
ending the 31st day of March, 
1964, in respect of 'Other Revenue 
Expenditure of the Ministry of 
Information and Broadcasting'." 

DEMAND No. 59-MULTI-PURPOSE RIVER 
SCHEMES 

Mr. Speaker: Motion moved: 
"That a sum not exceeding 

Rs. 18,00,000 be granted to the 
President, on account, for or to-
wards defraying the charges dur-
ing the year ending on the 31st 
day of March, 1964, in respect of 
'multi-purpose river schemes· ... 

DEMAND No. 70-OrHER REVENUE Ex-
PENDITURE OF THE MINISTRY OF IRRI-
GATION AND POWER 

Mr. Speaker: Motion moved: 

"That a sum not exceeding 
Rs. 79,00,000 be granted to the 
President. on account, for .)r to-
wards defraying the charges dur-
ing the year ending on the 31st 
day of March, 1964, in respect of 
'other revenue expenditure of the 
Ministry of irrigation and Power'." 

DEMAND No. 73-LABOUR AND EMPLOY-
MENT 

Mr. Speaker: Motion moved: 

"That a sum not exceeding 
Rs. 83,95,000 be granted to the 
President. on account. for or to-
wards defraying the charges dur-
ing the year ending On the 31st 
day of March, 1964, in respect of 
'Labour and Employment'." 
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Dl:MAND No. 86-ScIJ:NTIFIC RESEARCH 
AND CULTURAL MFAms 

Mr. Speaker: Motion ~  

''That a sum not exceedilli 
RB. 1.30.00.000 be granted to the 
President. on account, for or to-
wards defraying the charges dur-
ing the year ending on the 31st 
day of March, 1964. in respect of 
other revenUe expenditure of 
"Scientific Research and Cultural 
Aft'airs'." 

J>l:MAND No. 9~ I  AND 
LIGHTSHIPS 

Mr. Speaker: Motion moved: 

"That a sum not exceeding 
Rs. 3,80.000 be granted to the 
President. on account. for or to-
wards defraying the charges dur-
ing the year ending On the 31st 
day of March. 1964. in respect of 
'Lighthouses and Lightships· ... 

DEMAND No. 99-lNDIAN POSTS AND 
TELIlGRAPHB 

JIr. Speaker: Motion moved: 

"That a sum not exceeding 
Rs. 3.55.00.000 be granted to the 
President. on account. for or to-
wards defraying the charges .lur-
ing the year ending on the 31st 
day of March. 1964. in Tespect of 
'Indian Posts and Telegraphs'." 

DEMAND No. lOO-POSTS AND TI:LJ:-
GRAPHS--DrvmEND TO GENERAL REVE-
NUEs AND APPROPRIATIONS '1'0 RESERVIl 
FuND 

Mr. Speaker: Motion moved: 

''That a sum not exceeding 
Rs. 3.73,86.000 be granted to the 
President, on account. for or to-
wards defraying the charges dur-
ing the year ending On the 31st 
day of March, 1964. in respect of 
"Posts and Telegraphs-Dividend 
to General Revenues and Appro-
priations to Reserve Fund'." 
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DEMAND No. 102-PuBLIc Woua 

Mr. Speaker: Motion moved: 

"Tha t a sum not exceedin, 
Rs. 2.50.00,000 be granted to the 
President. on account. fOr or to-
wards defraying the charges dUl'-
ing the year ending on the 3l'11t 
day of March. 1964, in resped of 
'Public Works'." 

DEMAND No. 103-STATIONERY An 
PRINTING 

Mr. Speaker: Motion moved: 

''That a sum not exceeding 
Rs. 3.14.00.000 be granted to the 
President. on account. for .)r to-
wards defraying the charges dur-
ing the year ending on the 3111t 
day of March. 1964. in respect of 
'Stationery and Printing'." 

DEMAND No. l04--ExPENDITURJ: ON DIa-
PLACJ:D PERSONS 

Mr. Speaker: Motion moved: 

''That a sum not exceeding 
Rs. 35.29.000 be granted to the 
President. on account. for or to-
wards defraying the charges dur-
ing the year ending on the 31st 
day of March, 1964, in respect of 
'Expenditure on Displaced Per-
'Sons'." 

DEMAND No. 112-SZCRETARIAT or '1ft 
VICE-I'Rr.smENT 

Mr. Speaker: Motion moved: 

''That a sum not exceeding 
Rs. 25.000 be granted to the 
President, on account. for or to-
wards defraying the charges dur-
ing the year ending on the 3111* 
day of March. 1964, In respect of 
'Secretariat of the Vice-Presi-
dent'." 

DJ:MAND No. 117-CAPJTAL OUTLAy ep 
'l'lIJ: MINIsTRY OF EDUCATION 

Mr. Speaker: Motion moved: 

"That a sum not exceedillJ 
RII. 83,00.000 be l1'anted to the 
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President. on account. for or to-
wards defraying the charges dur-
ing the year ending on the 31st 
day of March, 1964. in respect of 
'Capital Outlay of the Ministry of 
Education· ... 

DEMAND No. 1~ P  OUTLAY OF 
THE MINIsTRY OF ExTERNAL AFFADIS 

Mr. Speaker: Motion moved: 

''That a sum not exceeding 
Rs. 27,00,000 be granted to the 
President, on account, for or to-
wards defraying the charges dur-
ing the year ending on the 31st 
day of March, 1964, in respect of 
'Capital Outlay of the Ministry of 
External Affairs· ... 

DsMAND No. 12O----CAPlTAL OUTLAY ON 
CURRENCY AND COINAGE 

Mr. Speaker: Motion moved: 

''That a sum not exceeding 
Rs. 1,95,48,000 be granted to the 
President, on account, for or to-
wards defraying the charges dur-
ing the year ending on the 31st 
day of March. 1964. in respect of 
'Capital Outlay on Currency and 
Coinage· ... 

DsMAND No. 123--COMMUTED VALUE 
OF PENSIONS 

1Ir. Speaker: Motion moved: 

--rhat a sum not exceeding 
Rs. 24,72.000 be granted to the 
President. on account, for or to-
wards defraying the charges dur-
ing the year ending on the 31st 
day of March. 1964. in respect of 
'Commuted Value of Pensions· ... 

DDuND No. 124--0TBI:R CAPITAL Otrr-
LAY OF TO MmmTRY 01' J'mANCJI 

Mr. Speaker: Motion moved: 

''That a supplementary sum not 
exceeding Rs. 6.04,00.000 be grant-
ed to the President to defray the 
charges which will come in course 
of payment during the year end-
ing the 31st day of March. 1964, 
in respect of 'Other Capital Out-
lay of the Ministry of Finance· ... 

DEMAND No. 126-LoANS AND ADVANCB8 
BY THE CENTRAL GOVERNMENT 

Mr. Speaker: Motion moved: 
"That a supplementary sum not 

exceeding Rs. 4,00.00,000 be grant-
ed to the President to defray the 
charges which will ~  in course 
of payment during thc year end-
ing the 31st day of March, 1964. 
in respect of 'Loans and Advances 
by the Central Government'." 

DEMAND No. 126-PURCHASE OF FoOD 
GRAINS 

Mr. Speaker: Motion moved: 

''That a supplementary sum not 
exceeding Rs. 25,00,00,000 be grant-
ed to the President to defray the 
charges which will come in course 
of payment during the year end-
ing the 31st day of March, 1964. 
in respect of 'Purchase of Food 
Grains· ... 

DBMAND No. 133-CAPITAL OUTLAY OM 
MULTI-PURPOSE RIVER ScHEMES 

Mr. Speaker: Motion moved: 

''That a supplementary sum not 
exceeding Rs. 1,000 be grant-
ed to the President to defray the 
charges which will come in course 
of payment during the year end-
ing the 31st day of March, 1964, 
in rcspect of 'Capital Outlay on 
Multi-Purpose River Schemes'." 

DEMAND No. 135-CAPITAL OUTLAY OF 
:nIB MINISTRY OF LABOUR AND EMPLOY' 

MENT 

Hr. Speaker: Motion moved: 

--rhat a supplementary sum not 
exceeding Rs. 4.60,000 be grant-
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ed to the President to defray the 
charges which will come in course 
of payment during the year end-
ing the 31st day of March. 1964. 
in respect of 'Capital Outlay of the 
Ministry of Labour and Employ-
ment'," 

DEMAND No. 137-CAPITAL OUTLAY OF 
THE MINISTRY OF ScIENTIFIC RE-
SEARCH AND CULTURAL AFFAIRS 
Mr. Speaker: Motion moved: 

"That a supplementary sum not 
exceeding Rs. 1.50.00.000 be grant-
ed to the President to defray the 
charge':> which will come in course 
of. payment during the year end-
ing the 31st day of March. 1964. 
in respect of 'Capital Outlay of 
the Ministry of Scientific Research 
and Cultural Affairs· ... 

DEMAND No. 139-CAPITAL Ot:TLAY ON 
ROADS 

Mr. Speaker: Motion moved: 
"That a supplementary sum not 

exceeding Rs. 2.77.68.000 be grant-
ed to the Presiden t to defray the 
charges which will come in course 
of payment during the year end-
ing the 31st day of March. 1964. 
in respect of 'Capital Outlay on 
Roads· ... 

DEMAND No. 142-0THER CAPITAL OUT-
LAY OF THE MINISTRY OF TRANSPORT 
AND COMMUNICATIONS 

Mr. Speaker: Motion moved: 

"That a supplementary sum not 
exceeding Rs. 1.000 be grant-
ed to the President to defray the 
charges which will come in course 
of payment during the year end-
ing the 31st day of March. 1964, 
in respect of 'Other Capital Out-
lay of the Ministry of Transport 
and Communications· ... 

DEMAND No. 143-CAPITAL OUTLAY ON 
POSTS AND TELEGRAPHS (NOT MIl'1' 

FROM REVENUE) 
Mr. Speaker: Motion moved: 

'"!'hat a supplementary sum not 
exceeding Rs. 4.26.69.000 be grant-

<:d to the President to defray the 
charges which will come in course 
of payment during the year end-
ing the 31st day of March. 1964. 
in respect of 'Capital Outlay on 
Posts and Telegraphs (Not met 
fram Revenue)· ... 

DEMAND No. 144-CAPITAL OuTLAY ON 
PUBLIC WORKS 

Mr. Speaker: Motion moved: 

"That a supplementary sum not 
exceeding Rs. 50,00.000 be grant-
ed to the President to defray the 
charges which will come in course 
of payment during the year end-
ing the 31st day of March. 1964. 
in respect of 'Capital Outlay on 
Public Works· ... 

DEMAND No. 145-DELHI CAPITAL OUT-
LAY 

Mr. Speaker: Motion moved: 

"That a supplementary sum not 
exceeding Rs. 10.90.64,000 be grant-
ed to the President to defray the 
charges which will come in course 
of payment during the year end-
ing the 31st day of March. 1964. 
in respect of 'Delhi Capital Out-
lay'," 

DEMAND No. 146-0THER CAPITAL OUT-
LAY OF THE MINISTRY OF WORKS. 
HOUSING AND REHABILITATION 

Mr. Speaker: Motion moved: 

"That a supplementary sum not 
exceeding Rs. 93.00.000 be grant-
ed to the President to defray the 
charges which will come in course 
of payment during the year end-
ing the 31st day of March, 1964. 
in respect of 'Other Capital Out-
lay of the Ministry of Works. 
Housing and Rehabilitation· ... 

Mr. Speaker: What about the cut 
motions that han. Members want to 
move? Cut motions 1 and 2 are in 
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the name of Shri Banerjee. He is not 
here. Nos. 3 and 4 are in the name 
of Shri a~ h . a . He is also 
not present. No. 5 is out of order. 
Nos. 6,  7. 8 and 9 are also in the name 
Of Shri Banerjee. Is Shri Kishen 
Pattnayak moving his cut motion? 

Shrl Klshen Patnayak (Sambalpur): 
Yes, Sir. 

~ ~  'tiW ~ : 

f'ti iffirf.Ri ~~  ~  ~ I  

• lR''9'Ij-''I' ;riff if ',(0,00,000 

~ -  ~ <f.7: ~ mif I 

[ ~  q)" 1 ~  1~ .  

1 ~ • Ii" if f;r"l'-'.'lflf"l'r)]( ~ 0 ) 
Mr. Speaker: The Supplementary 
Demands and cut motion No. 10 are 
now before the House. 

Shri Vasudevan Nair (Ambal-
puzha) : Mr. Speaker, Sir, in the first 
place, I would like to refer to Demand 
No. 43 concerning agricultural re-
search. The Central Government has 
decided to take over the administra-
tion of the Indo-Norwegian Fisheries 
Project. In connection with that the 
Government has decided to make a 
large number of appointments with 
eftect from 1-9-1963. A long list of 
the number of people appointed from 
lc9-1963 is given in the annexure. This 
project was intended, as it is stated in 
the. Supplementary Demands, with the 
object of raising the standard of living 
of fishermen in the area througn in-
creased returns for their activity, effi-
cient distribution of fresh fish, im-
provement of fish products etc. The 
contribution of the Norwegian Gov-
ernment was to the tune of Rs. 336 
lakhs. There again, it is proposed to 
have a training institute at Cochin so 
that the fishermen are given training 
to handle boats-not country boats but 
mechanised ~ a . 

16.05 hrs. 

[MR. DEPUTY-SPEAKER i'l the Chair] 

Now I would like to know whether 
~  money that was spent for this pro-
ject is justified by the results that we 
have achieved till now. I am appre.-
hensive because it is stated here that 
so far about 1'10 fishermen have been 
trained in handling mechanised boats 
and improved methods of fishing. 

Now the activities of the Indo-Nor-
wegian project are to be extended to 
other States, i.e., Madras and Mysore 
apart from Kerala. All these yean 
it was mainly concentrating its acti-
vities in Kerala State on the \rest ern 
coast. So, I think it is no credit either 
to this institution or to the Govern-
ment to say that during the last many 
years 170 fishermen have been trained. 
Out of lakhs of fishermen on the West 
Coast of Kerala, to Say that 170 fi!!her-
men have been trained in handling 
mechanised boats is not at all an 
achie.vement in my view. I would like 
to know the reason for this poor per-
formance on the question of training 
of fishermen. 

Then, this training institute of 
Cachin was a project which was being 
talked about for the last few years. 
As. far as I know, this institute has not 
begun functioning in full swing even 
today. We know that there was a 
proposal to divide the institute which 
was to be established at Cochin into 
two. I would like to know the reason 
for this delay and why the institute 
Is not functioning in full swing even 
now. I think the Government owes an 
explanation to the House for this dila-
tory may of functioning, as far as thl. 
very important institute is concerned. 

Then, I would like to say a leW' 
words on Demand No. 57, privy pursea 
and allowances of Indian rulers. Thi8 
is a problem that had been discussed 
In this House very often for so many 
years we were demanding its aboli-
tion because there is practically no 
justification for doling out large 
amount. from the public exchequer 
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to the ex-rulers, espe,cially during the 
10 called \'emergency-it is, of course, 
"so called" no. The continuance of the 
payment of privy purse to our wealthy 
princes is thoroughly unjustified. As a 
matter of fact, it is immoral on the part 
of Government to continue to dole out 
this money. At least during the period. 
of the emergency. they could tem-
porarily, tentatively, tor the t;me 
being, stop the paymen 1 of this money 
and they could later consid-er what 
should be done in the future. 

Now, I come to'D€mand No. 117-
Capital Outlay of the Ministry of Edu-
cation. Under the Colombo Plan. we 
arc getting a kind of help from some 
Governments. For l\xample, the Gov-
ernment of Australia has supplied us 
with paper for the printing of text-
books. It is said here: 

''The Government of Australia 
have agreed to provide to the Gov-
ernmerfi of India 2000 tons of 
paper for text-books annually for 
a period of five ycars from 1962-
83 as assistance towards free and 
compulsory education for child-
ren, The paper is in turn allocat-
wi to the various StatelUnion 
TE:ITitory Governments to enable 
them to print text-books at the 
primary stage of education for 
eventual free distribution to poor 
and needy children in primary 
schools . 

TherE.'l is a story about this paper being 
made use of by the State Governments, 
This is a caSe of Australian Govern-
ment. There are some other Govern-
ments also, not belonging to the Com-
monwealth, like, the Government of 
Sweden. I think, who are giving us 
paper for the speci-fic purpose of print-
ing text-books. Now, what is happen-
ing is this. The text-books printed on 
this paper are not distributed free to 
primary school children. There is ab-
solutely no question of free distribu-
tion. of text-books to primary school 
children. It is claimed here that this 
is meant for free distribu-
tion. On the other hand, some of the 

State Governments are profiteering on 
this very gift from the Governments 
like the Australian Government. As & 
matter of fact, we have a specific case 
of our State Government having made 
a lot of profit by selling these text-
books at an enhanced price compared 
to the previous year. Is it proper fOI: 
our Government to ~ ,lI,'age any 
such kind of profiteering and specially 
at the expense of our school children 
and their parents when this paper, a~ 
it is ,stated here, is given to us free and 
with the specific purpose of printing 
text-books to be distributed frl?e to 
0111' primary school children? I think 
the Government of India is not such a 
pauperised Government as to go to the 
extent of themselves doing it or 
allowing the State Governments to. 
engage themselves in this immoral ac-

~  It is high time. they should 
stop this and the text-book, printed 
at least with the help of this 'paper 
should bC' distributed free to poor 
children. 

Then, I come to Demand No. 99-
Indian Posts and Telegraphs Depart-
ment. You might remember that a 
few days back a question was rais-
ed in this very House about the BeJl 
Telephone Co. who were given the 
contract to lay cables and to supply 
some materials to our Government. A 
lot of interest was E.'Ivinced by the 
Members belonging to all Parties of 
this House when it was pointed out 
that this very Company was engaged 
in shady transaction in another coun-
try in Africa, namely, Tunisia. The 
hon. Minister for Posts and Telegraphs 
in the beginning tried to pretend that 
they did not know anything about the 
antecedents of this Company. But 
when ~  questions were put to 
him, he was forced to admit that they 
also have heard something about the 
shady deals of this particular Company. 
Now, I would like to know Whether, 
knowing about the character of this 
company, the bad antecedents of this 
Company who were engaged in putting 
up cables in Tunisia which could be 
tapped by the Frencl1 Embassy. and 
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when they were engaged by us, when 
they were given a contract by us, our 
Government tried to ascertain what 
has happen"e<i in Tunisia through our 
diplomatic channels from the Govern-
ment of Tunisia. If they have not 
done that, what was the specific rea-
son for not doing it? I have got pho-
tostat copies of a large number of re-
ports which have appear"e<i in the 
French ao well as the Tunisian papers 
about the way th's particular com-
pany had behaved as far as Tunisia 
was concerned. Their a~ . their ante-
cedents and everything conn-ected with 
them have to be taken into considera-
tion when we are trying to give them 
a large contract and that too, when 
we are trying to give them a work 
which should be done with all care be-
cause it is a matter that concerns the 
security of the country. I should say 
that the hon. Minister in charge of the 
Posts and Telegraphs Department has 
not taken suffident care in dealing 
with this problem. Rather, he was 
trying to shield this company instead 
of really telling the House and the 
countrv what the antecedents of this 
company were. So, 'even at this mo-
ment, we would like the Ministry to 
further (.nquire into the matter, and 
to go into all the antecedents a-nd the 
history of this company, and if neces-
sary and if they feel that we cannot 
entrust this important work to this 
company for reasons of security, then 
they should have no difficulty in can-
ceJling this con tract. 

Shrlmatl Lakshmikanthamma 
(Khammam): We have heard seve-
ral hon. Members express their con-
cern during the budget debate over 
the rise in prices. They have also ex-
pressed that the budget proposals do 
not contain any concrete steps for 
bringing down the prices. 

In India today the consumptive ten-
dency is bound to be high in vie.w of 
the fact that there is more money 
available in the hands of the people 
due to the developmental activities and 

also due to the reaction of enforced 
austerities in the past decades. It is 
not easy for any Government to con-
trol these tendencies by themselves. 
There appears to be no simple or single 
solution to this phenomenon. 

I would now like to come to ack-
nowledge certain features of the pre-
sent situation of the rise in prices. As 
I have already submitted, the consump-
tive tendency has been very high after 
planning'and development in this coun-
try. Of course, as has been said in 
the budgct and elsewhere, there has, 
no doubt, been an increase in food 
production as well as in the production 
of consumer goods. But the index of 
increase in consumption has far out-
stripped the index of increase. in pro-
duction. I am sure that this will be 
accepted by everyone. 

In a backward country like ours, we 
cannot have too many curbs on con-
sumption because that would only in-
hibit progress in production. At the 
same time, we a~  also have un-
limited and uncontrolled consumption 
because that will render progress 

~  in the context of the rise 
in population. It will only result in 
the living standards ultimately going 
down. It should, therefore, be the 
concern of our Planning Commission 
to strik-e a pragmatic balance between 
the two extreme positions so that the 
rate of saving is maintained at a pre-
determined level and the price struc-
ture does not get out of hand. In 
theory, all this is perfectly true, but 
when it comes to a question of prac-
tice, opinions differ and suggestions are 
varied. 

I believe. that it is the essence of a 
welfare State and socialist planning 
to think of appropria1-e State action to 
maintain the balance to which I have 
referred and this State action can take 
several forms. Some of these actions 
may be good in themselves; others 
may appear good but really they may 
not be so. For instance, I can give the 
instance of the tendency on the part of 
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the State Governments as well as the 
Central Government to give an ad hoc 
increase in the dearness allowance to 
their employees from time to time. 

Mr. Deputy-Speaker:. On which 
Demand is the hon. Member speaking? 

Shrimati Lakshmikantbamma: I 
thought that we were taking up all 
the Supplementary Demands together. 

Mr. Deputy-Speaker: This is not a 
aeneral discussion on the general 
budget. You must speak on the 
supplementary demands. 

Shrimati Lakshmikanthamma: That 
is tl'u". But it ,"ontains all the 
demHnds. I thought supplementary 
dl:mands would include this. This 
comes under planning. What I am 
talking of is about maintaining the 
pnce level. 

Mr. Ueputy-Speaker: Which is the 
Eupplementary demand on which she 
j" sp('aking? 

Shri C. K. BhaUacharyya (Raiganj): 
This is also a sllpplemf'ntary budget 
Epeech! 

Shrimati Lakshmikanthamma: It is 
.. lmos! l'omprehensivp. 

Mr. Deputy-Speaker: Let it not be 
Ii supplemcntary budgct speech, as 
Shri Bhattacharyya has put it. 

Shrimati Lakshmikanthamma: Are 
these not supplementary demands for 
grants, supplementary to the general 
budget? 

]\Ofr. Deputy-Speaker: These are sup-
plementary demands. They are 
enumerated in the pamphlet supplied. 
She must spe<lk on that.--She is los-
ing time. 

ShrimaU Lakshmikantbamma: These 
supplementary demands are almost 
as comprehensive as the general 
budget. 

Mr. Deputy-Speaker: I am sorry it 
is not so. 

·ShrimaU Tarkeshwari Sinha· Be-
.cause these supplementary ~ a  

cover expenditure for one month, the 
entire expenditure of the Government 
of India, probably she thinks it ill 
within her competence to speak on 
those matters. 

Mr. Deputy-Speaker: I cannot agree 
with the han. Minister. 

ShrimaU Tarkeshwari SiDha: But it 
is a fact. 

Mr. Deputy-Speaker: She has to 
speak on the particular demands. 

ShrimaU Lakshmikanthamma: Thill 
comes under 'planning'. 

Mr. Depllty-Speaker: Which is the 
demand on which she is speaking? 

Shri Harl Vishnu Kamath 
(Hoshangabad): You have lost two 
minutes already. 

Mr. Deputy-Speaker: Please con-
clude. You are losing time. 

Shrimati Lakshmikanthamma: When 
we are talking of prices of foodgrains, 
it comes under agriculture. 

Mr. Deputy-Speaker: She has to be 
relevant. Anyway, let her conclude. 

ShrimaU Lakshmikanthamma: I am 
confused now. 

Mr. Deputy-Speaker: You have lost 
three minutes. 

Shri Ranga (Chittoor): What have 
you done, Sir? 

Shrimati Lakshmikanthamma: Here 
is an item-pay of officers. I am 
talking of dearness allowance, the 
ad hoc increase in that, how it will 
not help in any way to compensate 
for the risc in prices. 

From now onwards, I will take the 
time. 

Mr. Deputy-Speaker: You have al. 
ready taken time. Not more than 
ten minutes are allowed. 

Shrimati Lakshmikanthamma: I do 
not understand how the increase of 
a few rupees in the ad hoc dearneSl 
allowance to the employees is going 
to have a beneficial effect on the 
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household budget. Experience has 
shown beyond doubt that such an 
increase will only aggravate matters 
resulting in a rise in prices still fur-
ther. I can only feel that this is a sad 
commentary on the imagination of 
our planners. 

What then should be done to keep 
the prices down? The problem has to 
be tackled, I feel, on several fronts. 
The right type of State action that 
needs immediate implementation is 
the establishment of a network of 
consumer stores all over the country. 
Given the requisite drive and deter-
mination, I have no doubt that one 
such institution can be established at 
each State headquarters and each dis-
trict headquarters. There is no dearth 
of talent, and I am sure Government 
need not be afraid that such a thing 
may result in failure. I welcome 
Government giving increased dearness 
aHowance to its employees, but if we 
can spend at least half of this amount 
in the form of subsidies to these insti-
tutions, I am sure we will be able to 
stabilise the price level in quite a 
short time. 

Shri Ranga was stating yesterday 
that there was echOing and re-echoing, 
but I am sure that Shri Ranga at least 
was echoing what has been expressed 
on this side regarding intensive deve-
lopment of agriculture and other 
things. So also, we might have 
echoed his feelings. It does not mean 
that when Members express their 
feelings, they are echoing the feelings 
of others. 

Some people have mentioned that 
State trading in foodgrains should be 
undertaken. We can undertake it, but 
whenever we think of such State 
action, we are faced with the grim 
fear of the ineffiCiency of the adminis-
tration. One of the most deplorable 
features of our administration after 
independence has been that no deter-
mined effort has been made to re-
orient and reform our administrative 

machinery to cope with the tasks of a 
Welfare State aiming at socialisl 
transformation. 

Regarding agricultural production. 
from field observation I have come to. 
find out certain defects. There is no. 
doubt that there has been an increase· 
In the usp. of fertilisers, that better 
agricultural practices have been 
adopted, that irrigation facilities have 
been provided, that better pest control 
measures are prevalent, but I would 
like to know whethcr all - these 
measures art' taken in respect of the 
same plot. On paper it may be very 
good to know that all these facilities 
are being !(iven by Government to 
increase agricultural production, but 
if fertilisers arc applied to one set or 
plots, better seeds are made available 
to a different set of plots, irrigation 
facilities to a third set, and insecti-
cides to a fourth set of plots, we can-
not expect intensive production. 

Mr. Deputy-Speaker: The han. Mem-
ber should conclude now. 

Shrimati Lakshmikanthamma: All 
my time waS taken up by interrup-
tions. 

Mr. Deputy-Speaker: Firstly, the-
han. Member has not spoken anything 
on the Demands. 

Shrimati Tarkeshwari Sinha: It may 
be explained to her that these are 
Supplementary Demands. She thinks 
this is vote on account. 

Mr. Deputy-Speaker: I have ex-
plained. Shri Ranga. 

Shrl Ranga: I shall deal with only 
a few of the Supplementary Demands. 
I shall start with Demand No. 128 
dealing with food imports and the 
money that they want. It is a wonder 
to think that they have been trying to 
build buffer stocks but the moment 
some shortage has arisen that too for 
a temporary period as it did the other 
day in Delhi and all around, Govl!rn-
ment confessed that prices had shot 
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up, At what strategic place, if at all, 
they chose any strategic place, do 
they keep these American stocks and 
by what means and through what 
programme they try to move them to 
those places where scarcities arise 10 
that the prices may be kept under 
control. There seems to be no satis-
factory plan or programme followed 
by the Government Otherwise, these 
mishaps could not take place, Second-
ly, till now one of the objeets for 
which these imports had been brought 
in was to keep the price level of 
foodgrains under control. They have 
done it with such good effect that the 
wheat prices had been kept down at 
a level much lower than what it was 
in 1952-53; this is according to their 
own statistics, If this is the way in 
which they want to keep down the 
agriculturist class in our country, I 
can only say that it is not fair, They 
themselves say that they are selling 
these in some areas at lower than the 
cost price and therefore they are 
incurring certain losses, I would like 
to know where, Actually we have 
found that the prices at which they 
have been selling foodgrains in their 
fair price shops are not very different 
from 1he prorllr('n1cnt floor price;; 
they are paying to agriculturists, 
Actually, what is happening? They 
get at these flour dealers, grain dealers 
and rice millers and force them to 
sell at this uneconomic or low price, 
50-called procurement price, giving 
them freedom later on to recover 
these losses by charging or adding 
lIOmething more to the sale prices 
that they would be charging to the 
consumers, The producers are made 
to suffer or the consumers are made 
to sufl'er, Traders and millers are not 
allowed to sufter and the Government 
does not seem to sufl'er, I do not think 
it is a fair way of dealing with our 
people, Particularly when they use 
these imported foodgrains to keep our 
prices under control and also make 
available foodgrains to all these fair 
price shops, they should see to it that 
the foodgrains are actually moved 
elCpeditiously to all these places where 

scarcities are expected to arise within 
the next 15 or 30 days so that they 
could help the consumers, That does 
not seem to be happening at present 

Coming to the question of fertili-
sers and loans given to the State 
Governments in order to help people 
to make these purchases from the 
Union Government, only this morning 
we discovered to our surprise that 
Government is not dealing with this 
matter on a no-profit,-no-loss basis but 
on the other hand having created a 
new organisation, are allowing it to 
make profits and accumulate these pro-
fits-for what purpose, we do not 
know, This is a wrong policy and I 
would like to place on record our dis-
sent to thig policy, 

Shri Tyagi (Dehra Dun): They dis-
pute the rate of profit it is more than 
Rs, 80 per ton, 

Shri Ranga: Coming to Demand 
No, 3S--grants made to the States for 
agricultural development-they have 
themselveg said that many of the 
States have not been able to make use 
of these development grants, We have 
not been told why some of the States 
found it impossiblE' to make use of 
the,e development grants. Is it 
because that Government have offered 
only grants-in-aid and the local Gov-
ernments have not been able to find 
sufficient matching funds? Or. is it 
because the local Governments did not 
develop necessary administrative set-
up to be able to make use of those 
funds? We would like to ha.ve infor-
mation in regard to that 

Then there is the question of supply 
of seeds, Has not the time come when 
the Government of India should make 
up its mind at least to supply seeds 
free of cost-tested seeds-and then 
start regular seed depots-

The Parliamentary Secretary to the 
Minister of Food and Agriculture (Shri 
Shinde): Free of cost? 

Shri Ranga: Yes; to the State Gov-
ernments, you are making so many 
grants; instead of giving money. give 
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these grants in kind. Supply the3e 
seeds freely to the State Governments 
and expect the State Government to 
supply them also to all those peasants 

'who are members of the better farm-
ing societies in various places, mem-
bers of local co-operative societies 
and also-

Shri Shinde: ¥ou are opposed to 
better farming. (Interruption) . 

Shri Ranga: My hon. friend is not 
-old enough to know that long before 
he came into public life, I had begun 
or organise co-operative not in one 
State but in many States. And before 
he came to this House, I would like 
him to know that I was President of 
the All-India Co-operative Union, and 
therefore. it is wrong for him to pre-
sume that just because I am opposed 
to co-'Operative farming, I am opposed 
to all co-operatives. To be a coopera-
tor is not the monopoly of my hon. 
friend on the other side. (Interrup-
tion) . 

To atl those people, improved seeds 
must be made available free of cost, 
so that they would be encouraged to 
develop intensive cultivation and also 
develop the production of new varie-
ties of foodgrains and various other 
agricultural products. We have been 
spending quite a large amount 01 
money on scientific research ever 
since We became free and we all wel-
come it. We have placed recently, 
I suppose, many sCientists, for some 
years, at the head of these depart-
ments also, but we are not quite con-
vinced that the work that these scien-
tific laboratories and research insti-
tutes have been carrying on is com-
nensurate with the expenditure that 

we are incurring. Even now, they 
want us to agree to allot more than 
Rs. 90 lakhs as recurring grants. 
Therefore, I think it is high time 
that Government appoints a Commis-
sion to study the work of these 
research institutes and satisfy the 
public that their work is useful, fruit-
ful and is commensurate with the 
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amount of money that we are placin, 
at their disposal. 

I am glad that they are having State 
trading in NEFA, because that is 
eminently an area where there II 
scope for State trading. But I would 
like to know how it is being adminis-
tered. There was a lot of scandals 
sometime ago to the effect that in 
this air-dropping of aids, various 
commodities,-in NEFA area, so much 
of mischief has taken place. The 
Government promised at that time an 
enquiry, and I think they did appoint 
an enquiry committee. We do not 
know what has happened to that 
enquiry: whether any report has 
been submitted to the Government. 
We would like the Government to go 
into this matter and place on the 
Table of the House the report of that 
enquiry committee and also from time 
to time to give us reports on the work-
ing of this State trading in NEFA. 

Then there is going to be a Siligur:' 
Road Company. What has it to do is 
not quite sO clear. 

Shri Hart Vishnu Kamath: It is 
known to them only. 

Shri Ranga: Yes; it is only known 
to them. We would like to have more 
information. They have not given us 
sufficient information here to enable 
us to have any opinion at all in regard 
to that particular matter. 

Lastly, my hon. friend the Educa-
tion Minister is going to have a few 
institutes to study the working of 
elementary education and improve 
the syllabus and also the way in 
which elementary ~  can be 
spread among our people. We RTe 
having any number of institutiona 
Hke this. For secondary education 
also, I dare say we would have 
another institute. We have no Dbjec-
tion to it. provided we have money. 
We do not have money. Is this the 
time we should be having these insti-
tutes? If we must have them, let 
them make out a good enough case 
for the urgency and also the need for 
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establishing special institutes, so that 
we can with a clear consience agree 
to the demands that they make for 
grants for these various projects. 

Mr. Deputy-Speaker: Shri D. S. 
Pati!o 

'1i {o rno 1 I ~ (t(<<J'l'T1!f) 
" 1 ~ ~ ~ .  ir ~  ~ 

~ ~  <r"l F<, ~ 'In: it ~I <r.0 ~ 
f<'lQ; ~  g'..!T ~ I 

Shrl Tyagl: Sir, may I raise one 
point? For the last few months, we 
are establishing a conventioll 
that names are called ac-
cording to the list. Could 
you kindly follow the old convention 
of Members trying to catch your eye, 
instead of proceeding by the list? 

Shri Radhelal Vyas (Ujjain): It is 
not only a convention, but a question 
of vioa ting the rules. The rules pro-
vide that Members should stand up. 
Our first Speaker, Shri Mavalankar 
insisted on it. Even our second 
Speaker, Mr. Ayyangar also insisted 
on it that even though the 
list may be before the 
Chair, the Member who wants to 
speak must rise. That is the rule. I 
submit that this rule should not be 
violated by the Chair itself. More-
over, interest is taken away because 
Members remain here only if their 
names are on the list. 

Mr. Deputy-Speaker: 
ing by the list. 

am not go-

Shri Rahdelal Yyas: Names are 
called of those hon. Members who do 
not stand up and sometimes names are 
ealled of Members who are absent 
in the House. It seems very ridi-
culous. The rule provides that a 
Member who wants to speak must 
rise and catch your eye. The list is 
only to guide the Chair. 

Mr. Deputy-Speaker: It is just to 
help me. 

Shri Radhelal Vyas: In future, the 
Chair should observe the rules. 
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Shrl Bade (Khargone): I object to 
the proposal of Shri Vyas and Shri 
Tyagi. They have got 300 persoIll 
and they can catch your eye. But 
for us, it is difficult to catch your 
eye. So, the procedure of going by 
the list is all right. They have got 
their own whip and they can give 
their names to the whip. 

Mr. Deputy-Speaker: 
ing by the list. 

am not go-

Shri Tyagi: If a Member catches 
the eye of the Speaker, it does not 
automatically entitle the Member to 
speak. The Chair has to use the dis-
cretion, which is vested in it. 

Mr, Deputy-Speaker: It is only to 
help me. 

Shri Kamalnayan Bajaj (Wardha): 
The opposition gets more time than 
the Congress. 

Shri Bade: It seems they are not 
satisfied with their whip. That is why 
they are raising it. 

Shri Hari Vishnu Kamath: May I 
draw your attention to another a ~  

which is no less important? There 
is no quorum again. 

Mr. Deputy-Speaker: The bell Is 
being rung. 

Shri Shinde: What does Mr. 
Kamath achieve by this? 

Shri KamaInayaR Bajaj: Peace ot 
mind 

Mr. Deputy-Speaker: It is a ques· 
tion of following the rules. 

Shri Had Vishnu Kamath: Not 
mere rules, but the Constitution, 
which is more important than the 
rules. 

Mr. Deputy-Speaker: Now there is 
quorum. Shri D. S. Patil may conti-
nue. 
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~ it RIfT ;;mrr t w 'IS x"STfuml 'lfi:VT 
I ~ ifit,:jl"6"rof<::lfTorrmt I ~~ 
iIiCfi'f lfiITlf. 4"W. ~1 I"~ <t<: ~  

if ir .... m ~. ~ ml1 it ;;tT ~ I ~ 
~  ~ ~  ~ ~  ~ Iffr m ~  
~  I ~.  m it m;;rror ~ I ~ 
!f;T ~ 'flTlT ~ it ;r.;rr T(lIl ~ I 
~  if ~~ ~ O!m' it ;riff ~ 

~ ~ ii1'm" it 'fT;;f[if ~ I ~ 
~ tfi";fi <f.r <f.rt ~ ;;tT ~ I ~ ~ 
~ ~ f!f; ~ ~ ~ f!f; ~ " 

<tT ;;IT ~ m<: ~  if.t ~ ~ 

to ~ liTOiT ~. lfrnr. ~ I"~ 

<t<: ~ ;:;or; ~ ~ <i" <t<: ~ 
~ 1 ~I~~~~ 

if>1 m flf;;filT ~ I 
If1i orr if ~ ~ T(lIl tU f!f; ~ 
~ if. orr't it «¥f ~ i!h ~ 

~ 'fiV'fr ~. ~  ~  ~ 

~ ~. ~ ~ I ~ <ralm" ;;mrr ~ fiIi' 
<fll ~ mlfiTU ~ ~~ - I ~ 

~~.~~~ ~  

~~1 ~ ~  

~~~~~ 1  

wft ~ I ~ m fm:rT ;;it tt ;;nor ~ 
~ ~I I ~ I ~~  

tr{ ~ If1i orr it I ~ 11"1'f1lm ~ fiIi' ~ 
1 ~~~~ ~  

t: <I{ ~ ~ ~ flfffift ~ I ~ ~ 
~ iRi' if ~ ;;fr <:if:lf tt ~ 
~ I ~~ ~ ~I 

~ 1f\T iffI'{ ;;rrl{ ;:r@ tim" ~ I Ifir ~ 
~ ~ ~ if>1fmr irift ~  I ~ <::r 

~ lFI'!IIT ;;miT ~ ~  ~ 'l<: or ~ 
~ ~ ~ ifi1{ -;m 1f\T 'iiJ'Im ~ ~ 

~ I .... If.,2fc;q ~ ~. itm ~ 
~~1 ~ I ~- ~ 

;;fr <:if.lf tt ~ ~ <I'll: " ~ ~  "3TTilT 

~I 

"Efforts are also being made to 
increase the pay scales of 
teachers at all levels." 

~~ iIl't it itu ~  ~ r<l' ~ I 'Wi<: IlIl'f 

~ ~ f!fi ~ it ;: Il:1 <t<: IlIl'f 
~ .  ~ oi'ifT !fi<:'fT ~ ~ fir a-fi' 
~~~ 1 .~ ~a  

if ij ~ ~ ~. ~ it ~ ;;fl1fT 
IOI1tt I ~ ~ 6'1l ~. I  lIlT ~ 

~"  ~~ !fiT iifT fwm: ~  mlfU em 
t:. ~ !fiT tt ~ ~  iii tt ~ ~ 
. 1~ I ~~ ~ ~ 

t:. lCi'iil' m ~ ~ ~ !fi11I ~ Cffi'IT 
~ t I ij'c;or . ~  ~  ~ f!fi 
~ u:1ti de ~ I1~  ~ ;;fl' ~. ,HI' <!>i 
~~~~ I 6 ~~ 

{Rrr ~ 'iTR: urar 6"f; ~ ~ ~ if 
~ !f;( ~ ~  ;;mIT ·t. a<T 6'!fi srrmr 
~ if ~1 1"  ~ m ~  t 
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[o;fr it 0 mo ~  

~~~ ~~ ~ 
~ ~ I ~ .  ;;ft ~  ~ a- ~ :a;:rit>1 
~~~ ~~ ~ 
~ ~ fir.l:rr ~ ~ ~ I fmT ~ 1ft 
"m mar ~ I ¥<R a~ ~ '{>T ~ 
I~ ;:r@ ~  t I ~ t ~ .~ 

¥t ~ ~  ~ ¥t iii ~. "Ilrt'T<fol 
'IR ~~ mft ~  ~ If."{ ~ !lfRI"T 
t ~ ... " Of "W-It ~ ~  ;:r@ ~ 
~ I ~.~ 'iiT "m ~~ .r.r ~ t ~ 
~ "m 1ft ~ en; ~  ~  ~ I 

~ 1 -~ 1  ~ " ~~~. 
~ Wm: rn '1fT lIT .r.r{;q-r.:: m ~ 

~ ~ ofllTf .r.i "W UlTm t f ... Tf 
~ 'f.il, ;q"l11: ~ t om: it ~ 
m ifiI'f.t 'f;)- iJTd" ~  ~ a'r ~6" if; 
~  ~ 'f,i<;,I"'{lII;>j ij"iTrr ~ ~. ~ ." 

ifiI'f.t 'tiT we<:: <mr ~  ~ ir ~~  ~ 
;;mrr ~ f ... TI -1 ~ <r.fr I ~ " ~ ... T 
~ 1ft <1m ~ t off'lf .r.r rn ~ 
~ ;:r@ 'ftf UIT1fT t I ~ ~  ~ ~ 
fll;rn;:r ~ ~ ~ i .. <rr ~ I mmfijff, 
~ I" 1  t ~ ~ m.: ~  ~ <'iriff 
~ ;ir ~ 'iiT ~ 9;!T'l .r.r ~  ~. 
~ ~ ~ <:"T ;;norT ~ ;q-'r;: ~ 
00 it ~  ~ ;r,ff ~ ~.  

~I 
it t1;'f." ~ U ~  G1: ~ Grf<;r IfTlI'f 

~ 1~1 ~ ~~ ~ 
~ 'iT ¥'f.";f ~ ;:r ~ .  t 'f:n:vT 
( ;r@ IfTlI'T ~ I 

.n ~ Sl'tm ("I'11'ITi;;r) : ~-
1lI'a'f ~~. ~ ~ mil 'lISt. '1'1 . 
~ !f,T ~ ilIifC til!T ~ I ~ 1 
Il; m"f ~ ~ ~ fq. 1 ~ I~ 
;\' 1ft qq;ft !!1'1'fu: ffiri ~  ~ 
.,1 rnlfC ~ ~  ~ ~  ~ ~  
'Ifl;I <:!'to .q:r <>f"" ~  ~ ~ 'fi"r ;:r@ 
fq",,'T t I qm: "tr ~ if\1 ~ ~ arnfT a1 
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a~ ~  ~ <J>1: ~ 9;!T'l ~ mil ~~ ~ 
t1;U1' ~ ~ ~ a- ~ I 

~ .~ ~ '1fT ~ 
t;off ~~ ~ ~ ~ a " t m 
it ;:rq-T ;q-'rcn: -!(fa') iife" t iiT7: i:( I :a't!" 

.q: ~ 'flIT t f'f' '1t'i,o-'i,'1 it .mlnl' 
~  ~I . tc; ~ 1fT ~ it 
~ . 1  I~ ~ 
~ 1 1- ~ it ~ ~  
t ~ . X¥ ~ 'f.T 1fT ~ ~ 
'lIS. X '1'<ik '{>T 1fT I lfo ~  it .... 
Sbri Tyagl: There must be the 

Minister on these Treasury Benches. 
He has become a back-bencher. 

Mr. Deputy-Speaker: Government 
is represented. 

Sbri Himatsignka (Godda) : The 
Minister is here. 

Shri Tyagi: He has become a back-
bencher. He is busy talking to lady 
Members. 

Mr. Deputy-Speaker: Order, order. 
Government is fully represented here. 

.n ~ I ~ : ~ - ~ 'f.'F; ~  ~  
r ... ~ ~ ii' ~  1 ~ -~9 
it c;. X !fci'i!' >r.r '1T 'tl'f>: 'I t .... '1-.... ~ 
it 'I IS . X me '{>T 'iT I ~ " <f.T tr.'T If 0 

~ ~1 ~ ~I~ ~~ 
qh: ~ ~ " it ~ 9 ~ '1.:otR-
'{>T ~ ~~ ~ 6"  t I ~  qm "1'<1" ;;rr'IT 

~ " "~ ~~~~ I 

~~  ~ 1 ~ ~ ~  ~ ~ 
<if ~ ~  m-<r'ti'r qm :;ffllrr fir.' f;;r6"<iT 
~ .q:r 'T<f;fifc ~ 6 1  I I.~  
~  11 ~ I  ffi; ~ ~  ~  ~. 
\r.t" it ~  ilifmr it m;;r ~  'itT l{k-
~ 1 ~ I ~~~ ~ I 

!f.T1l' ~ gm t lIT ~ . ~  q;f 8m 
lfT ~. ~ !f,T 'rU 9 ~  gm ~ lfT 
~. ~ qm 'l'@ I <In: <In: ~ it 
~ .... r.....,. ;;rnrr t. qlfln a';:r If>f ron 
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QffifT t ~  ~  ~ ~ 'liT ~ 
~1 i!iT't ~ ;r@ 'tll ;:;mr1 t !If1\: ~ 
~ "" ffiff q lilf!fl' ~ ~ t I 
mf'6e- f<:qTi 'It ... ~-  <t>'T ifT 

1ft qrn ;r@ ~  ~ ~  ... ~-... ~ <t>'T 
t !If1\: ~ for it QTI1' ij; m-qif ~ 
~ ~ I oq"'jf<\Jj'1'1 m !A'h: ~~ 
llic ~ t ... ~-... ~ <t>'T "11' vfr ~~ it ~I . ~ ~ 

~ If>T ~ ~ "11' f.!; ~~.19 ~ 
~ h  ~  ~.. " If>T ~ 

\lo¥. ~ ~ ~ If>T ~ "11' 

~~. " ~ ~ I ~  ~ ~ irz;;r 
~ P  1;1;1; . ~ ~ ~ g'!lfT ll'r.ft 'I ~ . t 
1fWe I Q1\: ~ m"I"T ij; ~  oi'f mq-
~ <if I 'ItXI9-XC; it ~~~ ~ ~ 

~ flfo ¥ ~ ~  'I txc;-xt it Y'q 
~ ~I " ~. ¥ ~ 'fT, ~ -~  0 

it ~ .. ~ ~  "I1'flfo ~. x ~ 'fT, 
'It ... -" ~ it Xoo ~ l!fT;;frf'lfo .... 19 

-rnfz 'fT QR I " I- ~  C;I;I; " ~ 

ITT m ~ I.  ~ 'fT I 

mf6G" fui1i ~ ~ : 

"During the year, 50 Suple. 
mentary Grants totalling Rs. 
49.4-8 crores were voted by Par-
liament. 14 Supplementary ap-
propriations aggregating Rs. 64.64 
crores were also obtained for 
Charged Expenditure. In 4 cases 
the Supplementary provision total-
ing Rs. 0·03 crores proved entirely 
unnecessary as the ('xpenditure 
did not even come upto the origi-
nal grant or appropriation .  . ." 

Mr. Deputy-Speaker: The hon. Mem-
ber will continue tomorrow. 

The House stands adjourned. 

17 hrs. 

The Lo/G Sabha then adjourned tm 
Eleven of the Cloc/G OT! Wednesday, 

March 11, 1964/Phal"una 21, 1885-
(SalGa). 

GMGIPND-LS 1I-2394(Ai) -~ -64-9  
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